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 HOUSE  OF  THE  PEOPLE

 Thursday,  26th  November,  953

 The  House  met  at  Half  Past  One
 of  the  Clock

 [Mr.  Speaxen  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Free  DisTRISUTION  OF  BOOKS
 +318,  Dr.  Ram  Sebhag  Singh:  Willi

 the  Minister  of  Bducation  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  prepared  a
 scheme  for  free  distribution  of  books
 in  the  social  and  basic  education  insti-
 tutions  in  India;  and

 (b)  if  90,  what  is  the  estimated  value
 of  books  for  such  distribution?

 The  Deputy  Minister  of  Nawal
 @eeovrces  aad  Scientific  Besearch
 (Shri  है.  D.  Malaviya):  (a)  The  Gov
 ernment  of  India  is  publishing  Social
 €ducation  titerature  since  1949.50.  The
 literature  is  being  sent  to  the  State
 Governments  for  free  distribution
 amongst  their  social  and  basic  institu-
 tions,

 (b)  Rs.  2,75,000  have  so  far  been
 spent  for  the  purpose.

 Dr.  Ram  Subbag  Siagk:  May  I  know,
 Sir,  whether  the  Government  of  India
 has  prepared  a  definite  scheme  for
 sociai  education  literature  and  whether
 it  is  also  distributing  the  literature
 on  a  planned  basis?

 Sbri  K.  D.  Maiaviya:  A  number  of
 schemes  have  been  and  are  being
 3nitiated  by  tie  Government  of  India
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 with  regard  to  the  popularisation  of
 socia]  education  literature.  As  the  bon
 Member  may  know,  so  far  we  have
 published  58  literatures  and  distri.
 buted  therm  among  the  State  Govern-
 ments.  To  encourage  the  State  Govern-
 ments  in  the  production  of  suitable
 social  education  literature,  it  is  pro-
 posed  to  meet  50  per  cent.  of  the  cost
 incurred  by  them  in  the  production  of
 such  literature  in  their  own  regional
 language.  There  is  another  scheme
 aiso  which  is  being  worked  out  these
 days  in  coliaboration  and  in  consulta-
 tion  with  the  Information  and.  Broad-
 casting  Ministry  and  the  Finance
 Ministry  and  also  with  the  Community
 Projects  Administration  for  the  pro
 duction  of  folk  literature  in  the  rural
 areas.

 Dr.  Ram  Subhag  Singh:  The  ques-
 tion  is  also  about  basic  education.  May
 I  know  whether  anything  has  been
 done  in  regard  to  basic  education
 institutions  in  the  country?

 Shri  EK.  D.  Maiaviya:  They  are  run
 by  the  State  Governments.  We  have
 sept  them  our  scbeme  and  are  also
 advising  them  as  to  how  to  prepare
 cr  manufacture’  simple  articles  and
 instruments  that  may  aid  in  the  Pro
 secution  of  basic  education  schemes.

 Sbri  K.  K.  Basa:  May  I  know,  Sir,
 whether  this  work  is  done  by  specia~
 lised  institutions  or  whether  it  is  done
 departmentally?

 Shri  K.  D.  Mataviya:  There  Is  a
 sdecialised  institution  which  is  doing
 this.

 Sbri  T.  S.  A.  Chettiar:  May  I  koow,
 Sir.  how  many  such  books  are  distri-
 buted  and  in  what  language?
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 Shri  K.  0,  Malaviya:  58  pamphlets
 have  so  far  been’  distributed;  some
 more  are  io  come  out  soon  and  it  is
 expected  thatthe  State  Governments
 will  take  up  the  work  of  translation.

 Shri  T.  S,  A.  Chettiar:  In  what  langu
 age?

 Sbri  है,  D.  Malaviya:  In  Hindi.

 एम्प्लॉयमेंट  एक्सचेंज
 *  ३१९,  सेड  गोबिन्द  दास  :  (क)  क्या

 गृह-कार्य  मंत्री  यह  बताने  की  कु  करेंगे
 कि  क्‍या  म्तलायमें:  एक्सचेंजों  में  नौकरी
 दिलाने  के  मामले  में  कुछ  यिच्ेष  वर्ग  के
 व्यक्तियों  को  प्राथमिकता  दी  जाती.  है  ?

 (  ख)  क्‍या  इन  वर्गों  में  भूतपूर्व  भार
 तोय  रियासतों  के  छंटी  किये  गये  तबा
 अवधि  से  पूर्व  सेब!  निवृत्त  किये  गये  व्यक्ति
 भो  सम्मिलित  हूँ  £

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  Yes.  In  sub-
 mitting  panels  of  suitable  candidates
 for  consideration  of  the  appointing
 authorities  the  Employment  Exchanges
 follow  the  order  of  priority  prescribed
 by  the  Government  67  India.

 {b)  Persons  employed  by  the  former
 Indian  States  on  services  which  have
 been  taken  over  by  the  Central  Gov-
 ernment  as  a  result  of  the  integration,
 have  now  come  under  the  Government
 of  India.  Those  among  them  who
 were  found  surplus  on  such  integra-
 tion  have  been  accorded  priority  for
 Purposes  of  re-employment.  Priority

 has  also  been  accorded  to  the  employees
 of  the  Government  of  Madras  who
 were  rendered  surplus  as  a  resut  of
 the  creation  of  the  State  of  Andhra.
 Apart  from  these,  no  priority  is  given
 to  the  emplovees  of  the  State  Govern-
 ments  who  are  retrenched  or  are  about
 to  be  retrenched.

 सेठ  गोविन्द  वास  :  जहां  तक  इन  लोगों
 का  सम्बन्ध  है  ो  कि  जिनत  २  रियासतों  से
 अलग  कय  मुय  नें,  क्या  कोई  सरकार  के
 दारा  इस  प्रकार  कै  अंक  उपलब्ध  है  कि  जिस
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 से  यह  मालूम  हो  सके  कि  इन  में  कितनों
 संख्या  अब  तक  नौकरी  में  ली  जा  सकी  हे  ?

 Shri  Datar:  Sir,  the  exact  figure  is.
 not  known,  but  an  attempt  has  been
 made  to  absorb  as  many  as  possible.

 Shti  हू,  K.  Basu:  May  I  know.  Sir,
 whether  a  person.  who  has  been  re-
 trenched  from  a  particular  department,
 gets  any  preference  in  the  case  of  re
 emp!oyment,  or  whether  he  has  to
 aPPly  through  the  Employment
 Exchange?

 Shri  Datar:  He  gets  a  preference  in
 order  of  priorities.  He  has  to  apply
 and  then  his  name  is  registered  and
 it  is  then  included  in  the  parel.

 Shri  B.  S.  Murthy:  May  I  know,  Sir,
 any  other  Government  besides  the
 Punjab  Government  has  asked  the
 Central  Government  to  ailow  it  to  have
 its  own  employment  exchange?

 Shri  Datar:  The  whole  question  is
 now  under  consideration  and  a  Com-
 mittee  has  been  appointed  under  the
 chairmanship  -  of  Shri  B,  Shiva  Rao
 and  that  Committee  will  go  into  the-
 whole  question  as  to  what  extent  there
 should  be  a  Central  Exchange  and  a
 State  Exchanée.

 Propuction  oF  ANTI-BI0TICS
 *326.  Dr.  Rama  Ras:  (a)  Will  the

 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state
 whether  the  Board  of  Scientific  and
 Industrial  Research  had  recommended
 that  intense  efforts  should  be  made  for
 the  production  of  anti-biotics  from  in-
 digenous  sources?

 {b}  What  steps  have  been  taken  in
 this  direction  in  research  and  manufac-
 ture,  since  this  decision  was  taken?

 The  Deputy  Minister  of  Natural
 Resources  and  Scleutific  Research
 (Shri  K.  0.  Malaviya):  (a)  Yes,  Sir.

 (b)  Research  on  anti-biotics  is  being
 carried  out  at  the  Central  Drug  Re-
 search  Institute,  Lucknow  and  at  Uni-
 versities  and  Research  Institutes,  under
 the  auspices  of  the  Council  of  Scienti-
 fic  and  Industrlal  Research.  The
 recommendations  of  the  Board  of
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 Scientific  and  industrial  Research,  !:2'/¢
 been  brought  to  the  notice  of  Govern
 ment  Departments  and  other  Research
 Organisations.

 Or  Rama  Rao:  May  I  know.  Sir.
 what  steps  Government  are  taking  to
 manufacture  known  antibiotics?

 Shri  K.  D.  Malaviya:  This  question
 is  with  regard  to  research  to  be  carried
 out  under  the  auspices  of  the  Councfi
 of  Scientific  and  Industrial  Research.

 Dr.  Rama  Rao:  Apert  from  research.
 there  are  things  which  are  already
 known  and  their  manufacture  is  neces
 sary  for  the  country.  What  steps  are
 Government’  taking  to  manufacture
 the  known  anti  biotics?

 Shri  हु,  0.  Malaviya:  That  question
 may  better  be  put  to  the  Production
 Ministry

 Shri  Sarasgadhar  Das:  May  I  know.
 Sir,  how  many  anti-biotics  researches
 have  been  completed  in  the  Central
 Drug  Research  Institute?

 Shri  K.  D.  Malaviya:  Various  works
 are  undertaken  in  various  institutes.
 So  far  as  the  Central  Drug  Research
 Institute,  Lucknow.  is  concerned,  it  is
 working  on  several  aspects  of  anti-
 biotics,  e.g.  screening  of  several  medi-
 cinal  plants  in  search  for  antibiotic
 activities  and  also  evaluation  of  certain
 other  bio-chemical  substances  and
 drugs  on  laboratory  animals.

 Basic  EDUCATION
 9326  Shri  S.  N.  Mishra:  Will  the

 Minister  of  Education  be  pleased  to
 state  the  extent  to  which  the  scheme
 for  the  development  of  a  compact  pro-
 Bramme  of  Basic  Education  at  all
 levels  in  some  selected  areas  in  each
 State.  as  a  part  of  the  Five  Year  Plan
 of  Educational  Development.  was  im-
 plemented  in  1952-53?

 The  Deputy  Minister  of  Natural
 Resources  and  _  Scientific  Research
 {Shri  EK.  D.  Malaviya):  A  statement

 is  laid  on  the  Table  of  the  House.  [See
 Appendix  Ii.  annexure  No.  37.}

 Shri  S.  N.  Mishra:  May  I  know,  Sir.
 how  many  States  were  able  to  utilise
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 the  Central  grant-inaid  for  the  pur
 pose?

 Shri  K  9.  Malaviva:  The  number is
 very  large:  almost  all  have  received
 aid  from  the  Government,  but  we  have
 not  received  progress  reports  from
 them.

 Shri  N.  M.  Liogam:  May  I  krow.
 Sir.  what  is  the  difficulty  in  the  way
 of  implementing  this  basic  education
 scheme  in  the  country?

 Shri  EK.  0.  Malaviya:  The  main  cause
 is  financial  stringency

 wo  राम  सुमन  सिह:  क्‍या  यह
 सही  &  कि  बेसिक  स्कूलों  से  निकले
 नाले  लड़कों  को  और  आगे  पढ़ने  के
 लिए  इस  वक्‍त  कोई  सहायता  नहीं  मिल
 रही  है  ?

 ि!  i  हे  OT  yt

 ७3.७)  ह#४०  GL,  Dd  jurth

 shh  ललसा  gle  ००००  पन्ट  :  (का
 -£  ot  vee  el  ad

 {The  Minister  of  Education  and
 Natural  Resourees  and  Scieatific  Re-
 search  (Maulana  Azad):  No.  no  sucb
 thing  has  come  to  our  notice.}

 Shri  N.  M.  Lingam:  May  I  know.
 Sir.  if  conflicts  between  the  Centre  and
 the  States  is  the  main  cause  for  the
 slow  progress  of  basic  education?

 Sbri  हु.  D.  Malaviya:  That  is  not  the
 Main  cause.

 Shri  Muniswamy:  May  I  know.  Sir.
 how  the  new  basic  education  scheme
 dilfers  from  the  basic  education  scheme
 that  is  already  in  practice?

 Shri  K.  0.  Malaviya:  From  State  to
 State  there  have  been  siight  differences
 in  the  existing  system  of  basic  edu-
 cation.  The  Government  of  India  have
 proposed  to  standardise  and  advise
 them  on  a  uniform  pattern  of  basic
 education,  which  has  been  done.
 Visir  09  TRS  BRITISH  Firsy  Sta  Lorp

 327,  Shri  80490  Ali:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state  the
 Treason  which  prompted  the  Govern-
 ment  of  India  to  invite  the  First  Sea
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 Lord  Admiral  of  the  Fleet  to  visit
 establishment  of  Indian  Navy  through-
 out  India  in  November.  1953?

 The  Ministery  of  Defence  Organiss-
 tion  (Shri  Tyagi):  As  the  First  Sea
 Lord  was  already  on  a  visit  to  the
 East,  we  thought  that  a  discussion  with
 him  on  certain  outstanding  matters
 pertaining  to  our  replacement  pro-
 gramme  and  technical  equipment.  and
 ¥ss  views  on  our  naval  establishment
 would  be  usefitl,  We,  therefore,  in  our
 own  interest  decided  to  invite  him  to
 visit  India.

 Shrl  37५३8  Ali:  Did  be  come  in  his
 Flagsbip?

 Shri  Tyagi:  I  have  no  information.

 Shri  ७.  S.  Gimgh:  Does  the  Govern-
 ment  expect  any  report  from  the  First
 Sea  Lord  with  regard  to  what  be  has
 seeo  of  our  Indian  Navy  and  the  Indian

 fleet?

 Shei  Tyagi:  I  expect  a  very  detailed
 report  from  him.  When  he  eft.  initial-
 ly  he  sent  a  message.  He  was  impres-
 sed  by  the  “high  standard  of  smart-
 ness,  enthusiasm  and  efficiency  ashore
 and  afloat  and  their  devotion  to  service
 that  I  encountered  everywhere  augur

 well  for  the  future".  That  is  his  first
 reaction.

 Shri  T.  HK.  Chandhuri:  May  I  know
 if  the  Government  of  India’s  attention
 has  been  drawn  to  the  statement  made
 by  the  First  Sea  Lord  to  the  effect
 that  be  is  very  much  satisfied  that  the

 pace  of  Indianisation  of  the  Navy
 has  been  slow,  and  may  I  know  what
 is  the  reaction  of  the  Governmen:  of
 India  to  that  statement  is?

 Shri  Tyagi:  I  believe  he  never  said
 that.  What  he  said  was,  “it  was  satis-
 factory.”

 Sbrt  N.  B.  Chowdhury:  May  I  know
 whether  his  visit  involved  any  financial
 commitment  to  the  Government  of
 India?

 Stl  Tyagi:  No  Anancial  commit-
 ment.
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 Shri  G.  S.  Singh:  Apart  from  the
 bouquets.  given  to  the  Minister  of

 Defence  Organisation,  did  the  First
 Ses  Lord  give  any  report  on  the  techni-
 cal  aspects  for  which  he  was  supposed
 to  have  been  invited?

 Sbrl  Tyagi:  It  was  to  show  him
 round  the  training  centres,  which  he
 had  seen  in  detail,  and  I  am  expecting
 a  detailed  comment  from  him.  With
 regard  to  the’  technical  aspecte,  we
 have  not  got  the  detailed  report  as  to
 what  further  implementation  we  can
 do  towards  tbe  training  programme
 in  India.

 UNivensiTy  GeANrs  CoMMIS9ON

 *32g.  Shri  0.  0.  Sharma  Will  the
 Minister  of  Educatlon  be  pleased  to
 state:

 (a)  whether  Government  have  finalis-
 ed  their  scheme  for  the  establishment
 of  a  University  Grants  Commission;
 and

 (b)  if  so,  what  are  its  main  features?
 The  Deputy  Minister  of  Natara)

 Gemarcen;  and  Scientific  Geaearch
 (Shri  K.  D.  Malaviya):  (a)  and  (b).

 It  is  expected  that  necessary  legisla-
 tion  regarding  the  establishment  of  a
 University  Grants  Commission  will  be
 introduced  during  the  next  session  of
 the  Parliament.

 Shri  D.  0.  Sharma:  May  I  know  if
 the  University  Grants  Commission
 which  has  been  appointed,  as  reported
 fn  the  press.  is  an  ioterim  commission?

 Shri  EK.  D.  Malaviya:  Yes,  Sir.
 Shri  D.  C.  Sharma:  May  I  know

 how  long  will  this  interim  commission
 be  functioning?

 Shri  K  0.  Malaviyva:  It  will  carry
 on  its  function  till  the  new  commis

 sion,  adopted  by  this  House,  starts
 functioning.

 चि  Dd  oA  कर  ५  toa.

 Wy)  ह  hatte  Be  se
 REL  ७०  PS  be  hs  (४६  :  (ol
 els  ४४१४  ot eles  at  कि
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 whe  ४.  Shy  US  2५७५  tes
 daly  <  ७.3०)  5)  ipl  tes  ५४२

 00०४२  Jee  le  aS  ge  El  ce
 oe  Spl  le  Sly  ted  8
 wl  ohh  ३०  क  (१४०)  ४99४९  ०

 ils  ६०38४  Lael  oS  2  lyn  be  ०

 PSE  pr  «६००७  एच  pond
 ul  Pe  Ura  उर  9  LS,  FST

 48)  ao  ste  eo  dbs

 cd  KAR  ००)  ged  (5८  52S  pte

 cm  dems  6S  डड  tp  Cell  «2)

 ttl  pte  We  OS  ७9०१५  S

 e208  yp  Ep  8  Boe  a>  he  ur
 cl  १7  abla  gm  phe  ५२  Ob  —_

 «7५७  ४०  (४४२  ype  9)  yee

 [The  Minister  of  Education  ond
 Natural  @esources  and  Scientific  Re-
 search  (Maolang  Azad):  Let  me
 clarify  the  position  Last  year  Govern
 ment  accepted  a  resolution  calling  for
 the  setting  up  a  University  Grants
 Conunittee  whictt  would  be  concerned
 with  the  four  Central  Universities.
 Action  in  this  matter  was.  however.
 suspended.  Now  it  has  been  decided
 that  a  University  Grants  Conunission
 should  he  set  27  for  all  the  Universi-

 ties  in  the  country.  A  Bu!  is  ready
 for  this  purpose.  As  it  will  take  some
 time  to  present  it.  it  has  been  con-
 sidered  desirable  to  set  up  a  Commis-
 sion  right  now  as_  envisaged  in  the
 above-mentioned  resolution.  This  Com-
 mission  will  start  functioning  and
 when  the  Bil)  is  passed.  its  member-
 ship  will  be  increased.]

 Shri  Meghned  Saha:  May  I  know,
 Sir,  how  many  full-time  Members  will
 be  there  besides  the  Chairman?

 ater  yy!  28५४३  :  ०१ Ui.
 [Maulana  Azad:  The  Clrirman  and

 the  Secretary.]
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 Shri  Meghaad  Saha:  May  I  know.
 Sir.  whether  the  Chairman  will  be  a
 whole-time  officer  or  a  _  part-time
 officer?

 Ute  pe  ह  ि  of  UT  56
 ४२७  ey  9३  ore

 (Maulasa  3४30:  Not  part-time.  The
 Chairman  will  work  wholetime.]

 Shri  D.  C.  Sharma:  May  I  know,
 Sir.  what  is  the  proposed  grant  to  be
 made  to  the  University  Grants  Com-
 mission  when  it  takes  over  charge  of
 all  the  Universities  of  India?

 sags  ed  ४  pl  :  ahi Wy

 Siwy  eh  Sal-  a  we  ७७

 5  44३)  Soy  gle  ged  per  SUR

 उरी)  बी.  नौकरी  ४५४६४  ra
 -2  ve)

 (Maulama  Azad:  It  is  difficult  to
 decide  it  at  this  stage,  but  four  crore
 rupees  have  been  provided  in  the  Five
 Year  Plan  tor  University  Education.)

 UNESCO  ScHocarsmrs
 *330.  Ch.  Raghubir  Siugb:  (a)  Will

 the  Minister  of  Educa®om  be  pleased  to
 state  whether  it  is  a  fact  that  the
 U.N.ES.C.O.  gave  three  scholarships  to
 Indian  students  in  1953?

 (b)  If  so,  how  many  students  applied
 for  these  scholarships?

 (c)  What  was  the  basis  of  their
 selection?

 Tbe  Deputy  Minister  of  Naturni
 Resources  and  Scientific  Research
 (Shri  kK.  D.  Maleviya):  (a)  UNESCO
 gave  no  scholarships  to  Indian  students
 during  3953.

 (b)  and  (c).  Do  not  arise.

 I.  A.  Ss.  ExaasINATION
 *33l.  Shri  Radha  Ramaa:  (a)  Will

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state  whether  the  present  EAS.
 Examination  is  conduoted  on  the  same
 besis  as  the  I.CS.  in  the  British  times?
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 (0)  What  is  the  approximate  ex-
 penditure  incurred  on  this  examination
 every  year?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  The  present
 Indian  Administrative  Service  Exami-
 nation  is  conducted  on  \ines  similar
 to  the  former  Indian  Civil  Service
 Examinations  in  Delhi.

 (b)  The  expenditure  varies  accord-
 ing  to  the  number  of  candidates
 admitted  to  the  examination.  The  ex-
 penditure  for  1950,  95i  and  952  was
 Rs  95.000,  Rs.  1,15,000,  and  Rs.  3.32,000
 respectively.

 Shri  Radha  Raman:  May  I  know  if
 these  examinations  are  held  at  any
 place  other  than  Delhi?

 Shri  Datar:  They  are  held  at  a
 number  of  centres.

 Sbri  Radha  Raman:  May  I  know  the
 places  where  they  are  held?

 Shri  Datar:  They  are  held  at  about
 2  or  3  places’  including  London-—
 about  which  I  have  answered  a  Ques-
 tion  the  other  day.

 Shri  Radha  Ramaa:  May  I  know
 what  is  the  tota)  number  of  examinees
 who  appeared  in  the.  year  ‘1952-53  for
 this  examination?

 Shri  Datar:  For  the  year  1952,  4.I54
 students  had  appeared.

 Shri  Radha  Raman:  How  many  of
 them  passed  these  examinations  and,
 out  of  them,  how  many  were  employed
 by  the  Government?

 Shri  Datar:  Those  figures  are  not
 l.cre  with  me.

 Shri  K.  हू,  Basu:  What  is  the  num-
 ber  ef  examinees  in  the  Loavon  _xam
 nation  and  what  is  the  totai  cust  in-
 volved?

 Shri  Datar:  No  cost  was  involved  at
 all,  and  the  number  was  only  ejght,
 as  I  said  here  the  other  day.
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 Nao-LITERATES

 8332.  Shri  Radha  Raman:  (a)  Will
 the  Minister  of  Education  be  pleased  to
 state  what  is  the  latest  number  of  neo-
 literates  in  India?

 (b)  Is  it  a  fact  that  some  new  Jitera-
 ture  Js  being  produced  for  these  neo
 literates?

 (c)  Where,  by  whom  and  under
 waose  guidance  is  this  jiterature  being
 produced?

 (d)  What  is  the  total  expenditure  in-
 curred  on  this  new  jiterature?

 (९)  Is  any  sort  of  Anancial  or
 material  help  also  being  rendered  by
 any  foreign  country?

 The  Deputy  Mialster  of  Natural
 Besources  and  Seientific  Research
 (Shri  K.  D.  Malaviya):  (a)  During

 the  period  3947.52  for  which  the
 figures  are  available  24,59,200  adults
 were  made  literate  in  India.

 (०)  Yes.
 (c)  By  the  State  Governments  and

 by  the  Government  of  India.  The
 Goverrsirent  of  India  is  publishing
 Social  Education  Literature  through
 the  agency  of  Idara  Talim-o.Taraggi,
 Jamia  Millia,  Delhi.

 (d)  Figures  for  State  Governments
 are  not  available.  The  Government  of
 India  have  spent  so  far  Rs.  2,75,000.,

 {e)  No.

 Skxi  Radha  Raman:  May  I  imovw,
 Sir,  in  which  of  the  Indian  States  the
 arrangement  for  training  neo-literates
 is  existing  at  present?

 Sbri  K.  ए  Malaviya:  I  have  not  got
 the  list  of  all  the  States,  but  I  have
 got  the  figures  from  some  of  the  States
 showing  the  number  of  adults  who
 have  become  literates.  I  have  got  those
 figures,  but  it  is  a  very  long  list.

 Nemes  प्र  मजे मोह  हुए  आम
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 (The  Minister  of  Education  and
 Naturai  Resources  and  Scientific  Re
 search  (Maulana  Azad):  It  is  a  long
 list.]

 Shri  Radha  Riaman:  May  I  know  if
 the  Government  proposes  to  extend
 the  scheme  to  some  other  States  during
 this  year?

 Shri  K.  D,  Malaviya:  It  {s  the  inten-
 tion  of  the  Government  to  give  facili-
 ties  to  all  the  States  which  want  these
 scher-cs.

 ao  राम  सुभग  सह  :  ये  नियो-

 लिट रं ट्रस  को तैयार  किय  जाते  हूँ  इन  में
 इस  शिक्षा  के  जरिये  क्या  कोई  नवीनता
 लाती  हूँ  और  जो  किताबें  तैयार  की  जाती
 हुँ  उन  में  मी  कया  ओर  किताबों  की  मपेक्ा
 कोई  नवीनता  होती  हूँ  ?

 टीके  ही०  मालवीय  :  में  समझता
 हैं  कि  इस  प्रकार  की  Peet  से  अदल्ट्स  में
 एक  जागरण  होता  है  और  उन  का  ज्ञान
 बढ़ता  हैँ  |

 Shri  Thimmaiah:  Is  it  possible  for
 the  Government  to  maintain  a  sepa-
 rate  record  of  neciiterates  among  the
 scheduled  castes  and  scheduled  tribes
 people?

 5979  K.  D.  Malaviya:  I  am  afraid  it
 may  not  be  possible,

 RESETTLEMENT  SECTION,  MINISTRY  GF
 Derence

 १३34,  Shri  S  C.  Samanta:  Will  the
 Minister  of  Defemce  be  Pleased  to
 state:

 (a)  bow  far  the  Resettlement
 ‘Section  of  the  Ministry  of  Defence,
 thas  progressed  in  associating  the  ez-
 servicemen  to  help  the  Planning
 Commission's  National  Extension  Ser-
 vice  and  Rura)  Health  Programme;

 (b)  how  these  exservicemen  can
 *be  best  utilised;  and

 (c}  how  many  ex  servicemen  have
 atready  been  taken  as  doctors,  sani-
 tary  inspectors  and  compouaders?
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 The  Deputy  Miniter  of  Defence
 (Sardar  Majithia):  (a)  The  Resettle-
 ment  Section,  Ministry  of  Defence,
 have  submitted  to  the  State  Govern-
 ments  through  Community  Projects
 Administration,  names  of  suitabie  ex-
 servicemen  for  employment  in  various
 branches  of  National  Extension  Service.

 {b)  The  ex-servicemen  can  be  us2-
 fully  utilised  by  employing  them  as
 Project  Officers,  Extension  Officers,
 Grany  Sewaks,  Co-operative  Inspectors,
 Dortors,  Veterinary  Surgeons,  Com-
 pounders,  Sanitary  Inspectors.  Engi-
 neers.  Social  Education  Organisers.
 Mechanics.  Drivers.  Storekeepers,
 Clerks  and  Peons.

 (c)  Three  ex-servicemen  have  been
 selected;  one  as  a  Doctor  and  two  as
 Sanitary  Inspectors  by  the  Govern-
 ments  of  Bilasour  and  Bhopa)  respec-
 tively.

 Shri  S,  C.  Samanta:  May  I  know,
 Sir,  the  salary  that  has  been  fixed  for
 doctors  who  have  been  taken  in?

 Sardar  Majithia:  The  salary  fixed
 for  a  doctor  is  Rs.  360  per  month.

 Shri  S  C.  Samanta:  May  I  know
 whether  any  ronsideration  was  given,
 in  fixing  the  pay  scale.  to  the  salary
 that  the  incumbent  was  drawing
 before?

 Sardar  Majithia:  That  is  al)  fixed
 in  the  Nationa)  Extension  scheme  and
 it  depends  on  the  finances  available.

 शी  ध ा  ददन :  अभी  हाल  में  भारतीय
 सेना  के  बरत  से  सेनिकों  को  रिजर्व  में  भेजा
 गया  है,  क्या  नहें  भी  नेशनल  'एभ्सटेंदान
 सब्र  में  एग्प्लाईमेंट  दिलाने  की  इस  तरह

 नकी  कोई  सुविधा  दी  जा  रहो  हूं  ?

 Sardar  Majithia:  We  have  sent  about
 .495  applications  to  the  various  State
 Governments  for  them  to  consider.  Sp
 far  as  reserve  people  are  concerned,
 they  pogsibly  may  be  in  them  or  may
 not.  E  have  not  got  any  sepsrate
 figures.
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 ITALIAN  MM&XSIONARIES
 *335.  Shri  Muniswamy:  Wil!  the

 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  starred
 question  No.  96  on  the  ist  Septerm-
 ber,  1993,  regarding  alleged  anti-
 Indian  propaganda  carried  on  by  two
 Italian  Missionaries  in  Port  Cochin
 and  state  what  action  Government
 propose  to  take  in  the  matter?

 The  Deputy  Minister  of  Home  Affairs
 (Sbri  Datar):  Certain  further  enauiries
 were  made  of  the  Government  of
 Madras  in  the  matter.  The  report  since
 received  is  under  consideration.

 Shri  Muniswamy:  May  I  know,  Sir,
 whether  attention  bas  been  drawn  by
 the  Government  to  the  criticism  in  the
 press  about  the  view  that  is  held  by
 the  Government  of  India?

 The  Minister  of  Home  Affairs  ond
 States  (Dr.  Hatfe):  What  sort  of
 eriticlsm,  I  do  not  quite  follow.

 Mr,  Speaker:  It  seems  to  me  to  be
 vague  enough,  Certain  criticism  in
 papers  relating  to  what  matter?

 Sort  Moniswamy:  $  want  to  know
 whether  attention  has  been  drawn  by
 the  Government  about  some  criticism
 by  the  press  about  the  view  that  bas
 heen  held  by  the  Government  of  India
 regarding  the  priests?

 Dr.  Katja:  The  press  in  India  ¢on
 sists  of  thousands  of  papers  and  these
 thousands  of  papers  express  diametri-
 cally  opposite  views.

 Shri  हू.  2.  Tripathi:  May  I  know
 whether  it  is  known  to  the  Govern
 ment  that  secret  antiIndian  propa-
 ganda  is  also  going  on  in  the  North-
 Eastern  part  of  Assam?

 Dr.  Katjo:  Mr.  Speaker,  you  will
 realise  my  difficulty.  A  question  is  put
 ahout  Port  Cochin  in  down  South.  My
 hon.  friend  takes  the  stage  to  North-
 East.

 SB  Frank  Axzthony:  Apart  from
 making  enquiries  from  the  Madras
 Government  has  the  Centra!  Govern-
 ment  made  endguiries  from  the  Italian
 missionarie,  and  have  they  rece‘ved
 nny  representation  from  the  mis-
 sionaries  stating  their  case  and  saying
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 categorically  that  these  ‘allegations  are
 false,  malicious  and  inspired  by  certain
 communists  from  certain  petty  perso-
 nai  spites?

 Dr.  Katia:  I  have  absolute  confidence
 and  trust  in  the  Madras  Government
 and  when  we  ask  for  a  rePort  from
 any  State  Government  we  presume
 that  that  State  Government  will  make
 a  report  after  making  full  enquiries
 and  giving  the  persons  affected  an
 opportunity  for  having  their  say  in
 the  matter.  §  cannot  possibly  have  a
 direct  communication  with  A,  B  or  C.

 Shri  Matthen:  May  I!  know,  Sir,  whe-
 ther  Government  has  received  a  report
 from  the  municipal  chairman,  Port
 €ochin,  that  the  allegations  are  abso-—
 luteiy  unfounded  and  mischievous?

 Dr.  Katja:  I  have  received  no  suctt
 reports.  but  I  may  tell  the  hon.  Mem-
 ber  that  I  propose  to  dispose  of  this
 matter  very  quickly.

 National.  Capet  Cores

 °336.  Shri  Maniswamy:  (a)  Will  the
 Minister  of  Defenee  be  pleased  to  state
 whether  it  is  a  fact  that  a  meeting  of
 the  Central  Advisory  Committee  for
 the  National  Cadet  Corps  was  held  at
 New  Dejhi  during  the  middie  of  Sep-
 tember,  19537,

 (०)  If  so,  what  were  tbe  subjects.
 discussed  at  the  meeting?

 (c)  How  far  the  expansion  pro-
 gramme  of  the  N.C.C,  has  progressed
 and  proved  satisfactory  in  the  educa
 tional  institutions?

 {d)  Is  it  a  fact  that  suggestions  to
 introduce  gliding  training  as  part  of
 the  Cadets  Curriculum  were  also
 made  and  discussed  at  the  meeting?

 The  Deputy  Minister  nf  Defence
 (Shri  Satish  Chandra):  (a)  Yes.  The
 meeting  waa  held  on  8th  September
 1953,

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.

 fc)  A  statement  giving  the  expan-
 sion  programme  of  N.C.C.  for  the  year
 i953-54  and  the  progress  so  far  made
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 is  laid  on  the  Table  of  the  House
 The  scheme  has_  proved  to  be  satis-
 factory  in  the  educafional  institutions
 and  its  further  expansion  is  limited
 only  by  availability  of  finance.

 (d)  Yes.  The  proposal  to  introduce
 Gliding  training  in  the  syllabus  of  the
 Senior  Division  (Air  Wing)  was
 accepted.

 (For  (b)  and  (c),  See  Appendix  II,
 annexure  No  38.]

 Shri  Mupiswamy:  May  I  know,  Sir,
 whether  it  is  a  fact  that  there  is  a
 Proposal  to  close  down  the  Junior
 Division  of  the  N.CC.  in  Bombay,  and
 if  so,  what  are  the  reasons?

 Shri  Satish  Chandra:  The  hon.
 Member  is  probably  aware  tbat  the
 expenditure  on  N.C.C.  is  shared  hbet-
 ween  the  Central  and  the  State  Gov-
 ernments.  The  Bombay  Government
 had  initially  decided  to  abolish  the
 Junior  Division  as  they  were  not  pre-
 pared  to  contribute  their  strare  of  the
 expenditure  on  the  Junior  Division.
 The  matter  was  considered  by  the
 Central  Advisory  Committee  of  the
 N.C.C.  The  Bombay  Government  later
 modifled  their  scheme  and  proposed
 that  they  will  be  prepared  to  contri-
 bute  one-third  of  ttieir  share  if  tke
 other  two-thirds  is  borne  by  the
 schools  and  the  cadets  themselves.  But
 now  they  have  again  intimated  to  us
 that  their  provosal  tas  not  found
 favour  with  the  educationa)  institu-
 tions  and  so.  they  have  decided  to
 abolish  it  aitogether.

 Shri  Meniswamy:  May  |  know,  Sir,
 whether  any  remuneration  is  paid
 to  the  cadets  when  they  are  in
 camps?

 Shri  Satieh  Chandra:  The  camp  ex-
 penditure  Is  met  out  of  the  N.C.C.
 budget.  There  is  no  other  remunera-
 tion.  Boarding  and  lodging  and  other
 expenses  in  the  camp  are  met  from
 the  NC.C.  funds.

 Shri  Jaipai  Singh:  In  regard  to
 inclusion  of  gliding  as  an  additional
 subject  in  the  curriculum  for  the  train-
 ing  of  cadets,  may  I  know’  whether
 gliding  is  to  be  introduced  only  in  the
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 present  gliding  centres.  or  it  is  to  be
 all  over  India?  If  it  is  to  he  outside
 these  gliding  centres  at  the  present
 moment,  where  are  they  to  be?

 Shri  Satish  Chandra:  The  idea  is  to
 intreduce  gliding  as  a  subject  in  all
 the  units  belonging  to  the  Air  Wing
 of  the  National  Cadet  Corps.

 Shri  Barrow:  May  I  know,  Sir_  if
 this  Committee  considered  the  recom
 mendation  of  the  Secondary  Bducation
 Commission  that  the  NC.C.  finances
 should  be  borne  by  the  Centrai
 Government?

 Shri  Satish  Chandra:  I  do  not  know
 about  that  recommendation.  But  this
 scheme  was  evolved  on  the  basis  of
 the  report  of  a  committee  which  was
 set  up  by  the  Government  of  India
 under  the’  Presidentship  of  Pandit
 Kunzru.  before  the  N.C.C.  Bill  was
 brought  before  this  House.

 Financsaz  ASSISTANCE  TO  STUDENTS
 ND  YOUTH  ORGANISATIONS

 *333.  Shri  Dabhi:  Will  the  Minis-
 ter  of  Bdacaticn  be  pleased  to  refer
 to  starred  question  No,  3020  asked  on:
 tite  4th  September.  3953  and  state:

 (a)  whether  a  programme  has  now
 been  drawn  up  for  the  purpose  of
 giving  financial  assistance  to  the
 various  students  and  other  youth  or-
 ganlsatlons  out  of  rupees  one  crore
 provided  in  the  Five  Year  Plan  for
 the  purpose;

 {b)  if  80,  what  {s  that  programme;
 and

 (c)  which  organisations  in  India
 have  been  found  eligible  for  the  as-
 sistance?

 The  Deputy  Minister  of  Natural
 Resoarves  and  Scientific  Researcir
 (Shri  K.  D,  Malaviya):  (a)  to  (०).
 The  Ministry  has  drawn  up  a  Scheme
 for  Youth  Welfare  and  Work  Camps
 for  students  for  the  current  year
 with  a  budget  for  Rs.  20  lakhs  out
 of  Rs.  !  crore  provided  in  the  Five
 Year  Plan.  The  Scheme  is  to  be
 worked  out  through  the  State  Govern-
 ments  and  Vice  Chancellors  of  Uni+
 versitles.
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 Sarl  Dabhi:  May  I  know  if  there  are
 any  conditions  laid  down  for  an
 organisation  to  become  eligible  for
 such  assistance?

 Shri  KE.  D.  Maiaviya:  The  grant  is
 given  to  the  Universities  who  work
 the  scheme.

 Shri  Dabbl:  When  is  the  scheme
 likely  to  come  into  operation?

 Skri  K.  D.  Malaviya:  As  a  part  of
 “the  scheme,  two  camps  were  organised.
 one  in  Mahabaleshwar  and  other  in

 -Srinagar  for  lecturers  and  professors
 who  will  be  the  vanguard  in  conduct-
 ing  these  camps.

 Shri  8,  S.  Murthy:  May  I  know,
 Sir.  what  are  the  special  features  of
 ‘this  scheme  that  has  been  evolved?

 Shri  K.  D.  Malaviya:  It  witl  be
 malnly  taken  up  by  the  University
 authorities  who  will  run  these  camps.

 The  broad  features  of  the  sctreme
 -will  be  to  train  students  for  self-
 preparation  and  personality  develop-
 ment.  with  a  view  to  leading  to
 organised  action.

 HIGH  Power  ComMISSION  ON  RE-ORGA-
 NISATION  OF  STATES

 9338,  Shrimati  Tarkeshwari  Sinhs:
 Wil]  the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  constitute  a  high-power  commis-
 sion  on  reorganisation  of  States,  and

 ६०)  if  so,  when  that  Commission
 is  likely  to  be  formed?

 The  Deputy  Miniter  of  Home
 Affairs  (Sbri  Datar):  (a)  Yes.

 (b)  Very  likely  before  the  end  of
 this  year.  I  would  invite  attention  to
 the  statement  made  by  the  Prime
 Minister  on  the  floor  of  the  House  on
 the  6th  August,  1953.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whether  any  language  census
 Wl  be  taken  after  the  high-power
 eommission  is  formed  and  whether

 -any  selection  has  been  made  of  the
 particular  areas  where  this  census

 ‘will  be  taken?
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 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehra):  There  is  no  question  of
 any  ceosus  being  taken  of  any  kind.
 Because.  this  commission  will  con-
 cern  itself  with  a  number  of  factors.
 one  of  the  most  important  being
 language.  but  other  factors  too.  Such
 data  as  are  available  will  be  taken.
 There  is  no  question  of  taking  a  census
 anywhere.

 Shrimasi  Tarkeshwari  Sinha:  May
 I  know  whether  it  is  a  fact  that  the
 Bihar  Government  as  well  as  the
 Bengal  Government  are  dissatified
 with  the  census  taken  on  the  border
 of  Bihar  and  Bengal?

 Mr.  Speaker:  I  think  we  are  going
 into  a  sort  of  argument

 Shri  T.  K.  Chaudhuri:  May  I
 know  in  concrete  terms  what  sort  of
 power  this  high-power  commission
 will  have,  and  what  is  the  meaning  of
 the  term  ‘high-power’?

 Mr.  Speaker:  It  is  well  known.
 Shri  Gadgil:  Will  it  be  correct  to

 say  that  the  entire  question  of  re
 organisation  of  States  will  be  the  sub-
 ject  matter  of  this  commission?

 Shri  Jawataria)  Nehru:  Yes.

 Shri  Muoiswamy:  May  I  know
 whether  the  decisions  taken  by  the
 high-power  commission  will  be  final
 or  will  be  reconsidered  by  the  Cabinet?

 Shri  Jawabarlai  Nehra:  How  can
 they  be  final?  Quite  apart  from  the
 Cabinet,  this  Parliament  will  have  to
 consider  the  matter.

 Dr.  Laoka  Sundarym:  May  |  know
 whether  any  distinction  can  be  drawn
 between  the  two  types  of  statements
 made  repeatedly  by  the  Prime  Minis
 ter  and  the  Home  Minister,  viz.,  as
 between  high-power  commission  and
 boundary  commission.  which  seems  to
 be  the  cause  of  conflict?

 Shri  Jawaharlal  Nebru:  I  do  not  see
 any  conflict  between  the  two.  But  if
 I  may  say  805,  witb  apologles  to  my
 colleague  the  Home  Minister,  ६  would
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 prefer  not  to  cal}  it  a  boundary  com
 mission—that  is  not  a  correct  descrip-
 tion,  it  is  a  rather  vague  descrip-
 tion—I  would  call  it  a  commission  for
 the  reorganisation  of  States.

 Mr.  Speaker:  We  will  go  to  the  next
 Question.

 AGRA  CANTONMERT

 हम1,  Seth  Aehal  Simgh:  (a)  Will  the
 Minister  of  Defenee  be  pleased  to
 state  what  steps  Goverament  are  tak-
 ing  to  shift  the  stall  holders  from
 doth  the  sides  of  the  narrow  and
 congested  roads  in  the  Agra  Canton-
 ment  Area?

 (b)  Are  Government  aware  that
 owing  to  the  shortage  ef  funds  at  the
 disposal  of  the  Agra  Cantonment

 Board,  drains,  roads,  light  and  water
 ztc..  are  not  properly  and  adequately
 maintained?

 te)  If  so,  what  steps  do  Govern-
 ment  ‘propose  to  take  to  bring  them
 in  proper  order?

 The  Deputy  Minister  of  Defence
 <Sardar  Majitbla):  (a)  Government
 have  already  issued  instructions  to
 the  Cantonment  Board  as  well  as  the
 Military  Estates  Officer  concerned  to
 take  action  to  shift  the  Stall  holders
 in  Agra  Cantonment  to  another  suit-
 able  site.

 (b)  Yes.

 (c)  The  finances  of  Cantonment
 Board,  Agra  have  lately  shown  signs
 of  considerable  improvement  with  the
 result  that  it  has  been  possible  to
 spend  more  and  more  every  year  on
 improvements  to  roads,  drains.  light-
 3ng  and  Water  Supply  as  follows:

 ‘IQSI-S2  1952-53,  (1953-54  till  new)
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 Rs.  5,279  Rs.  60,000  Rs.  77,000
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 A  proposal  is  also  being  initiated
 for  giving  a  grantin-aid  to  the  Board
 for  spending,  among  other  things,  on
 improvements  of  drains,  roads.  etc.

 सेंड  ह... ल  सिह  :  क्‍या  मंत्री  महोदय
 बतलाने  की  छुपा  करेंग  कि  बावजूद
 तमाम  स्टेप्स  ने  पर  बी  स्टार  होल्डर्स  हट
 नहीं  रहे  हें,  तो  ऐसी  सूरत  में  गवर्नमेंट  अब
 क्या  स्टेप  लेने  की  सोच  रही  हूँ  ?

 Sardar  Majithia:  As  I  have  said,
 we  have  already  sent  instruction:  to
 the  Cantonment  Board  as  well  as  the
 Military  Estates  Officer  In  case  they
 still  do  not  vacate,  necessary  steps
 will  be  taken

 सेठ  सचल  सिह  :  ब्या  इतना  धा थिक
 सहायता  देने  के  बाद  भरी  केंटोनमेंट  बोर्ड  कीं
 ह,  सड़क  चुकी  से  भीतर  हुई  हूं  वह  बहुत
 शराब  हालत  में  हैँ  ?

 Sardar  Majittia:  That  is  correct,
 Sir.  and  that  is  why  a  proposal  is
 being  initiated  to  give  them  a  grant-
 in-aid.  And  may  I  add  that  that  is  to
 the  tune  of  Rs.  392,000.

 ForeiGn  EXCHANGE

 *242,  Dr.  M.  M.  Das:  -  Will  the
 Minister  of  Fimamee  be  pleased  to
 state  the  annual  amounts  of  foreign
 exchange  released  to  the  Indian
 Princes  for  travelling  in  foreign  coun-
 tries  during  tlre  last  three  years,
 giving  soft  currency  and  hard  cur-
 rency  separately?

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  The  amounts  re-
 leased  were  as  follows:

 I95I  7952  7953  (0  date)

 Soft  Hard  Soft  Hard  Soft  Hard

 £48,450  $5,900  £44,635  $5,900  €  t7,600  Nil
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 Dr.  M  M  Das:  May  I  know  whether
 the  Indian  Princes  enjoy  any  special
 privilege  in  the  matter  of  release  by
 the  Reserve  Bank  of  foreign  currency
 required  for  their  travels  abroad?

 Shri  M.  C.  Shab:  They  do  not  enjoy
 any  special  privileges.  But  because
 an  assurance  has  been  given  to  them
 at  the  time  of  accession  their  comforts
 are  looked  into  and  9०  some  additional
 exchange  facilities  are  given.

 Dr.  M.  M.  Das:  May  I  know  the
 special  factors,  as  mentioned  by  the
 hon.  Minister,  which  have  been  taken
 into  consideration  for  the  release  of
 foreign  exchange?

 Shri  M.  C.  Shah:  I  said  that  the
 comforts  that  they  were  used  to  hefore
 accession  have  been  taken  into  con-
 sideration.  At  the  same  time  the
 matters  are  always’  referred  to  the
 States  Ministry  and  on  the  recommen-
 dation  of  tbe  States  Ministry  we  give
 something  more.

 Dr.  M.  M.  Das:  May  I  know  whether
 during  the  last  one  year  any  appiica-
 tion  from  any  Indian  Prince  for
 foreign  exchange  has  been  refused  or
 the  amount  required  curtailed?

 Shri  M.  6.  Shah:  I  have  not  80  that
 information.  I  have  got  information
 about  the  foreign  exchange  granted.

 Shri  K.  K.  Basg:  May  £  know  what
 Proportion  of  the  amounts  so  granted
 was  sdent  by  the  Princes  on  their
 visits  abroad  on  the  ground  of  health
 and  what  proportion  for  pleasure
 trips?

 Sbri  M.  C.  Sbah:  It  is  a  combined
 one.  At  times  on  medical  grounds  plus
 pleasure  trips  this  excharige  is  given.
 As  a  matter  of  fact  if  we  look  to
 this,  only  perhaps  double  the  ordinary
 facility  is  given  to  these  Princes  if
 you  want  the  figures  I  can  Rive  you
 all  those  figures  also.

 IncOME-TAx  AND  SUPER-7AX
 9343,  Dr.  M.  M.  Das:  Will  the

 Minister  of  Pinsece  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  withdrawn
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 the  exemption  from  Income-tax  and
 Super-tax.  so  far  enjoyed  by  the
 {Indian  Princes,  from  lst  April,  1953;
 and

 {b)  whether  it  is  a  fact  that  no
 such  exemption  was  given  in  the
 agreement  of  accession  made  by  the
 Princes.  with  the  Government  of
 India  during  the  time  of  accession?

 The  Deputy  Minister  of  Finance
 (Shri  M  6  Shah):  (a)  The  Govern-
 ment  of  India  intend  to  withdraw  in
 respect  of  income  arising  on  or  after
 the  १५४  April,  ‘1953,  the  exemption
 from  payment  of  super-tax  which
 Ruling  Princes  and  Chiefs  have
 hitherto  enjoyed  under  executive
 instructions.  This  intention  has  been
 notified  to  Rulers,  some  of  whom  have
 Tepresented.

 {b)  I  presume  that  what  the  hon
 Member  F.as  in  mind  are  the  covenants"
 and  Merger  Agreements  executed  by
 the  Rulers.  These  documents  provide
 for  the  continuance  of  the  privileges
 which  the  Rulers  enjoyed  before  the
 i5th  August.  1947,  The  exemption  in
 question  was  given  ०9  executive
 orders,  was  revocable  and  had  no  legat
 sanction.

 Dr.  M.  M.  Das:  May  know
 whether  our  Government  has  arrived
 at  any  decision  regarding  the  represen-
 tation  made  by  the  Rulers?

 Stri  M.  C.  Shab:  The  representa
 tions  are  under  consideration

 Shr]  M.  M.  Das:  May  I  know  the
 approximate  total  amount  annually
 which  may  be  collected  as  income-tax
 and  super-tax  from  the  Rulers?

 Shri  M.  C.  Shah:  I  have  not  Rot
 those  figures  We  will  have  to  collect
 those  figures.

 Shri  G.  5.  Singh:  May  I  know  how
 these  figures  of  exemption  of  income-
 tax  from  the  exRulers  compare  with
 the  figure  of  hidden  incomes  dis-
 covered  by  the  Inceme-tax  Depart-
 ment?

 Shri  M..C.  Shah:  It  is  very  difficult-
 to  reply  to  that  question
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 Dr.  M.  M.  Das:  I  beg  to  kmow
 whether  the  privy  purse  of  these
 Rulers  will  be  included  in  the  taxable
 income.

 Sbri  M.  C.  Shah:  Privy  purses?  No.
 Yhey  are  already  excluded  under  the
 covenants.

 Shrimati  Tarkesbwari  Sinha:  May

 Mr.  Speaker:  We  go  to  the  next
 question

 Excise  Orrices  or  N6lLORB  AND
 CHETTOoR

 4344,  Shri  Nanadas;  Will  the  Minis
 ter  of  Fiaance  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  bring  the  Central  Excise  Offices  of
 Nellore  and  Chittoor  Districts  under
 the  control  of  the  Central  Excise
 Collectorate  at  Hyderabad;  and

 (b)  if  so,  from  what  date?
 Tbe  Minister  of  fimance  (Shri  0.  D.

 Deshmukh):  (a)  Yes,  Sir.  A  proposal
 to  bring  the  Central  Excise  08९९५  of
 Nellore  and  Chittoor  Districts  under
 the  control  of  the  Central  Excise  Col-
 lector.  Hyderabad,  is  under  active

 consideration.

 (b)  The  transfer  will  be  effected  as
 soon  as  certain  administrative  arrange-
 ments  and  formalities  have  been
 completed  which  should  not  take  more
 than  about  two  months.

 Shri  Naasdas:  May  I  know  the  num,
 ber  of  Circle  Offices  that  are  under
 the  contro]  of  the  Hyderabad  Collec-
 torate?

 Stri  0.  0.  Deshmukh:  J  should  like
 to  have  notice  of  the  question.

 Sbri  Nanadas;  Js  it  not  a  fact  that
 the  area  under  the  Hyderabad  Collee
 torate  is  too  big  to  have  efficient  and
 effective  control.

 Mr.  Speaker:  It  is  a  matter  of
 Dinion.  I  do  not  think  that  this  ques-
 tion  could  be  allowed.

 Shri  8,  S.  Murtby:  May  I  know
 whether  it  is  the  intention  of  the
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 Goverument  ‘to  bifurcate  the  Hydera-
 bad  Division  after  Nellore  and  Cuit-
 toor  are  tagged  on  to  it?

 Shri  C,  0.  Deshmakh:  This  matter
 will  be  considered  after  the  report  of
 the  officers  is  received  in  regard  to
 the  transfer  of  these  two  charges.

 Sbri  M.  0.  Raqmasam}:  May  I  know
 the  reasons  for  the  transfer  proposed?

 Shri  C.  0.  Deshmukh:  The  formation
 of  the  Andhra  State  has  altered  the
 circumstances.

 fan  eres

 *+३४५ नबी  रघनाणल  सिह:  (क)  क्या

 प्राकृतिक  संसाधन  तथा  ढंशानिक  अनुसन्धान
 मंत्री  ५  अगस्त,  १९५३  को  पूछे  गये
 तारांकित  प्रशन  संख्या  १३१  के  दिये  गये
 उत्तर  का  निर्देश  करके  यह  बताने  को  कुदा
 करेंगे  कि  कृत्रिम  बात  उत्पादन  सम्बन्धों
 योजना  कित  अवस्था  में  हैं

 (ख  कृत्रिम  चावल के  उत्पादन  की
 योजना  पर  सरकार  ने  अब  तक  कितना
 ह्य  किया  हूँ  ?

 The  Depaty  Minister  of  Natura}
 Resources  and  Scientific  Research
 (Shri  K.  D.  Malaviya):  (a)  Research

 on  the  production  of  artificial  rice  la
 being  continued.

 (b)  Rs,  18,000  approximately.

 ot  रणुनाल सिह सिह  :  कया  सरकार  को

 मालूम  &  कि  मैसूर  के  एक  विशेषज्ञ  ने  यह
 घोषणा  की  हूँ  कि  आरटिफ़रिशियलक  राइस
 का  अन्वेषण  जो  हजा  हूँ  वह  बेकार  ,समिति
 हुआ  है  ?

 थके  डी०  मत तव ोय  :  जी  नहों,  ऐसी
 कोई  बात  नहीं है  7  जो  मैसूर के  इंस्टीट्यूट शन
 में  अन्वेषण  हुआ  है,  आरटोफिशियत राइस
 के  सम्बन्ध  में,  ह [:  संतोषजनक  रीति  से  प्रा
 हो  चुका  ह्  7  लेकिन  मास  स्केल  प्रोडक्शन

 करने  के  पहल  यह  जरूरी  हूँ  कि  छोटे  पैमाने
 दर  उस  को  बताया  जाय  फ्लोर  जब  उस  की
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 इकानामी  मालूम  हो  'जायगी  तभी  बड़ें
 दे  माने  वर  बनाया  जायगा  |

 शौ  रघुनाथ  सिह  :  क्‍या  सरकर  को

 मालुम  है  कि  संसार  में  और  भी  कहों  इस
 प्रकार  का  0क्सपंरीमेंट  ह्यया  है  या  केवल

 हिन्दुस्तान  में  ही  हो  रहा  हूँ  ?

 Mr.  Speaker:  Order.  order.  That  is
 not  a  proper  question.

 Shri  S.  V.  @amaswamy:  Is  it  a  fact
 that  an  expert  has  gone  abroad  for
 the  purchase  of  machinery  for  the

 manufacture  of  artificia)  rice?  If  so.
 has  he  been  abjle  to  secure  the  machi-
 nery?

 Shri  है.  D.  Malaviya:  The  question
 of  finding  out  a  suitable  machinery
 for  the  manufacture  of  this  artificial
 grain  on  a  mass-scale  has  been  satis
 factorily  solved.  But,  as  I  said,  prior
 to  going  into  mass-scale  production,
 it  has  been  considered  necessary  to

 have  sma)i-scale  production  frst  and
 this  question  is  being  actively  examin-
 ed  by  the  Council  of  Scientific  and
 Industria]  Research.

 Mr.  Speaker:  Next
 Shri  R.  N.  S.  Deo  Absent.

 Shri  P.  Subba  Rao:  I  have  been
 authorised  by  Shri  R.  N.  S.  Deo  to
 put  his  question.

 Me.  Speaker:  After  the  whole  round
 is  over.

 question:

 SECONDARY  EDUCATION  COMMISSION

 #349.  Shri  N.  M  Lingam:  Will  tbe
 Minister  of  Education  be  pleased  to
 state  the  expenditure  incurred  on  the
 Secondary  Education  Commission?

 The  Deputy  Minister  of  Natural
 Resources  and  Selentifie  Research
 (Shri  K.  0.  Malaviya):  An  amount  of
 Rs.  81,925.3-9.  was  incurred  on  the
 Commission  during  1952-53,  and  an
 amount  of  Rs.  52.216-7-0  has  so  far
 heen  incurred  during  1953-54.

 Shri  N,  M.  Lingam:  May  I  know  the
 recommendations  made  by  the  Com
 mission  and  the  recommendations  that
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 have  been
 ment?

 accepted  by  the  Gove  tm
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 (The  Minister  of  Sducation  and
 Natura]  Resources  and  Seientifie  Re-
 search  (Maulana  Azad):  No,  a  Com-
 mittee  has  been  set  up’  which  is
 examining  all  these  recommendations.
 It  will  submit  its  report  in  January.}

 Shri  N.  M.  Lingam:  May  I  know  if
 it  is  a  fact  that  another  Committee
 has  been  formed  io  find  out  how  best
 the  recommendations  of  this  Commis-
 sion  could  be  implemented?

 Shri  हू,  D.  Makeviya:  With  regard
 to  implementation.  As  the  hon.  Minis
 ter  just  now  said,  a  smajl  Committee
 had  been  appointed:  only  with  regard
 to  examining  the  question  of  imple
 menting  the  recommendation.  The
 recommendations  have  been  accepted
 generally  by  the  Government.

 Shri  N.  M.  Lingam:  How  many
 more  Committees  do  Government  pro-
 pose  to  appoint  before  the  implementa-
 tion  of  the  recommendation?

 Shri  K.  D.  Malaviya:  As  many  as
 will  be  considered  necessary.

 Sbri  N.  M.  Lingam:  May  I  know  if
 after  enquiry  by  a  series  of  Commis
 sions,  the  implementation  of  the
 recommendations  of  the  Commission

 will  be  allowed  to  ftounder  on  the
 rock  of  differences  between  the
 Centre  and  the  States  on  financial
 grounds?

 Mr.  Speaker:  I  think  it  is  hypothe
 tical  at  this  stage.  Now.  we  will  take
 up  the  question  of  Shri  S.  N.  Das.
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 ScHOOL  OF  PRINTING  TECHNOLOGY

 *3¢.  Sbri  SN.  Das:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  whether  negotiations  have  been
 started  with  the  printing  industry  and
 State  Governments  in  connection  with
 the  establishment  of  a  school  in  print-
 ing  technoloa@y;  and

 (b)  if  so.  the  latest  position  of  this
 scheme?

 The  Deputy  Mimister  of  Natural
 Resources  and  _  Scientifie  Research
 (Sbri  K.  D.  Malaviya):  (a)  and  (०).
 Yes.  Negotiations  with  the  Printing
 Industry  are  in  progress.  Negotiations
 with  the  State  Governments  wil!  be
 undertaken  shortly.

 Shri  Radba  Raman:  May  I  know
 what  is  the  probable  time  when  ftinese
 negotiations  will  be  over  and  _  the
 scheme  will  be  ready?

 Shr]  EK.  0,  Malaviya:  In  February,
 1953,  the  All  India  Council  of  Techni-
 cal  Education  examined  all  the  recom-
 meMdations  made  by  the  Conunittee
 appointed  by  them  and  they  have  now
 been  approved  by  them.  88  a  result
 of  the  recommendations,  now,  the
 Government  are  négotiating  with  the
 Printing  industry.  As  soon  as_  the
 Printing  industry  have  given  their
 specific  proposals  to  us  the  State  Gov-
 ernments  wiil  also  be  consulted.

 Sht;  Radha  Raman:  May  J  know  if
 the  Government  have  already  fixed  up
 some  place  where  the  Centre  will  be
 situated.

 Str:  KE.  0.  Malsviya:  The  pian  gene
 rally  envisages  the  setting  up  of  regio-
 nal  centres  and  according  to  the  recam-
 Mendations  of  the  Council  four  zones
 are  being  proposed  fur  such  centres.
 Over  and  above  another  Central  insti-
 tute  is  also  proposed  to  be  set  up  for
 advanced  study  and  research.

 Shri  Radba  Raman:  May  I  know
 what  will  be  the  miaximum  number
 which  is  proposed  to  be  taken  in  each
 school?
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 Shri  K.  D.  Mataviya:  These  are
 matters  of  detail.  They  can  only  be
 settled  when  the  State  Government
 have  given  their  assent  to  this  scheme.

 Geants  TO  STATES

 "315.  Shri  Badha  Raman  (on  behbalf-
 of  Shri  S.  N.  Das):  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  total  amount  that  has  so  far’
 been  granted  to  the  various  States  for
 Telieving  distress  caused  by  natural
 calamities  out  of  the  fund  of  Rs.  15
 crores  provided  for  in  the  dian  for  such
 purposes;

 (0)  the  amounts  given  to  each  State
 separately;

 (c)  the  nature  of  demands  made  and
 amounts  asked  for  during  the  current
 year  by  different  States;  and

 (d)  the  extent  to  which  these  de-
 mands  have  been  met?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  (a)  to  (d).  The  provi-
 sion  of  Rs.  5  crores  relates  to  the  last
 3  years  cf  the  Plan  commencing  witb
 the  current  year.  A  statement  giving
 the  required  information  is  placed
 on  the  Table.  [See  Appendix  II,
 annexure  No.  39.]

 Pandit  D  N.  Tiwary:  Does  the  centre
 receive  schemes  direct  or  may  I  know

 whether  there  is  any  mechinery  which
 receives  schemes  from  the  individuals
 direct?

 Shri  0.  0.  Deshmukh:  Nu.  Sir.  Appli-
 cations  ‘Are  received  from  the  State-

 Governments.

 INSURANCE  COMPANI\'S

 *3i6.  Shri  Radha  Raman  (on  behalf
 of  Shri  5.  N.  Das):  Will  the  Minis~-
 ter  of  Finauce  be  pleased  to  state
 whether  a  separate  machinery  for  ad-
 ministering  the  codes  of  conduct  devis
 ed  for  observance  by  insurance  com-
 panies  has  been  sei  up  and  _  is
 functioning?
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 Tbe  Deputy  Muiister  of  Finance
 (Shri  M  6.  Shab):  ‘Yes.  so  far  as  the
 administration  of  the  Code  of  Con-

 ‘duct  for  general  insurance  business
 is  concerned.

 Sbri  Radha  Raman:  May  I  know
 it  the  Gevernment  av  «ware  thut

 the  code  wf  conduct  devised  for  the
 -ebservance  of  Insurance  companies  is
 -still  not  being  observed?

 Shri  M.  C.  Skah:  It  bas  been  put
 into  effect  cnly  in  July  last.  It  is  too

 -@arly  to  say  that  it  has  not  been  en-
 forced.

 Shri  B.  S.  Morthy:  May  I  know  whe
 ther  the  Government  are  contemplat-
 ing  the  taking  away  the  reserve  funds

 -of  these  Insurance  companies  for  the
 implementation  of  the  Pian?

 Mr.  Speaker:  How  does  this  ques-
 ‘tion  arise?

 Sbri  B.  sS  Morthy:  The
 relates  to  administration.

 question

 Mr,  Speaker:  The  original  question
 is  about  machinery  for  administering
 the  code  of  conduct.  it  haa  nothing

 sto  do  with  the  question  that  the  bon.
 Member  has  put.

 Shri  EK.  EK.  Bast:  May  I  know  whe-
 ‘ther  the  codes  have  been  applied  to
 <the  employees  of  foreign  firma,  those
 who  are  pvt  Indian  nationals,  and

 -also  the  Indian  nationals  of  those
 firms?

 Skrt  ..  C.  Shak:  This  code  of  con-
 ‘duct  will  apply  with  regard  to  certain
 Policies  adopted  by  the  insurance  com-
 panies.  To  avoid  malpractices  it  has
 been  devised  that  certain  code  of  con-

 ‘duct  should  be  formulated  so  far  as
 these  insurance  companies  are  con-
 cerved.  It  will  apply  to  all  the  insu-
 tance  companies,  and  it  is  on  a  volun-
 tary  basis.

 Mr.  Speaker:  The  question  is  whe-
 ther  the  rules  make  any  discrimina-

 ‘tion  between  Indians  and  non-Indiane.
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 Sbri  M.  C.  Shab:  It  is  regarding  the
 insurance  companies,  and  not  regard-
 ing  nationals—Indian  nationals  ०
 other  nationals.  The  code  of  conduct
 will  apply  to  ail  the  insurance  compa-
 nies  who  are  members  of  the  indian
 Insurance  Association.

 Topacco  GrowERs

 #346,  Shri  P.  57909  Rae  (on  behalf
 of  Shri  RB.  N.  S.  Deo):  Will  the  Minis-
 ter  of  @imasce  be  pleased  to  refer  to
 the  reply  to  starred  question  Ni,  346
 asked  on  the  l0th  August,  953  and
 state:

 (a)  what  progress  has  since  been
 made  in  the  proposed  association  of
 village  officers  with  the  system  of
 the  control  of  tobacco  growers;  and

 (b)  the  conditions  subject  to  which
 the  exemptions  from  the  excise  duty
 are  granted  to.  persons  cultivating
 tobacco  for  personal  and  local  con.
 sumption?

 The  Minister  of  Finanee  (Shri
 €  D.  Desbmnkh):  (a)  The  scheme  in
 Question  has  been’  introduced  witb
 effect  from  the  Ist  October,  953  as  an
 experimental  measure  in  the  districts
 of  Sabaranpur,  Meerut,  Muzaffarnagar,
 Agra,  Aligarh,  Bulandshahr  Mathura
 and  Debra  Dun  in  the  State  of  Utter
 Pradesh.

 (b)  Under  Rule  20  of  the  Central
 Excise  Rules,  tobacco  atown  for  the
 personal  connsumptien  of  the  grower
 and  the  members  of  bis  house-bold  is
 exempted  from  duty.  This  is  subject
 to  certain  limits  which  are  fixed  on
 a  regional  basis  with  reference  to  the
 tohacco  consuming  habits  of  the  peo
 ple.  On  broad  administrative  consi-
 derathons  Government  have  also  by
 executive  instructions  exempted  from
 Central  Excise  control  and  duty  on
 tobacco  grown  in  sparsely  cultivated
 areas  e.g.  hilly  jungle  and  desert
 areas  for  purely  local  or  personal
 consumption  subject  to  suitabie  safe
 Buards.
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 हर  P.  Subba  Rao:  Does  the  exernp-
 thm  ceferred  to  in  the  answer  to  sart
 (b)  of  the  question  apply  to  the  whole
 of  India  or  only  to  certain  States?

 Shri  C.  0.  Deshwakh:  Wherever
 clreumstances  warrant  this  exemption
 ie  granted.

 Shri  V.  G.  Deshpaade:  May  [  know
 fg  it  is  a  fact  that  the  levy  of  excise
 duty  on  bacco  has  resulted  in  iessen-
 ing  the  area  under  cultivation  of  to-
 becov  in  certain  regions  of  India?  I
 might  mention  Buldana  District  in
 Madhya  Pradesh.

 Shkzt  C.  0,  Denhmehb:  I  do  not  know
 about  Buldana  District,  but  on  the
 whole  I  have  no  reason  to  believe
 that  this  has  led  to  a  contraction  of
 the  area  under  tobacco.

 Stri  V.  G.  Deshpande:  Will  Govern-
 ment  make  enquiries  and  place  it  be-
 fore  the  House?

 Seri  C.  0.  Oehkmakh:  Yes.
 Mr.  Gpeawer:  I  think  I  have  exhaust-

 ed  the  Question  List.
 Skrt  K.  K  @asv:  You  might  cail

 Question  No.  347,  Sir.  There  are  still
 five  minutes  left.  Mr.  Reddy  has  just
 come,

 Mr,  Gpenket:  Yes,

 Seorts

 +367,  Shri  Viewanstha  Geddy:  (a)
 Whi  the  Minister  of  Sdacation  be
 pleased  to  state  the  total  amount
 giv  as  grant  to  the  svorta  organi-
 aations  during  the  current  year?

 (b)  What  are  the  orgenieations
 that  have  ceceived  these  grants?

 (c)  How  much  amount  bas  each
 received?

 Tae  Deputy  Minister  of  Nataral  Be-
 evarces  snd  Scieatifice  Researcd  (Shri
 हू,  D.  Malaviya):  (a)  Rs.  35,000/-.

 (b)  and  (c).  (i)  Hanuman  Vyayam
 Prasarak  Mandal  Amravati:  Rs.
 10,600/-.
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 (ii)  Ail  India  Women’s  Hockey  Assc-
 ciation  Nagpur  (M.P.):  Rs.  15,000/-.

 (iii)  Ail  India  Lawn  Teanis  Asso:
 ciation,  Calcutta:  Rs.  10,000/-.

 Shri  Viswanatha  झल् यत,:  May  I
 know,  Sir,  whether  these  grants  wefe
 made  on  an  ad  hoc  basis  or  whether
 there  is  any  budgetary  provision  for
 this?

 Siri  हि.  D.  Malaviya:  Absolutely  on
 ad  hoc  basis.

 Shri  Viswgnstha  ‘Geddy:  Mey  }
 inow  whether  there  are  any  organisa-
 tione  or  a  Board  to  advise  the  Govern-
 ment  as  regards  the  organisetions  that
 ought  to  be  given  these  grants?

 Shri  AK.  D.  ह. ८».  There  is  no
 Board  as  such  to  advise  the  Govern-
 ment  on  the  distribution  of  these
 grants.

 Skri  Maaiswamy:  May  I  know,  Sir.
 on  what  grounds  these  organisatious
 were  selected  for  getting  these  grants?

 Shri  K.  0,  Malaviya:  The  applica-
 tions  were  received  from  various  or-
 ganisations  for  selection  The  advice
 given  to  us  by  our  Adviser  was  taleen
 into  consideration.

 Shri  K.  EK.  Basa:  May  I  know  whe-
 ther  there  were  applications  by  other
 organisations  like  footbal),  cricket  and
 other  organisation?  If  so,  what  hap-

 pened  to  them?

 Shri  K.  0,  Mm@laviys:  I  have  no  i2-
 formation  just  now.

 Shri  Netesan:  May  I  know  it.  any
 grant  has  been  given  to  any  sports
 organisations  in’  Madras?

 Shri  K.  0.  Malaviya:  I  have  no  in-
 formation.

 Mr.  Spepker:  That  exhauste  the
 Question  List,
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 WHITTEN  ANSWERS  TO  QUESTIONS

 E.M.E.  STATION  WORKSBOPS
 CS  Sardar  Hokam  Sivghb:  (a)  Will

 the  Minister  of  Defenee  be  pleased  to
 state  whether  it  isa  fact  that  non-
 combatent  enrolled  personnel  in  the

 <E-M.E.  Station  Workshops  are  paid  the
 same  initial  :pay  on  which  they  were
 है. 1  initially,  without  any  annual
 increment  or  any  higker  grade  promo-
 tion  for  their  cadre?

 (9)  ह“  it-a  fact  that  00  ‘“dearsess
 amllowance  is  admissible  ‘to  these
 personnel?

 The  ‘Bepity  Minister  of  Deteace
 (Sas@ay  Mfajithia):‘(4)  Nv,  Sir  They
 Wete  grauted  the  fbilowing  increments
 during  the  war:—
 Increase  in  basic  pay:  Rs.  2/-/-  erm.
 War  Service  increment:  Rs.  B/-k  p.m
 Deferred  pay  Re.  f7-/-  p.m.

 (b)  Yes,  Sir.
 PRE-STRESSED  CONCRETE

 ज्ज्81  Shri  -Pusnoose:  (a)  Will  the
 Minister  of  Natural  Besources  and
 Beientifie  Research  be  pleased  to  state
 whether  a  plant  for  the  production  of
 pre-stressed  concrete  has  been,  or  is
 to  be,  set  up  in  Roorkee?

 (b)  From  where  is  the  plant  being
 imported  and  at  what  price?

 (c)  What  will  be  the  output  of  this
 plant?

 (dy  ‘Fot  what  purposes  will  ite  pro-
 “dxicte  be  immediately  utilised?

 The  Minister  of  Bdueation  and  Na-
 taral  Resources  and  Scientife  Re
 search  (Manlama  Azad):  (a)  to  (d)-
 The  proposal  is  under  the  considera-
 tion  of  the  Council  of  Scientific  and
 Industrial  Research.

 ACQUISITION  OF  PROPERTY  BY  GOVEREN-
 Mant  SiRvants

 १322,  Shri  V.  FP.  ‘Nayar:  Will.  the
 Midister  of  Heme  Affairs  be  pleased  to
 state  the  steps  taken  by  Government,
 if  eny,  to  enforce  the  provision  in  Gov-

 “‘@tnment  Servants’  Conduct  Rules  re-
 garding  the  acquisition  of  property  by
 Goverament  Servants?
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 The  Minister  og  Home  Affairs  snd
 States  (Dr.  Katju):  The  existing  Hiiles
 relate  nly  to  immovable  property  and
 require  only  that  a  Government  Ser-
 vant  should  take  prior  permission
 from  appropriate  authority  before
 acquiring  any  immovable  property  by
 purchase  or  gift.  The  Rules  also  re-
 quire  that  at  the  time  of  entry  into
 service  and  ०9  sybsequent  vecasions,
 whenever  fresh  property  is  acquired,
 a  declaration  should  be  made  to  Gov-
 erament  og  the  immovable  proverty
 held  by  the  Government  Servant,  bis
 wife  or  his  dependent  relatives.  Gov-
 emment  have  under  active  coasiders-
 tion  the  question  of  requiring  every
 Government  Servant  to  submit  pezio-
 ‘dical  returns  of  property.  The  Plan
 nieg  Commission's  suggestion  that
 annual  xeturns  of  movable  -assets
 should  be  called  for  is  aiso  being
 examined  in  ai]  its  implications.

 UNIoN  PoeLtc  SERVICE  COMBUSYON
 "23,  Shri  झ,  P.  Nayar:  (a)  का  the

 Minister  of  Home  Affairs  be  pleased
 to  state  when  thie  last  report  of  the
 Union  Pubiic  ‘Service  Commission  was
 Jaid  on  the  Table  of  the  House?

 (b)  What  is  the  number  of  cages  in
 whieh  appointments  have  been  made
 otherwise  than  through  the  Union
 Public  Service  Commission  since  the
 last  report  was  laid  on  the  Table  of
 the  Heuse?

 (c)  Will  Government  lay  on  the  Table
 of  the  House  a  list  of  such  appoint-
 ments  with  salaries  above  Rs.  1,000
 with  details  as  to—(i)  name  of  the
 officer,  (ij)  appointment  now  held.  (iI)
 appointment  held,  if  any.  before  selec-

 “tion  to  the  present  post  and  the  pay
 drawn.  (iv)  age  and  (v)  the  present
 overall  pay  and  allowances?

 The  Miaister  of  Home  Affairs  and
 States  (Dr.  Katiu):  (a)  The  last  re-
 pert  of  the  Union  ‘Public  Service  Com-
 mission  was  laid  on  the  Tabte  of  the
 House  on  the  th  October,  9§].

 (8)  and  (०),  Me  iofortiation  ‘ts-not
 readily  available.  Tne’  hon.  “Member
 petbaps  reqiites  information  only  in
 regard  to-the  appointments  made  with-
 out  consulting  the  Commission  alig~ugt
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 such  consultation  was  required  by  the
 existing  Regulations.  This  informaticn
 will  probably  be  available  in  the  Com-
 mission’s  reports  for  the  years  9§52
 and  ‘1952-53,  which  are  expectad  very
 shortly  and  which  Government  hope
 to  lay  on  the  Table  of  the  House  dur-
 ing  the  current  Session.  The  hor.
 Member  may  then  consider  whether
 he  requires  any  further  Inforination.
 If  so,  it  will  be  gladly  supplied.

 Ford  FOUNDATION

 °324.  Sbri  @@nnowe.  (a)  Will  the
 Minister.  of  Edueation  be  pleased  to
 state  whether  the  Additional.  Secretary,
 Ministry  of  Education  has  been  Invited
 by  ttie  Ford  Foundation,  U  SA.;  to  fake
 part  In  some  aspects  of  its  work?

 (b)  Were  Government  consulted  be-
 fore  the  invitation  was.extended  to
 him?

 {c)  What  were  the  reasods.which  im-
 pelled  Government  to  release  ‘him  for
 this  work?

 (d)  What  will  be  his  emoluments
 during  this  period  and  who  will  bear
 them?

 The  Minisjer  of  Edncation  apd  Na-
 tural  Resonrvés  and  Scientific  Research
 (Maulena  Azad):  (a)  The  then  Adi
 tional  Secretary  was  invited.  by  the
 Fund.  Zor  the  Advancement  of  Educa-
 tlon  to  advise  on  certain  problems  of
 elementary  and  secondary  education
 in  the  United  States.

 (b)  No.
 (९)  336  was  allowed  to  aocent  the

 invitation  og  the  Fund  for  the  Advaa-
 cement  of  Education  te  advise  on  the
 educational:  nrobtems  vf  USA,  he
 cause  the  Government  af.  India  have,

 _Feceived  technical  assistance  from
 the  United  States  in  various  matbers
 and  felt  it  Proper  to  accede  to  a  request
 for  similar  assistance  from  that
 country.

 (d)  He  was  granted  earned  leave  far
 90  days  with  effect  from  the  ]6th  Sep-
 temoer,  1953.  The  Government  of
 India’s  liabllity  is  iimited  to  the  leave
 salary  admissible  to  him  durivé  the
 period  of  leave
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 AgERO-  MAGNETIC  SURVEY  OF  BENGAL  BASIN

 #325,  Shri  Pannoose:  Will  the  Minis-
 ter  of  Natora)  @eeonrcee  वक्त  Geientifie
 Geeearch  be  pleased  to  state:

 (a)  whether  the  results  of  the  aero-
 magnetic  survey  of  the  West  Bengal
 Basin,  carried  out  by  the  Standard
 Vacuum  Oil  Co.  are  row  available;  ang

 (b)  what  are  the  possibilities  envisag-
 ed  with  the  data  already  on  hand?

 The  Minister  of  @ducestion  sad  Na-
 tuzal  Resonrces  689  Sclentifie  Revearck
 (Maulana  Azad): (a)  and  (b).  The
 data  collected  by  the  Standard
 Vaccum  Oil  CoMpany  during  the
 aero-magnetic  survey  of  the  West
 Bengal  alluvin}  covered  tract

 was  made  available  to  Government
 after  the  completion  of  the  survey.
 This  data  indicated  possibilities  <f
 favourable  results.  This  forms  only
 the  first  part  of  an  extended  investiga-
 tion  and  ¢urtber  ground  survey  work
 and  boring  for  oil  will  he  necessary
 before  it  can  be  said  with  authority
 that  ayything  positive  wil  ensue...  Teg
 Propsals  submitted  by.  the  Steadand
 Vacuum  Oj]  Company  for  carrying.  out
 this  further  work  are  under  considera:
 tiva,

 National  Regasce  DaveloPamnt
 CoRPORATION

 *328.  Shri  K.  P.  Sinha:  (a)  Wilt  the
 Minister  of  Natura)  Gecurr>  and
 Seientific  Bararth  be  pleased  to  state
 whether  Government  have  taken  into
 consideration  the  proposal  of  the  Plan-
 ning  Commission  MP  regard  to  the
 establishment  of  the  National
 Development  CorPoration  of  India?

 (b)  How  do  Government  propose  to
 implement  the  same?

 The  Minister  of  Education  agg  Na-
 tural  Resources  end  Scientific  Research
 (Manlana  Azad):  (a)  Yes,  Sir..

 (b)  The  National  Research  Develop:
 ment  Corporation  of  India  4s  being”
 established  as  a  Governtvent  owned
 private  limited  comveny  under  the
 provisions  of  Indian  Companles  Aet.

 476
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 JAMMU  AND  KASHMIR  ¢z-SERVICRAGEN
 °383.  Shri  Ajit  Singh:  Will  the  Minis-

 ter  cf  Oefence  be  pleased  to  state:
 (a)  whether  any  fact-finding  com-

 mittee  was  constituted  to  inquire  into
 the  grievances  of  ex-servicemen  tn
 Jammu  and  Kashmir,  and

 (b)  if  90.  what  has  been  the  reauit?
 The  Depaty  Minister  of  Defence

 (Sardar  Majithia):  (a)  Yes,  Sir.
 (b)  The  results  so  far  achieved  are

 given  iD  the  statement  placed  on  the
 Table  of  the  House.  [See  Appendix
 il,  any  eure  No.  40.)

 U.  P.S.C.
 *339,  Shri  Ajit  Singh:  (a)  Will  the

 Minister  of  Home  Affstrs  be  pleas-
 ed  to  stete  whether  the  Union  Public
 Service  Cammission  has  presented
 to  the  President  reports  for  the  year
 1951-58  and  1952-537

 (b)  If  so,  when  do  Government
 propose  to  lay  on  the  Table  copies  of
 these  reports  with  requisite  memo-
 randa  explaining  the  causea,  if  any.
 where  tte  advice  of  the  Commissfon
 was  not  accepted?

 The  Deputy  Minister  of  Home  AG@atrs
 (Shei  Oatar):  (a)  and  (b).  Ite  is
 understond  from  the  Commission  thai
 tbe  repo  ts  are  likely  to  reach  Govern-
 ment  within  the  next  few  days.  Gov-
 emment  wil!  naturaliy  require  aome
 time  to  atudy  the  reports  and  to  pre-
 pare  the  requisite  memoranda.  Every
 endeavour  will,  however.  be  made  to
 lay  the  _ल्यूफ्णाध्ड  and  tbe  memoranda  on
 the  Table  of  the  House  during  the  cur
 rent  Session.

 Am  ro  Kaspar
 340,  Shri  @isdbao  Redd:  Will  the

 Minister  of  States  he  pieased  to  state
 what  is  the  total  monetary  aid  given
 to  the  Government  of  Kashmir  by
 way  of  grants  and  by  way  of  leans
 separately  from  the  date  of  its  ac-
 ression  to  September,  1953?

 The  Minister  of  Heme  Affziry  and
 States  (Dr.  Katja):  No  monetery  aid
 has  b  given  to  the  Governmert  of
 Jammu  and  Kashmir  by  way  of
 Granta,
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 Upto  September  2958  a  sum  of  Rs.
 67055  lakbs  was  advanced  to  that
 Government  by  way  of  loans.  Iu  addl-
 tion,  upto  March,  3953  a  sum  of  Rs,  62)
 lakhs  has  been  advanced  under  ‘Aid  to
 Kashmir’  and  an  expenditure  of  Rs.
 349  lakbs  was  incurred  on  the  cons-
 truction  and  maintenance  og  tha  pot
 tion  of  the  Jammu-Pathankot  Road
 lying  within  the  Stete  territory.  The
 question  whether  any  of  the  mor.ey  aé-
 vanced  under  Aid  to  Kashi  will
 ultimately  be  treated  as  a  grant  will
 be  settled  later  with  the  Government
 of  Jammu  and  Kashmir.

 Gong  Scanmar  Gxquiay  Comarrim
 °*S.  Gardar  Hakam  Simgh:  Will

 the  Minister  of  States  be  pleased  to
 state:

 (a)  whether  the  previous  Govern
 ment  in  Pepsu  had  appointed  a  Com-
 mittee  eeperally  known  as  the  Boak
 Scandal  Enquiry  Conmittee  witb
 S.  Fateh  Gingh,  a  Member  of  the
 legislative  Assembly  at  that  thine,  as
 Chairman;

 (b)  whether  that  Committee  had
 campleted  the  enquiry  and  drafted  a
 हम  as  well,  but  that  had  not  been
 signed  when  the  Chafrman  died,

 (c)  whether  any  new  Chairman
 was  appointed  during  the  Preddent’s
 Rate;

 (d)  if  so,  what  3s  the  remuderation
 fixed  for  tim;  and

 (e)  whether  the  report  le  aow
 ready?

 The  Minister  of  Heme  Affairy  87045
 States  (Dr.  Katin):  (a)  Yes.

 (b)  No;  The  Committee  hac!  not
 drafted  the  report  when  the  Chainnan
 died.

 (od  Yes,

 (d)  A  lump  sum  honorarium  cf  Rs.
 ‘6,000/--

 (९)  The  repart  is  experted  in  shout
 a  month’s  time.
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 Esvats  Duty

 ‘181,  Shri  n  Gabrahmanynw:  Will
 the  Minister  of  finance  be  pleased  to
 state:

 (a)  the  estimated  revenue  on  8०
 count  of  Estate  Duty  during  the  year
 ‘1953-54;  and

 (b)  the  estimated  income  from  Es-
 tate  Duty  during  the  First  Five  Year
 Plan  period?

 The  Deputy  Minister  of  Flunnre
 (Shri  M.  0.  Ghak):  (ad  The  estirusted
 cevenue  from  Estate  Futy  during
 t053-54  would  be  very  negligible.  The
 Estate  Duty  Act  bas  come  into  force
 with  effect  from  750  October,  7953  and
 will  apply  to  all  deaths  occurring  on
 or  after  that  date.  The  time  sllowed  to
 the  executors  or  other  accountable  per-
 sons  for  submission  of  returns  being
 slx  mopDths  from  the  date  of  death.  no
 aesesaments  are  likely  to  be  completed
 befare  the  close  of  the  year,  so  far  as
 dutiable  estates  are  converned,

 (७)  It  is  not  possible  to  give  an
 estimate  of  the  revenue  from  Estate
 Duty  during  the  first  Five  Year  Plan
 period  because  it  will  depend  on  9०
 many  Indetermivable  factors  zucb  as
 deaths  among  the  richer  class  of  people
 and  the  value  of  the  estates  that  may
 be  left  by  them.  The  only  thing  that
 can  be  said  at  this  stage  is  that  the
 revenne  from  this  duty  will  not  be  an
 tacsonalderable  contribution  0  the
 financing  of  tbe  development  projects
 of  the  States,

 National  INCOME

 is.  ह  WM.  Sutrahmanyam:  Will
 the  Mialster  of  (imance  be  pleased  to
 state:

 (a)  the  uational  income  In  2950-51;

 (७)  the  national  income  in  ‘1951-52
 and  ‘1989-537

 The  Minister  of  Cinance  (Shri  C.  D.
 Devkaemkh):  (a)  and  (b).  The  informa-
 tlon  ie  not  yet  available.
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 Excise  Dury  on  ChoTH

 183.  Dr.  Amin:  Will  the  Minister
 of  Fimanee  be  pleased  to  state  what
 is  the  total  annual  amount  of  excise
 duty  collected  on  cloth  during  last
 three  years?

 Tbe  Minister  of  (imavce  (Shri  C.  9.
 Oestmukh):  The  total  annual  armvunt
 of  excise  duty  collected  on  cloth  during
 the  last  three  yesrs  is  as  foliows:—

 39552 I950-57  ‘1952-53,
 Rs.  Rs.  Rs.

 845,83,000  16 ,22,32000  I3,20,94,000

 Pualic  SCSOOLs  IN  INDIA

 184,  Shri  N.  M.  Lingam:  Will  the
 Minister  of  Bdurstion  be  pleased  to
 state:

 (a)  the  amount  of  grant  sanction-
 ed  by  Government  during  tbe  last
 year  to  each  of  the  public  schools  in
 India;  and

 {b)  the  strength  of  pupils  in  each
 schoo]  during  the  current  year?

 The  Mini@er  of  Edueation  and  Na-
 tural  Resources  and  Scientific  Besearth
 (Mealaas  Arad):  (a)  snd  (०).  A
 statement  is  laid  oo  the  Table  of  the
 House.  [See  Appendix  I,  annexure
 Ne.  41}

 NATIONAL  I  0२७१७  CaMMCTTED
 185.  Shri  3.  N.  Das:  Will  the  Minls-

 ter  of  Fimance  be  pleased  to  state:
 (a)  the  reasons  for  delay  in  the

 submission  of  the  final  report  of  the
 National  Income  Committee;

 (b)  bow  many  sittings  of  this  Com-
 mittee  bave  been  held  during  2952  and
 ‘1953;  and

 (c)  whether  all  the  members  of  the
 Committee  are  continuing  or  2ame  of
 them  have  resigned?

 The  Ministee  of  Finance  (Shri  0.  D.
 Desbmokh).  (a)  The  report  relates  to
 a  complicated  subject  on  which  per-
 sonal  discussion  among  the  members
 fs  often  found  necesSary  before  tbe
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 report  can  be  finalised.  As  all  the
 members  of  the  Committee  are  very
 busy  people  it  takes  time  to  arrange
 meetings.

 (0)  The  Committee  met  7  times  io
 952  and  5  times  in  ‘1953.

 (c)  All  the  members  of  the  Com
 -mittee  are  continuing,

 ANNUAL,  REPORTS  TO  THE  PRESIDENT

 186,  Shri  5.  N.  Das:  Will  the  Minis~
 ter  of  Heme  Affairs  be  pleased  to  refer
 to  the  answer  given  to  starred  ques-
 tion  No.  320  asked  on  the  l6th  Sep-
 tember,  953  and  state:

 (a)  the  period  within  which  the  an-
 nual.  Reports  are  required  to  be  sub-
 mitted  to  the  President;  and

 (b)  the  dates  on  which  the  Union
 Public  Service  Commission  and  the
 Governor/Rajpramukh  concerned  sub-
 mitted  their  reports  for  the  year  1952?

 The  Deputy  Minister  o¢  Home
 Afairg  (Shri  Datar):  (a)  and  (b).  I
 lay  00  the  Table  of  fhe  House  a  state-
 ment  containing  the  necessary  infor-
 mation  in  respect  of  my  Ministry.
 (See  Appendix  II,  annexure  No.  42.)

 Expert  CoMMITTEE  ON  DEAFNESS
 187.  Shri  s:  N.  Das:  Will  the  Minis

 ter  of  Education  be  pleased  to  refer
 to  the  answer  given  to  starred  ques-
 tion  No.  538  asked  on  the  5th  March,
 953  and  state:

 (a)  whetber  Government  have  coo
 sidered  the  recommendations  made  by
 the.  Expert  Committee  on  deafness;
 and

 ¢b)  if  so,  what  decisions  have  been
 taken  so  far?

 The  Minister  of  Education  ana  Na-
 tural  @esources  and  Scientific  @esearch
 (Maalsaz  Azad):  (a)  and  (b).  The
 matter  is  still  under  consideration.

 SOCTAL  WELFARE  ORGALTSATIONS

 188,  Sbrl  Dabbi;  (a)  Will  the  Minis-
 ter  of  Education  be  pieixsed  to  refer
 to  starred  question  No.  9i3  asked  on
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 the  ist  September,  953  and  state
 whether  the  programmes  for  the
 various  voluntary:  social  orgermsatibns
 in  the  couotry  have  now  been  drawn
 up?

 (b)  If  oot,  what  is  the  stage  of  Ptn-
 gress  in  the  matter?

 The  Minister  of  Education  and  Na-
 tara?  @eaworces  ang  Scientifie  Researeb
 (Maulswa  Azad);  (a)  and  (b),  The
 Board  bas  constituted  three  Advisory
 Panels,  consisting  of  experts  in  the
 various  flelds  to  study  problems  in
 different  fields  of  ‘work  and  iid!  ev4-
 luate  and  suggest  pregrantn  .  of
 action,  These  panels  have  already
 started  touring  different  Statés  and

 their  report  is  awaited,.  The  questiow
 of  giving  grants  to  deserving  appiicants
 is  also  being  consideted  by  the  Beard.

 UNAUTSOg  SED  IMACIETERS
 189.  Shri  Heda:  Will  the  Minister  of

 Finance  be  pleased  to  state:
 (a)  the  value  of  the  properties  con-

 fiscated  by  the  Customs  awthorities
 for  unauthorised  imports  during  952
 53  and  during  Ist  Apri]  953  and  38th
 _5साफ  3953  i.e:  first  Half  of  1953-,

 BAL
 (b)  the  penalties  om  these  unautho-,

 rised  importers  io  those  periods;
 (९)  whether  all  penalties  were  re

 eovered;  and

 (ad)  the  number  of  criminal  _casee.-
 against  them  and  with.  what:  results?

 The  Minister  of  Finance  (Shri  ९.  D..
 Deshmakh):  (a)  Properties  worth
 Rs.  1,95,93,300  (approximately)  were
 confiscated  dering  the  year  1952-53.
 and  properties  worth  Rs.  1,35,67,940
 (approximately  were  confiscated  aa
 ing  the  first  ha¥  of  1988-54  by  the  Qus--:
 toms  Authorities  throughout  the  cona-
 try.

 (b)  The  penaities  impvssd  on  the
 offenders  for  the  period  1952-53,  and
 the  first  half  of  1953-54  smounted  to
 Rs.  24,11,380,  (approximately)  and  Rs
 2,686,360  (approximately).

 (c)  No  Sir,  the  total  amounts  realie2
 ed  so  far  are  Ra.  4,80;460  and  Rs.
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 ‘1,07,280  (approximately)  respectively.
 Steps  are  being  taken  to  recover  the
 outstanding  amounts.

 (d)  During  1952-53,  and  the  first  half
 wf  953-5¢,  prosecutions  were  launched
 in  63  and  l0  cases  respectively.  In-
 formation  regarding  the  results  of  the
 prosecutions  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 Bastc  ScH00]s

 9l.  Pandit  D.  N.  Tiwary.  Will  the
 Minister  of  @duaration  be  pleased  to
 state  the  number  of  basic  schoojs  (both
 orimary  and  secondary  types)  serving
 in  different  States  in  1952-53?

 The  Minister  of  Education  and  Na-
 toral  Resoarces  and  Scientific  Research
 (Me@alana  Arad):  The  information  in
 regard  to  the  oumber  of  basic  schoods
 in  the  vartious  States  for  the  year
 ‘1952-53  is  being  collected  from  tbe
 State  Governments  and  will  be  Jjaid
 on  the  Table  of  the  House

 RaTIons  For  Naval  Ratines

 ‘192.  Shri  Nanadas:  Will  the  Minis
 ter  of  Defence  be  plessed  to  state:

 (a)  when  the  scaje  of  food  rations
 was  last  prescribed  for  the  Naval
 ratiogs;  and

 (b)  whetber  there  is  any  proposal
 to  revise  the  scale  and  add  more  con-
 diments  to  the  food  rations  of  the
 Naval  personnel?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  October,  1953.

 (b)  No,  Sir.  The  modified  scale  of
 e@ndiments  now  introduced  is  consi-
 dered  satisfactory.
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 BHOJSHALA  OF  DHAR

 93  Shri  १.  6.  Oeshpande:  (a)  Will
 the  Minister  of  Education  be  pleased
 to  state  whether  the  attention  of  50:
 vernment  has  been  drawn  to  the  fact
 that  the  ancient  Bhojshala  of  Dhar  in
 Madbya  Bharat  is  being  used  as  a
 mosque?

 (b)  Do  Government  propose  to  take
 steps  to  stop  it?

 Toe  Minister  of  Edurcation  and  Na
 tural  @esourees  and  Scientific  है...) है
 {Maulaaa  Asad):  (a)  Yes.

 {b)  No;  because  it  was  already  be-
 ing  used  as  a  mosque  when  it  was
 taken  over  by  the  Department  of
 Archaeoiogy  and  the  Department  does
 not  ioterfere  with  esteblished  ussges
 and  rights

 Trust  07  Lats  Raja  oF  Texas
 194,  Sbri  B.  N.  Deo:  चा  the

 Minister  of  Educatian  be  pleased  to
 6tate:

 (a)  whether  it  is  a  fact  that  Late
 Raja  Lexmi  Narayan  Harichandan
 Jagaddeb  of  Tekkali  in  District  Srika-
 kulam  (Andbra  State)  bas  appointed
 the  Centrai  Government  as  Trustee  for
 his  estate  under  a  will  registered  in
 March,  1946;  and

 (b)  what  action  Government  have
 taken  to  give  effect  to  the  will?

 The  Minister  of  Education  and  Na-
 turai  Rearurces  and  Scleatifie  Researed
 (Manlaaa  Azad):  (a)  and  (b).  The
 Central  Government  have  only  recent-
 ly  received  an  intimation  regarding
 this  bequest  from  the  lawyer  of  the
 late  Raja  Saheb,  and  as  the  request  in
 question  is  not  free  from  legal  en
 cumbrances,  the  Centra]  Government
 are  in  correspondence  with  the  lawyer
 on  the  subject.
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 HOUSE  OF  THE  PEOPLE

 Thursday,  26th  November,  2983

 The  House  met  et  Half  Past  One  of
 the  Clock.

 [Mr.  Speaxer  in  the  Chair.}

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 2-25  P.M.

 BUSINESS  OF  THE  HOUSE

 ALLOTMENT  OF  TIME  FOR  THE  BUSINESS

 Mr,  Spe&ker:  I  have  to  inform  the
 House  that  the  Business  Advisory
 Committee  met  on  the  19th  November
 and  appointed  a  sub-committee  ६४५
 consider  the  allotment  of  time  for
 Government  Bilis  and  other  business
 before  the  House  during  the  current
 session.  The  sub-committee  met  on
 the  23rd  Nevember  and  made  a_  re:
 port.  The  Business  Advisory  Com-
 mittee  met  again  on  the  24th  Novem-
 ber,  १953,  and  considered  the  report  of
 the  sub<ommittee  dated  the  23rd
 November,  1953.  The  Committee
 again  held  a  special  ~  mieeting
 on  the  25th  November.  1953.
 i.e.,  yesterday,  and  came  to  the  follow-
 ing  conclusions  as  regards  the  time-
 table  for  the  various  Bills  and  other
 business.  Members  will  carefully
 note  the  time  allotted  by  tbe  Business

 542  PS  D.

 Advisory  Committee  for  the  varioua
 legisilaticon.

 Name  of  the  Bill  Time  allot-
 ted.

 t.  The  Industrial  Disputes  (Am-  }  dav
 endment)  Bill.  (only  the

 Clauses
 remain.)

 2.  The  Ancient  and  Historical
 monuments  and  Archeolo-

 ical  Sites  and  Remains

 (Declaration
 of  National  4  hours.

 Moortance)  Amendment
 *

 3.  The  Employecs’  provident
 Fund  (Ameniment)  Bill.  2  hours.

 rt  The  Manipur  Court  Fees
 (Amendment  and  Valiiu-
 tion)  Bill.

 Ss.  The  Telegraph  Wires  (Un-  /
 jawful  Possession)  Amend-
 ment  Bill.

 6.  The  Indian  Patents  and  De-
 signs  (Amendment)  Bill.

 7.  The  Reserve  Bank  of  Indi-
 Amendmentand  Miscel-
 jancous  Provisions)  Bill.  J

 8.  The  Banking  Com,  unies
 (Amendment)  Bill.

 9.  The  ‘Trevancore-Cochin
 }

 ie  i
 Court  (Amendment)

 HB.
 Jo.  The  Calcutta  High  Cc  ust

 ¢  es
 of  Jurisdiction)

 Wm  The  Live-Stock  Importa-
 tion

 sorcery  smart)
 Bill.

 2  hours

 r}  days.

 24  dey.

 82.  The  Repealing  and  Am-
 ending  Bill.

 13.  The  Speciol  Marrizge  Two  days
 Bill,  1952.  but  if  neces-

 sary,  rhe
 allotment  be
 extended  hy
 8  day.

 As  regards  the  two  Tariff  Bills,  the
 Committee  suggested  that  three  days
 might  be  reserved  for  both  the  Bilis,
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 but  it  was  not  possible  to  make  any
 definite  allotment  as  one  of  the  Bills
 had  not  so  far  been  introduced.

 The  Committee  has  further  made  al-
 lotment  in  connection  with  the  follow-
 ing  items.of  business  which  will  be
 taken  up  during  the  current  session:

 l.  Forelgn  Affairs  One  day.
 2  Resolution  on  the  Preventive  De-

 tention  Act.  Two  days.

 9.  Scheduied  Caste  Commissioner's
 Report.  ...One  day.

 Shri  8.  8,  More  (Sholapur):  What
 will  be  the  proportion?

 Mr.  Speaker:  We  do  not  go  by  pro-
 portion.  A  Bill  may  contain  just  one
 forinal’  Clause,  which  may  be  put  in
 two  minutes,  or  it  may  contain  two
 hundred  Clauses  which  may  take  two
 months.  We  go  by  Bills,  we  go  by
 their  contents,  merits,  possibilities  of
 reasonable  discussion  and  so  on.

 Shri  RB.  K.  Ctaudhurl  (Gauhatl):
 May  I  know  if  the  hon.  Speaker  will
 be  bound  by  the  decisions  of  the  Ad-
 visory  Committee?

 Mr.  Speaker:  I  am  just  clafifying
 the  position.

 Dr.  Lanka  Sundsram  (Visakhapat-
 nam):  May  I  make  a  submission  be-
 fore  that?

 Mr.  Speaker:  Firs:  let  me  finish  my
 announcement.  These  are  the  recom-
 mendations  of  the  Business  Advisory
 Committee  which  met.  carefully  took
 stock  of  the  whole  thing  and  consi-
 dered  the  possibilities  of  reasonable
 discussion.  The  Committee  represents
 leaders  of  all  Parties,  and  it  is  that
 Committee  which  has  made  these  re-
 commendations.  Now,  it  is  ordinarily
 expected,  reasonably  expected.  that
 every  Member  will  make  an  effort,  if
 the  business  of  the  House  is  to  be  put
 through  {n  a  reasonable  time  and  in  a
 proper  way  for  the  best  governance  of
 the  country,  and  will  co-operate  with
 this  timetable.

 Dr.  Ram  Subhag  Singh  (Shahabad
 South):  That  is  the  difficulty,  The
 Leaders  of  the  Parties  themselves  take
 up  all  the  time.

 Mr.  Speaker:  Order,  order.  It  is
 Presumed  that  they  are  leaders  because
 they  have  followers,  and  the  followers
 have  to  follow  them.

 So,  this  is  the  time-table  that  has
 been  fixed  now,  and  we  shall  go  by
 this  time-‘able.

 Shri  8.  8.  More:  May  I  seék  some
 information?  I  presume  that  all  this
 aNotment  is  for  the  whole  of  the  re-
 maining  period  of  the  session.

 Mr.  Speaker:  This  ts  all  given,  but
 if  there  is  i#time  availabte,—which,
 there  is,  I  think—some  Bills  which  are
 yet  to  come  will  be  taken  up.

 Shri  S.  S.  More:  I  want  to  plead
 for  one  Bill.  viz.  the  Representation
 of  the  People  (Amendment)  Bill,
 which  is  already  there.  When  it  was
 moved  during  the  last  session,  the
 hon.  Minister  in  charge  of  the  Bill
 was  very  partitular  to  assert  that
 this  measure  was  necessary  for  the
 PEPSU  elections,  pan:icularily.  The
 Select  Committee  have  done  their  job
 at  great  inconvenience,  and_  there-
 fore  I  would  rather  say  that  seme
 allotment  mus:  be  definitely  made
 for  the  consideration  of  thts  Bill
 Otherwise  all  our  labours  would  be
 wasted.

 Mr.  Speaker:  The  point  is  that  the
 report  of  the  Select  Committee  is
 not  yet  presented  to  the  House,  Un-
 less  the  report  is  there  before  the
 House,  and  unless  all  the  Bills  that
 ure  considered  urgent  and  important
 are  passed,  it  will  be  difficult  to  go
 on  with  allotments.  The  Committee
 have  done  «heir  best  to  allot  time  in
 such  manner  as  they  thought  best.

 Strt  8.  S.  More:  We  disagree  on
 this  point.

 Mr.  Speaker:  The  hon.  Member
 may  disagree  individually,  or  if  he
 has  any  other  Members  belong'ng  to
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 his  party,  collectively.  But  the  de-
 cision  of  the  House  will  have  to  pre-
 vail  in  this  matter.

 Shri  हैं,  S.  More:  Is  it  being  put  to
 the  vote  of  the  House  now?

 Mr.  SpeSker:  I  take  it  that  ex-
 cepting  the  hon.  Member,  there  is  no
 other  dissentient  voice.

 Shri  S.  S.  More:  I  accept  what  you
 say,  but  my  submission  is  that  the
 Business  Advisory  Committee  have

 ‘allotted  time  in  such  a  precise  manner
 that  they  are  practically  robbing  us
 of  the  power  of  discussion,  as  a  mat-
 ver  of  fact.  They  have  allotted  time
 limits,  such  as  two  hours,  one  hour,
 five  days,  ten  days  and  so  on.

 Me.  Spe&ker:  Order,  order.  The
 hon.  Member  is  making  allegations
 and  observations,  without  even  hav-
 ing  studied  what  the  Bills  mentioned
 are.  J.et  ithe  Bills  be  taken  up  one
 by  one.  Then,  if  the  hon.  Member
 has  any  complaint  to  make,  if  it  is  a
 reasonable  one,  certdinly  this  Housc
 will  reconsider  it.

 Shri  S.  S.  More:  With  due  defer
 ence  to  you.  and  with  my  greateat  re-
 gard  for  you,  I  want  to  submit  that
 I  am  making  this  submission,  after
 studying  some  of  the  impor‘ant  Bills,
 and  |  feel  that  proper  time  has  not
 been  allotted  to  this  Bi?l.

 Me.  Speaker:  We  will  take  that
 into  consideration,  when  each  Bil}  is
 taken  individually.

 Shri  S.  S  More:  That  means  the
 matter  will  remain  open.

 Mr.  Speaker:  Not  open.  The  mat-
 ter  will  no.  remain  open.  The  hon.
 Member  may  try  to  speak,  if  he  can
 catch  the  eye  of  the  Chair.

 Dr.  Lanka  Susdaram:  May  I  make
 a  submission.  Sir?  The  order  of  the

 _day  which  you  have  announced  just

 Mr.  Speaker:  Not  the  order  of  the
 day,  ०७:  the  time-table  which  I  have
 mentioned.......

 Dr.  Lanka  Suadaram:  may  be
 printed  in  the  Parliamentary  Bulle-
 tin  today  so  that  we  can  keep  a
 handy  record.  Otherwise,  there  will
 be  confusion.

 Me.  Speaker:  Yes,  that  will  be
 done.

 Pandit  Thakur  Das  Bhargava
 (Gurgaon):  May  I  make  a  submis-
 sion?  Evidently  the  Business  Advi-
 sory  Committee:  came  to  these  con-
 clusions,  when  that  Bill  was  not  be
 fore  them—I  am  referring  to  the  Re-
 presentation  of  the  People  (Amend-
 ment)  Bill.  Now  that  the  Select
 Committee  have  finished  the  consi-
 deration  of  that  Bill,  and  the  report
 is  likely  to  be  presented  in  a  day  or
 so.  I  would  beg  of  the  Business  Ad-
 visory  Committee  and  your  good  self,
 to  be  pleased  to  consider  the  question
 ef  giving  precedence  to  this  Bill,  be-
 cause  the  elections  in  PEPSU  and
 Travancore-Cochin  are  to  be_  held
 shortly.  The  basis  on  which  the  hon.
 Minister  of  Law  placed  this  Bill  be-
 for  ‘us  was  thi:  this  Biit  will  ०९
 utilised  in  these  elections,  It  is  very
 necessary,  particularly  so  far  as  the
 PEPSU  elections  are  concerned.

 Mr.  Speaker:  If  my  impression  is
 correct,  in  answer  to  some  question
 or  in  the  course  of  some  debate,  it
 was  stated  that  those  e’ectlons  are
 not  coming  so  soon  as  that.  and  that
 the  Bill  might  as  well  wait.

 The  Minister  uf  Home  Affairs  and
 States  (Dr.  Katju):  The  elections
 will  take  place,  however,  in  the  mid-
 dle  of  February  or  March.

 Shri  8,  S.  Murthy  (Eluru):  May  I
 make  a  submission?  Is  it  not  possi-
 bie  to  allot  one  more  day  for  the  dis-
 cussion  of  the  Report  of  the  Commis-
 sioner  for  Scheduled  Castes  and
 Scheduled  Tribes,  because  the  Hari-
 jams  may  not  get  @  chance

 Mr.  Speaker:  The  Business  Advisory
 Committee  have  taken  all  these  Into
 consideration.  Hon.  Members  may
 have  their  own  different  Inclinations
 for  particular  subjects.  But  we  have
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 (Mr.  Speaker]
 to  take  into  consideration  the  general
 convenience.

 Shri  B.  S.  Murthy:  Mos:  of  the
 Harijan  Members  do  not  get  a  chance
 on  other  subjects.  Therefore.  at  least
 one  chance  may  be  given  to  them  oa
 this  subject.

 Mr.  Speaker:  They  are  given  one
 full  day.

 Shi  T.  हू,  Chaudhurf:  On  a  point  of
 information,  Sir.  I  understand  some
 no:ices  of  one-hour  discussions  are
 pending.  Did  the  Business  Advisory
 Committee  take  these  things  into
 consideration?

 Mr.  Speaker:  They  will  be  taken
 in  the  usual  course  of  business.  What
 has  been  allotted  here  is  the  time-table
 for  the  Bills.

 Pandit  Thakur  Das  Bhargéva:  May
 I  respectfully  submit,  that  since  there
 are  several  days  which  have  not  yet
 been  allotted,  and  there  is  yet  some
 time,  this  Bill  may  be  taken  up?

 Mr.  Speaker:  That  will  be  consi-
 dered  by  the  Business  Advisory  Com-
 mittee.  when  that  Bill  comes  before
 them,  and  not  till  then;  and  it  is  a
 question  of  priority.

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Defenc:  (Sbri
 Jawaharlal  Nehru):  May  I  say  a  word.
 Sir,  about  the  Representation  of  the
 People  (Amendment)  Bill?  Govern-
 ment  are  equally  anxious  that  we
 should  get  it  through.  In  fact,  it  is
 rather  difficult,  I  understand  from  the
 Election  Commissioner,  to  go  ahead
 without  knowlng  whether  he  is  acting
 under  the  old  law  or  «he  possible
 new  law.  He  is  in  a  fx;  90  he  wants
 to  know  where  he  stands.  If  you  tell
 him,  go  under  the  old  law.  he  will  go
 ahead.  otherwise,  he  has  to  wait,  he
 does  not  know  when  this  Bill  would
 be  passed,  and  so  he  cannot  take  any
 steps.  That  is  his  difftculty.

 Another  possible  difficulty  is  this,
 and  I  speak  here  subject  to  correc-

 tion;  the  Select  Committee  has  made
 some  recommendations  which  prolong-
 ed  the  period  going  before  the  elec-
 tions.  That  again  is  in  difficulty,  be-
 cause  it  hag  to  be  fitted  in  within  a
 certain  period.  It  has  made  _  that
 perlod  somewhat  more’  complicated
 than  it  was  previously  intended.
 Either  one  should  be  clear-——I  do  not
 mind  which-—that  this  Bil  is  passed,
 and  I  proceeg  accordingly,  or  that  it
 is  not  passed,  and  I  proceed  _accor-
 dingly,  if  it  is  remaining  in
 the  air,  it  is  rather  difficult  for  the
 Election  Commissioner,  and  for  Gov-
 ernment.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  It  is  for  Government
 to  decide.  (Interruptions).

 Mr.  Speaker:  24th  December  is  the
 last  day  we  have  fixed.  We  do  not  go
 beyond  that.  Within  this,  we  have
 selected..............

 Shr]  Jawaharlal  Nehru:  I  am  mere-
 ly  placing  some  information  before
 the  House.  I  had  nothing  to  say  about
 the  statement  you  made,  I  entirely  ac-
 cept  it  on  behalf  of  Government.
 There  are,  I  believe-—do  not  quite
 know—about  four  or  five  days  left
 over........

 An  Hon.  Member:  More.

 Mr.  Speaker:  I  think  about  four  or
 five  days  are  liet:.

 Shri  Jawaharlal  Nehru:  These  can
 be  utilised  for  that  Bill.

 Dr.  Lawka  Sundaram:  Actually  it
 is  a  question  of  the  priority  which
 Government  would  like  to  give  to
 this  particular  Bill}  They  have  not
 indicated  *he'r  desire  so  far.

 Mr.  Speaker:  They  will  arrange,
 At  any  rate,  as  it  was  then  their  de-
 sire  that  these  Bills  should  be  taken
 up.  the  Business  Advisory  Committee
 have  considered  these  Bills  and  allot-
 sed  the  time.  but  if  a  situation  arises,
 there  may  be  a  reconsideration  by
 the  Business  Advisory  Committee.
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 But  so  long  as  that  reconsideration
 has  not  taken  place,  we  will  go  by
 this  programme.

 REPORT  OF  ESTIMATES
 COMMMITTEE

 Sixth  REPORT  ON  THE  MINISTRY  OF  Foop
 AND  AGRICULTURE

 Shri  M.  A,  Ayyanger  (Tirupati):  I
 beg  tO  Present  the  Sixth  Report  cf
 the  Es:imates  Committee  on  the  Min-
 istry  of  Food  and  Agriculture.

 MUSLIM  WAKFS  BILL

 EXTENSION  OF  TIME  FOX  PRESENTATION
 oF  RerorT  06  SELECT  COMBOTTEE

 The  Minister  of  Law  ard  Minorty
 Affairs  (Shri  Biswas):  I  beg  to  move:

 “That  the  time  appointed  for
 the  presentation  of  the  report  of
 the  Select  Committee  on  che  Bill
 to  provide  for  the  better  gover.-
 ance  and  administration  of  Mus-
 lim  Wakfs  and  the  supervision  of
 Mutawallis’  management  of  them,
 in  India,  be  further  extende.i
 upto  the  last  day  of  the  first  week
 of  the  next  session.”

 Shri  K.  K.  Basu  (Diamond  Har-
 bour):  This  is  the  fourth  or  fifth
 time  that  the  ex-ension  is  beffig  asked
 for.  May  we  know  the  reasons  _  for
 the  same?

 Shri  Biswas:  The  reason  is  tliis.
 As  a  matter  of  fact,  the  Select  Com-
 mittee  held  several  meetings.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  And  no  quorum.

 Shri  Biswas:  The  firat  two  meet-
 ings  were  without  quorum,  but  in  sub-
 sequent  mectings.  there  was  a
 quorum.  but  then’  these  meetings
 were  interrupted  first  by  the  Diwali
 holidays,  and  then  by  the  considera-
 tion  of  the  Representaton  of  the
 People  (Amendment)  89),  and  that
 occupied  the  whole  of  the  time  till
 yesterday.  So  there  was  no  time  to
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 go  on  with  this  Bill,  and  there  was
 also  little  chance  of  this  Bill  being
 taken  up  and  passed  this  _  session.
 Yherefore,  naturaily,  we  gave  priority
 to  the  other  Bill,  viz.  the  Representa-
 tion  of  the  People  (Amendment)  Bill.

 Mr.  Speaker:  Does  the  House  take
 it  that  this  is  the  final  application  for
 extension?

 Shri  Biswas:  That  is  the  intention.

 Mr.  Speaker:  The  question  is:

 “That  the  time  appointed  for
 the  presentation  of  the  report  of
 the  Select  Committee  on  the  Bill
 to  provide  for  the  better  govern-
 ance  and  administration  of  Mus-
 lim  Wakfs  and  the  supervision  of
 Mu‘awallis’  management  of  them.
 in  India,  be  further  extended  upto
 the  last  day  of  the  first  week  of
 the  next  session.”

 The  motion  was  adopted.

 DHOTIES  (ADDITIONAL  EXCISE
 DUTY)  BILL

 Mr,  Speaker:  The  House  will  ३09
 procced  with  further  consideration  of
 the  Bijl  to  provide  for  the  levy  and
 coliectlon  of  an  additional  excise  duty
 on  dhoties  issued  out  of  mills  in
 excess  of  the  quota  fixed  for  the  cur-
 Pose.

 [Mr.  Deputy.  SPEAKER  in  the  Chair]

 Pandit  D.  N.  Tiwary  (Saran  South):
 Sir.  my  misfortune  is  that  the  hun.
 Minister  does  not  understand  the
 national  language  in  which  I  prorose
 to  speak.

 हक)  हू,  हू,  Basu  (Diamond  JiJar-
 bour}:  Even  if  he  understands.  the
 matter  won't  improve.

 पंडित  wo  फूल  लिबासों:  चन्द

 मिनटों  में  यह  विधेयक  पास  हो  जायेगा
 और  का सूत  बत  जायेगा।  .  लेकिन

 शायद  मय  लोगों  4  इस  के  फरार

 रिजीम  इफेक्ट्स  पर  गौर  नहीं  किया  है  2.
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 इसका  असर  दूर  तक  जायेगा  और

 लोगों  को  कैसे  इफेक्ट  करेगा  इस  पर  शायद

 मिनिस्टर  साहब  ते  काफी  गौर  नहीं  किया

 हैँ  या  फिर  कसी  चकमे  में  पड़  गये  हैं  ।

 इस  बिल  ने  जितना  इस  तरफ  के  लोगों

 को  उद  बेलिफ  किया  हूँ  उतना  शायद  किसी

 दूसरे  बिल  ने  नहीं  किया  धा।  लोगों

 को  आशा  थी  कि  गवर्नमेंट  ऐसी  नीति  बरतेगी

 जिस  में  हैंडलूम  इन्डस्ट्री  को  प्रोत्साहन  मिलेगा,

 ओर  इस  बिता  पर  उन  लोगों  को  खुशी  हुई
 थी  कि  कम  से  कम  देर  कर  के  सही,  आनरेबल

 मिनिस्टर  ते  vo  परसेंट  जोतीयां  के  लिये

 हेडलूम्स  को  छूट  दी  थी।  लेकिन  में
 देखता  हुं  कि एक  हाथ  से  जिस  छूट
 को  दिया  गया  था,  और  दूसरे  हाथ  से  उसको

 नेलिया  जा  राहुल।  यदि  बिल के  प्रिएम्बल
 को  देखा  जाय  तो  उस  म  क्या  यह  बिल  लाया

 गया  लिखा  हुआ  हूँ  |

 “to  provide  for  the  levy  and
 collection  of  an  additional  excise
 duty  on  dhoties  issued  out  of
 mills  in  excess  of  the  Quota  fixed
 for  the  purpose.”

 इसलिये  |  नहीं  आया  कि  जो  कानून
 बताया  मया,  जो  आदर  उन्होंने  पास  किया

 उस  को  सारे  देश  में  मान्यता  मिले,  था  मिल

 बाले  उस  को  मातें  ।  लेकिन  यह  दस

 लिये  आया  कि  कि  उन  लोगों  ने  इस  कानून
 को  नहीं  माता,  उनकी  बातों  को  नहीं  माना

 तो  उस  पर  कैसे  परदा  डाला  जाय  i  किस

 तरह  से  उसके  गुनाहों  को  छिपाया  जाव

 हस्सी  लिये  यह  बिल  हाया  है  ।  कहा  जाता

 हैं  कि  जो  पहले  का  एसेन्शल  सप्लाई  ऐक्ट

 हूँ  उस  के  पेनल्टी  बाड़  पर  इस  बिल  का

 असर  नहीं  होता  है  पेनल्टी  लाज  में

 क्या  है  जरा  गौर  करें

 26  NOVEMBER  953  (Additional  Excise  Duty)  822
 Bill

 (a)  he  shail  be  punishable
 with  imprisonment  for  a  term
 which  may  extend  to  three  years

 and  shall  also  be  liabte  to  fine,

 (b)  any  property  in  respect  of
 which  the  order  has  been  contra-
 vened  or  such  part  thereof  as_  to
 the  court  may  seem  fit  shall  be
 forfeited  to  the  Government.”

 में'  जानता  चाहूंगा  कि  इस  कानून  की

 उसूल  हुकमी  के  लिये  क्या  कार्यवाई  की  गई  ।

 चूंकि  मिल  वालों  का  एक  बहुत  बड़ा  संगठन

 हूँ  और  उनकी  पहुंच  सेक्रेटेरियट  के  बड़े  बड़े

 हुक् कामों  तक  ह॑  और  वे  किसी  भी  ऐसे  कानून
 को  ,  जो  कि  उसके  पसन्द  का  न  हो,  सक मवेन्ट

 करके  कते  फेल  कराने1  हैं,  और  कैसे

 उसके  असर  को  दूर  किया.  जाता  हूँ,  इस  को

 मच्छी  तरह  जानते  हूं  |  दस  लिये

 हमारे  आनरेबल  मिस्टर  सहब  भी  उन

 के  चकमे  में  आ  गये  1  उन्होंने  यह  नहों  सोना

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  He
 is  not  following  what  you  are  saying.

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Kriahnamachari):
 It  will  go  into  print.

 Pandit  0.  N.  Tiwary:  That  is  the
 misfortune.  Nor  will  he  try  to  learn
 it  (interruption).

 में  कह  रहा  था  कि  कानून  को  किस

 तरह  ते  बेकार  बनाया  जा१  हैं  इस  को  बिल

 वाले  खूब  अच्छी  तरह  से  जानते  हें  n  यह
 कभी  नहीं  देखा  गया  हूँ  कि  ये  सरमायेदार

 कोई  मानवता  बरतने  पर  रिएक्ट  अच्छी

 तरह  से  करते  हों  ।  उसके  ऊपर  जब  पासनी

 रहेगी,  उन  पर  जब  कड़ाई  की  जायेगी  तभी

 बहू  सीधे  रह  सकते  हूँ  अन्यथा  सौजन्य ता

 का  जवाब  नह  धूर्तता  से  ही  देते  हें  ।  वे

 इसका  तरीका  बच्छी  तरह  से  जानते  हैं  कि

 कानूनों  को  स्भामवेस्ट  करके  कैसे  उसको
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 बेकार  कर  दिया  जाव।  में  नहों  समक्षता  कि

 क्यों  गवर्नमेंट  आफ  इंडिया  ते  भी  इस  कानून
 को  ला  कर  यह  साबित  किया  हँ  कि  उसके

 अन्दर  इतनी  शक्ति  नहीं  हे  कि  वह  इस  कानून
 को  लागू  करा  सकें  |  हमें  वहुत  अफसोस

 है  कि  हमारी  गवर्मन्ट  दस  बिल  के  इस

 असर  पर  निगाह  नहों  करती  |  मो  कानून
 बना  और  उसके  बनते  पर  उसका  यह
 विचार  था  कि  वह  हैण्डलूम  इन्डस्ट्री  को

 मदद  करेगी  ।  पर  मिल  मालिक  वह

 चाहते  कि  हेडली  इंडस्ट्री  को  फेल  कराया

 जाय  ।  इस  पर  गवन पैन्ट  का  क्‍या  रुख

 होता  चाहिए  इसी  को  उन्होंने  समझा  नहों

 है  i  सत्र  से  बड़ी  वात  तो  यह  थी  a .  .  .
 Mr.  Deputy-Speaker:  Whatever  the

 hon.  Member  has  said  so  far  hag  ai-
 ready  been  said.  I  will  request  him
 to  confine  his  *cmarks  in  the  third
 reading..........

 Pandit  0.  N.  Tiwary:  No,  Sir.  Per-
 haps  the  Chair  has  not  followed  rae.

 Mr.  Deputy-Speaker:  I  am  able  to
 follow  Hindi  thoroughly  well.

 में  खूब  हिन्दी  जानता  हूं  और  समर  भत्ता

 हूं!
 Just  now  I  have  been  following  the
 hon.  Member  I  can  speak  in  Hindi
 also.  So  let  him  not  say  that.

 Now,  he  has  not  said  a  word  ०९९०
 what  has  been  said  already,  Very
 well.  He  may  go  on.  Let  him  confine
 his  remarks  to  what  is  proper  in  the
 third  reading  stage.

 पंडित  wo  एस०  तेदारों  :  सब  से

 बड़ी  बात  यह  हे  कि  दन्डस्ट्रियल  दाखिला

 या  टेक्सटाइल  एनसीसी  को  कैसे  शुद्ध  किया

 जाय  कि  हमारे  गृह  उद्योगों  को  फायदा  हो  ।

 वह  पालिसी  बारबर  ड्यूक  बाम  रही  है  ॥

 गांधी  जी  का  ध्येय  था  कि  हिन्दुस्तान  में  कम

 दे  कम  कपड़े  की  व्यवस्था  ऐसी  कर  दी  जाय

 दिस  में  कपड़ा  मिल  में  नहीं  बल्कि  खादी  या

 हैंड  लग  इंडस्ट्री  में  care  होने  [लगे
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 उनका  सपना  था  कि  सारा  भारतीय

 हादी  मय  ही  जाय  i  में  पूछता  चाहता

 हैं  कि  इस  तरफ  क्‍या  कदम  बढ़ाया  गया  हूँ  ।

 मन  तक  कौन  सी  ऐसी  कायदा  ई  की  गई  किसे

 ध्येय  की  प्राप्ति  हो  तके  ।  इस  गवर्नमेंट

 को  भी  आपसी  में  आये  हुए  १८  महीने  हो
 गये  ;  १८  महींने  का  समय  कम  नहों  है  V

 अगर  हमारे  मिनिस्टर  साहब  समझते  हूँ
 कि  कुछ  टैक्स  लगा  कर,  कुछ  रुपया  वसूल
 करके  हैन्ड  लूम  इंडस्ट्री  को  दे  दिया  जाय,

 कुछ  पैसा  उनको  मिल  जाय,  और  उनकी

 सहायता  हो  जायेगी  तो  में  कहना  चाहता

 हूं  कि  कुछ  बन्दों  के  टुकड़ों  से  कोई  इन्डस्ट्री

 बढ़ती  नहीं  हैं  i  जब  तक  कि  कोई  इल्टेयेडेड
 पाल्सी  ,  कोई  स्कीम  देश  व्यापी  रूप  में  न

 हो,  तब  तक  कोई  इन्डस्ट्री  बढ  नहीं  सकती

 और हैन्ड  लग  इंडस्ट्री  तो  मिलों  के  कम्पीटीशन

 में  कमो  नहों  टिक  सकती  यदि  उनका  संरक्षण

 न  हो ।

 उसका  एक  हो  इलाज  है  कि  कुछ  कपड़
 के  किस्म  रिजर्व  कर  दिये  जाते  जो  मिल

 वाले  न  बना  सकते  |  यहां  के  कुछ  सदस्यों

 ने  इसी  वजह  से  इस  हाउस  में  एक  रेजोल्यूशन
 दिया  था  कि  धोती  का  फुल  कोटा  रिज यं

 कर  दिया  जाय  ।  लेकिन  वह  रेजोल्यूशन

 हाउस  मे  आ  न  सका  ।  फिर  भी  हम  लोग

 मुद्दा  थे  कि  कम  से  कार  ४०  पर  सेंट  तो  रिजर्व

 किया  गया  i  मे  मिनिस्टर  साहब  का  ध्यान

 इस  तरफ  दिलाना  चाहता  हूं  कि  वह  एक

 देखा  ब्याही  नीति  ऐसी  निर्धारित  करें  जिससे
 कि  हिन्द  लूम  और  wet  को  प्रोत्साहन  मिल

 सके  |

 एक  बात  कही  गई  वह  समझ  में  नहीं
 आई  ।.  कुछ  बंगाल  के  सदस्यों  में  गौर

 हमारे  बान रे बिल  धि नति स्टर  ने  भी  कहा
 कि  बंगाल  में  GO  ऐसी  मिलें हे  जिनकी  हालत
 अच्छी  नहीं  है  और  वह  रिफ्यूजी  की  जीत
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 हैं  ।  में  पूछना  चाहता  हूं  कि  क्‍या  उनको
 मदद  करने  के  यही  तरीका  है  कि  उनको

 बह  छूट  =  दी  जाय  कि  कानून  तोड़ा  करें
 कौर  हज़ारों  बातों  को  न  मानें  ।  क्‍या  कोई

 दूसरा  तरीका  नहीं  हे  कि  उसको  मदद  दी

 जा  सके  आप  उनको  रुपया  दें  या  कर्जे
 दें  और  इस  तरह  उसको  मदद  करके

 भागे  बढ़ावें  +  |  कोई  भो  आदमी  जो  मदद
 के  लायक  हों  उसको  मदद  देती  ही  चाहिए
 लेकिन  इस  तरह  से  नहीं  कि  कानून  शिकनी
 कराकर  उसको  मदद  दी  जाये  |  तो  यह
 दलील  ,  कि  कुछ  मिरे  अमी  अच्छी  हालत
 में  नहों  हैं,  टिकती  नहीं  है  t

 एक  बात  और  कनज्यूनस  का  बहुत
 नाम  लिया  गया  कि  यह  सरवती  कनज्यूमस
 पर  बहुत  असर  चलेगा  में  एक  दो  उदाहरण
 देकर  बतलाऊंगा  कि  क्‍या  कमी  कन्द सर्स
 का  भी  श्याम  किया  जाता  है  ?  जब  १९०६
 में  स्वदेशी  का  आन् दलन  चला  और  उसमें
 विदेशी  वस्तुओं  का  बहिष्कार  हो  रहा  था
 तो  यह  मिल  वाले  हिन्दुस्तान  के  लगों  की

 भावनाओं  का  फायदा  उठाकर  ३००  और
 ४००  पर  सेंट  नफा  उठाते  थे  7  जब
 गांधी  जी  के  हनसिसटेंस  पर  १९४८  में  डिकंट्रोल
 किया  गया  तो,  जैसा  कि  इस  हाउस  भें  कहा
 गया  हैं,  न्हीं  लोगों  ने  कपड़े  का  दाम  बढ़ा
 कर  २००  करोड़  रुपया  अपनी  जेबों  में  रखा  |
 उस  वक्‍त  इनको  कनरपूर्मर्स  की  कोई  परवाह
 नहीं  थी।  आज  उनको  कबज्यू मस  की

 बहुत  परवाह  हो  गई  है  -  इस  दोष  की

 कोई  भी  इंडस्ट्री  कपड़ा  इन्डस्ट्री  था  टर सरी
 कोई  भी  इंडस् टी,  बिना  प्रौटेकशान  के  नहों
 बढ़ी  ।  जद  काफी  बोटेक्वान  मिलता  है
 ओर  बाहर  से  आने  बाली  चीजों  पर  काफी
 कर  लगाया  जाता  है  तभी  यहां  की  इंडस्ट्री
 बढ़ती हूँ  ।  कप  शूगर  इंडस्ट्री  को  ले  लीजिये,

 कपडे  को  ले.  लीजिये  था  और  कोई  इडस्ट्री
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 को  ले  लीजिये  ।  ये  सब  प्रोटेक्शन  से  हो

 वदी हैं।  पर  उस  वक्त  कतज्यूमर  का
 'ध्यान  नहीं  रहता  है  q  लेकिन  जब  देश  में

 हैन्ड सूम  इंडस्ट्री  को  बढ़ाने  के  लिये  कुछ
 बात  करते  हें  या  कुछ  काब वाही  करत  हें
 तो  कनज्शूमर्ण  की  बात  आजा  हैं|  में

 कहूंगा  कि  कन ज्यूस  को  यह  ज्यादा  पसन्द

 होगा  कि  यह  इंडस्ट्री  उनके  गांवों  में  हो  और
 काम  करने  वाले  लोग  जो  कि  टावरों  में  जाकर
 अपन।  स्वास्थ्य  और  चरित्र  खराब  करते  हैं
 वह  अपने  घरों  में  रह  कर  काम  करें  और  इस

 तरह  से  गांव  भी  हरे  भरे  डी  जायेंगे  ।  इस
 लिये  में  माननीय  मिनिस्टर  से  अपील  करूंगा
 कि  कम  से  कम  इस  बिल  को  तो  वह  वापस
 ले  लें  और  कोई  दूसरा  किल  लायें  कि  जिससे

 हैंडसम  वालों  को  फायदा  हो  इसको
 वापस  लेने  से  लोगों  को  फायदा  होंगा

 एक  मामलों  सदस्य:  इसको  वापस
 लेने  से  कसे  फायदा  होगा  :

 पंडित  डो०  एन०  दीवारों  :  यह  आपने
 अच्छा  याद  दिखाया  |  अभी  जो  कानून  हूँ
 उसके  अनुसार  ४०  पर  सेंट  की  छूट  मिली

 हुई  है  ।  इससे  आप  वह  छूट  ले  रहे है।
 इसमें  एक  इलाज  है  कि  लोग  ज्यादा  बनाव

 तो  ज्यादा  पैसा  दे  दिया  करें  ।  तो  जब  पैसा

 की  ही  बात  हूँ  तो  हार्ड  र्म  इन्डस्ट्री  को  केसे
 फायदा  हो  जायेगा  ?  इस  में  जो  घोती
 का  ढेफीतीदान  दिया  गया  हूं  उसमें  कहां  गया

 हैं  कि  उसकी  किताबों  रंगदार  हो
 लेकिन  सब  लोग  जानते  हूँ  कि  बहुत  सी

 ऐसो  पोतियां  होती  हूँ  जो  कि  बिना  सितारी

 की  होती  हे  या  सफेद  किनारी  की  होती  हें,
 जिनमें  कोई  रंग  नहीं  रहता  है  1  अमी

 जों  ४०  पर  सेंट  था  हुआ  हैं  और  जिसकी

 छूट  अभी  दी.  जा  रही  हूँ  उसी  ४०

 प्र  सेंट  को  मिल  बाले  सादी  घोती  के  रूप

 में  बला वेंग  बौर  वह  कपड़ा  देहातों  में  विंग
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 और  इस  में  कोई  भी  रुकावट  नहीं  हो  तकती।

 इसके  अलावा  इसमें  यह  भी  इलाज  है  कि

 अगर  बह  ज्यादा  धोतियाँ  बनालें  तो  उनको

 एडिशनल  एक्साइज  देना  होना।  लेकिन

 अगर  मिल  वाले  सफेद  किनारी  की  धोती

 बनायेंगे  तो  वह  उससे  भी  बच  जायेंगे  क्‍यों

 कि  वह  कपड़ा  धोती  को  डेफीनोदान  में

 नहीं  आता  है  ।  आप  देहातों  में  जाइये

 वहां  लोग  मारकीन  की  घोती  पहनते  हैं  क्यों कि
 वह  मजबूत  होतो  हैँ  ।  उसमे  कोई  किनारी

 नहीं  रहती  हे।  तो  उस  पर  जो  धोती  की

 डेंफोनोशन  यहां  पर  की  गई  हैं  वह  सागू  नहीं

 होती  है  फिर  मिल  बालें  जो  हर  मोके

 पर  फायदा  उठाना  जानते  हें  वह  इससे  भी

 फायदा  चढ़ावेंगे  और  Yo  पर  सेन्ट  धोती
 बिना  किताबी  के  बनता वेंग  ।  इसलिये  में

 कह  रहा  था  कि  इस  हैन्ड लम  इंडस्ट्री  को

 कोई  फायदा  नहों  होगा  ।  इससे  तो  लोगों

 पर  कुछ  अधिक  कर  लग  जायेगा  ।  और

 इसस  दाम  ज्यादा  वह  जावेगा  |  इस

 लिये  में  अपील  करूंगा  कि  इस  हाउस  के  सब

 सदस्यों  के  विरोध  को  देखते  हुए  माननीय

 मे  जी  इस  बिल  को  वापस  ले  लें  और  दूसरा
 कोई  -  बिल  छापे  जिसमें  कम  से  कब  जो  ४०

 पर  सेंट  छूट  दिया  गया  हैँ  वह  ुन्डलूम  के

 लिये  गृह  रहे  और  उनके  बताये  हुए
 कार  की  ATA  न  हा  t

 Severaj  Hon.  Members  rose—

 Mr.  Deputy-Speaker:  I  will  ali
 upon  the  hon.  Minister  because  sv
 many  hon.  Members  are  rising.

 Dr.  M.  M.  Das  (Burdwan—Reserv-
 ed—Sch.  Castes}:  Sir.  my  State  of
 West  Bengal  has  Agured  prominently
 in  the  debates.

 Mr.  Deputy-Speaker:  All  bon.  Mem-
 bers  who  want  to  Speak  will  kindly
 fise  in  their  seats.”  »  Oy
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 Some  Horn.  Members  rose—

 Shri  K.  0,  Sodhbia  (Sagar)

 Mr.  Deputy-Speaker:  I  think  the
 hon:  Member  has  already  spoken.

 Shri  K.  C,  Sodhia:  Sir.  I  wish  to
 speak  on  the  third  reading.

 Mr.  DeputySpeaker:  There  are  j3
 Members;  how  many  minutes  dues:
 each  hon.  Member  want?

 208e-—

 Some  Hon.  Members:  Five  minutes.

 Mr.  Deputy-Speaker:  Thirteen  int».
 5,  that  is  sixty-five  minutes;  say,  one
 hour.  Now,  it  is  three  o’clock.  Siall
 we  carry  on  till  4?

 Babu  Ramnarayan  Singb
 bagh  West):  Why  not.  S'r?

 (Hazari-

 Mr.  Deputy-Speaker:  Hon.  Members.
 will  remember  that  just  now’  the
 hon.  Speaker  read  about  the  Advisory
 Committee  decision.  I  wil]  close  ‘his
 at  415,  giving  5  minutes  to  every
 hon.  Member.  I  do  nof  know  if  the
 hon.  Minister  wants  to  speak.

 Sbri  T.  T.  Krishnamachbari:  I  have
 said  all  that  I  could  say,  Sir.

 Dr.  Lanka  Sundaram  (V‘sakhapat-
 nam):  Will  all  the  hon.  Members
 who  want  to  oppose  the  third  reading
 get  a  chance?

 Mr.  Deputy-Speaker:  All  people.
 who  are  supporting  the  Bill  are  aiso
 opposing  the  Bijl  and  all  thcse  who
 oppose  it  are  also  supporting.  Theze-
 fore,  I  am  unable  to  make  out  who.
 supports  and  who  opposes  the  BIIt.
 I  give  preference  to  the  oldest  gentle-
 man,  Babu  Ramnarayan  Singh.

 °  ate  राजनारायण  सिह:  उपाध्यक्ष

 महोदय,  में  हय  राजा  के  लिए  बाप  को  बहुत
 घन्यवाद  देता  हूं  ।

 उपाध्याय

 सलाह  है  ।

 बात  राम मारा गप  तीन:  थमी  इस

 विधायक  के  4सम्बन्ध  में  जीतों  जातें  हुई  सोर

 महोदय:  दाज  नहीं,
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 [arg  रामनारायण  सिंह]
 जितना  बादलषिवाद  हुआ  उसके  लिए  में  इस

 सारी  समा  को  धन्यवाद  देता  हूं.  शौर

 न्याय  देता  हूं  1  में  ने  देखा  कि  प्राय:  स  भी  लोगों
 ने  दलबन्दी  के  दलदल  से  मुक्त  हो  कर  अपने

 'हृदय  की  बातें  रखी  हैं।  लेकिन  परिचय  तो

 'उस वक्त  होता  है  जब  हम  यह  देखते  है. उसके
 याद  भी  यह  विधेयक  पास  होने  जा  रहा  है

 शौर  हो  कर  ही  रहेगा  ।  उपाध्यक्ष  महेंद,

 इस  विधेयक  का  अर्थ  प्रायः  सभी  लोगों  ते

 किया  है  दौर  बहुत  कुछ  उन्हों  ते  ठीक  कहा है
 उस  को  में  झौर साफ  फि  देता हूं  i  उपाध्यक्ष

 महो दय,  इस  थविवेवक  रा  यह  जय  है  कि मिल-

 मालिक  सरकार  के  हुक्म  को  नहीं  मानते  हे  ।

 इस  का  सीधा  1...  यही  है  कि  मिल  मालिक

 सरकार  को  कुछ  नहीं  समझते  हें  श्लोक  सरकार

 'का  हुक्म  न  मानते  कौर  इसका  दूसरा  श्रेय  वह
 मी  है  कि  मिल  मालिकों  कोसना  देने  के

 लिए  सरकार  के  पास  कोई  शस्त्र  नहीं  है  t

 श्री  सारंग बर  बस  :  (ढेंकानाल--पश्चिम

 कटक)  :  करना  नहीं  चाहते  है  t

 arg,  राम सारा यय  सिह:  यानी  भाप

 अजे  में  कह  सकते  हैं  कि  मिल  मालिकों  के

 साथ  व्यवहार  करने  में  इस  सरकार  ने  झपने  को

 बिल्कुल  नपुंसक  सिद्ध  किया  है  1 तो,  उपाध्यक्ष

 महोदय,  ज़रूरत  यह  थी  कि  यदि  सरकार

 को  लज्जा  होती  तो  वह  वहां  हट  जाती  प्रौढ़

 शन  ट्रेजरी  बैंडेज  पर  मिल  मालिकों  को  लाकर

 बिठा  देती  ।  मगर  इस  सरकार  को  अक्स,

 ईमानदारी  मौर  सज्जा  होती  तो  वह  वहां  से

 हट  जाती  बौर  सिल मालिक  इस  देश  के

 मासिक  ही  जाते  |

 एक  नान नोव  सदस्य  :  बाप  सरकार

 बनायेंगे  ?

 |  Bilt

 arg  रामनारायण  सिह  :  नहों,  वह  धनी

 मेरा  झस्तियार  रही  है  बहती  मिल  मालिकों

 काहे।  में  मिल  भालिक  होता!  तो  वहां  जा  कर

 बैठ  सकता  था।

 उपाध्यक्ष  महोदय,  इस  विधेयक  का  एक

 दूसरा  झमिषाय  भी  हो  सकता  है  जौर  वह

 क्या  कि  भ्रमर  कोई  चोर  चो  टी  करे  तो  सरकार

 कह ेगी  कि  चोटी  कर  सकते  हो,  लेकिन  चोरी

 के  माल  में  से  एक  हिस्सा  सरकार  को  दे  देना  |

 मिल  मालिकों  को  हुक्म  हुआ  कि  इतने  तक

 तुम  बना  सकते  हो,  अधिक  नहीं,  लेकिन

 उन  लोगों  ने  हुक्म  को  नहीं  माना,  धिक

 बना  लिया।  इस  पर  सरकार  का  कहना  है  कि

 कई  हज  नहीं,  बना वो,  क़ानून  तोड़ा  तो  तोड़ा,
 लेकिन  कुछ  हिस्सा  दे  दो  :  उपाध्यक्ष  महोदय

 यह  देश  का  दुर्भाग्य  है  कि  यहां  की  सरका

 इस  तरह  से  चल  रही  है  in  जितने  लोग  यहां
 बोलते  गये  बे  सब  ठीक  बोलते  गये  |  यह  ठीक

 ही  है  कि  जितने  भी  विषय  संसार  में  है,  वह  यहां
 जावेंगे  तो  उन  के  दो  पक्ष  तो  रहें  गे  हो  ।  अब

 प्रश्न  यहां  पर  यह  है  कि  खाद्य  के  सम्बन्ध

 में  देश  को  क्या  नीति  हो  सकती  है  शौर  उसी  के

 साथ  साथ  वस्त्र  के  सम्बन्ध  में  क्या  नीति  हो
 सकती  है  इस  बस्त्र  के  सम्बन्ध  में  महात्मा
 गान्धी  ने  बहुत  कुछ  कहा  है  |  भ्रम  उसे  जानते

 हैं,  सारा  देना  जानता  है,  भौर  जिन  के  हाथ  में

 दुर्भाग्यवश  भिकारी  पता  प्राया  है  वे  लोग  भी

 जानते  है  ।  महात्मा  जी  की  नीति  थी,  धौर

 वही  वास्तविक  नीति  हो  सकती  है,  कि  कार-

 खानों  के  जरिए  झगर  वस्त्र  बनता  है  तो  उस

 से  बहुत  बहुत  बुरादा  होती  है  1  प्रमी  लोगों  न

 कहा  कि  बेकारी  बढ़ती  है।  यह  जितने  तरह
 के  रार लाने  हमारे  देना  में  खले  हे  उन  से

 कायद  कुछ  लोगों  को  जो  कि  प्रजापति  है
 उन  कौ  तो  लाभ  हुआ  है,  छेकिन  हमारे  देश

 में  जो  बेकारी  हुई  है  बह  मिलों  सौर  कारखानों
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 के  खलने  से  हुई  है।  वस्त्र  के  सम्बन्ध  में

 सरकार  की  नीति  यही  होनी  चाहिये  थी  कि

 जिस  के  ज़रिए  से  देश  को  रोजगार  मिले,

 कपड़ा  बने  कोई  खादी  के  तिये  कहते  ह

 कोई  हाथ  से  कते  सूत  की  खादी  के  लिये  १हते  हैं,
 जो  हो,  वह  बने  ।  लेकिन  यह  सारे  देश  में  बने,
 सब  जगह  बने  |

 इसी  सम्बन्ध  में  बोलते  हुए  हमारे  ठाकुर
 दास  जी  ने  बहुत  सुन्दर  कहा  था।  लेकिन

 एक  बाल  उन्हीं  ने  कही  जिस  को  में  ठीक

 नहीं  समझता  ।  जब  मे  ने  कहा  था  कि  स्पिनिंग
 से  भी  लोगों  को  रोजगार  मिलता  है  7  उस  का

 नहों  ने  खंडन  मंडन  करते  हुए  कहा  था  कि

 शायद  स्पिनिंग  रंम्यूनरेटिव  नहीं  होता  है  ।

 उपाध्यक्ष  महोदय,  हर  एक  को  जानना  चाहिये
 कि  जहां  पर  दो,  तीन,  चार  रोज़गार  होते

 हहे  वहां  पर  श्राप  बहस  कर  सकते  हैं  कि

 रंम्यूनरेटिव  है  या  प्र॒तरंम्यूनेरेटिव  है,  उस  से

 लाभ  होगा  या  नहीं  होगा  ।  (हस  समय

 बंटी  बजी)  लेकिन  जहां  पर  कोई  रोजगार  है

 डी  नहीं,  वहां  यह  सवार  वैद  नहीं  होगा  1

 में  कहता  हूं  कि  जहां  जहां  खादी  का  काम  हो

 रहा  है  वहां  जा  कर  भाप  देखिये  |  ATT  को

 माल ूमे  होगा  कि  लोग  सुखी  हें,  उन  को  रोज़गार

 मिला  है।  खादी  के  सम्बन्ध  में  जो  कताई  का

 सवाल  है,  तो  वह  तो  ऐसे  लोग  का  तते  हैं  कि

 जिन  को  कोई  रोज़गार  नहीं  है,  बहुत  से

 लोग  हैं  जिन  को  कि  कोई  काम  मिलता  ही

 नहीं  है।  धर  पर  बैठे  8  अपना  वक्‍त

 यर बद  करते  रहते  हैं  7  उन

 को  कुछ  भी  रोज़गार  मिले  ती  वह
 लाभ  कही  बात  है,  उसमें  रंम्यूनंरेटिव
 शौर  भतरम्पनेरेटिव  का  सवाल  नहीं  है  ।

 साथ  ही,  उपाध्यक्ष  महोदय,  में  यह  भी  कह  दूं
 कि  जहां  भ्रच्छे  सृत  कातते  वाले  पांच  छः  घंट

 अच्छी  तरह  काम  करें  तो  डेढ़  दो  ठगाया

 रोक  बह  कमा  सकते  है  |
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 तो  में  है 1 4  अधिक  नहीं  कहता  चाहता,

 भाप  ने  घंटी  बजा  दी  है।  लेकिन  वह  जरूर

 कहता  चाहता  हूं  कि  हस  सम्बन्ध  में  सरकार

 को  कुछ  झील  होनी  चाहिये,  कुछ  ईमानदारी
 से  काम  करना  चाहिये,  जिस  से  लोगों  को

 कुछ  रोजगार  मिले  |  श्रमी  सो  पूंजीपतियों
 को  जो  पहले  ही  से  मोटे  है  बौर  मोटा  किया

 जा  रहा  है।  उस  से  देश  की  बरबादी  है  कौर

 सरकार  भत्ते  को  भी  इस  से  विवाद  कर

 रही  है।  जैसा भौर  माह यों  ने  कहा  हूँ
 अच्छा  तोय  हो  कि  मंत्री  महोदय  इस  बिल
 को  वापस  ले  लें।  नहीं  तो  में  कहता  हूं  कि

 इस  पर  वोटिंग  हो  कौर  जिसने  लोग  यहां  हैं,
 सब  दल  के  जितने  सदस्य  है,  बे  इस  पर  वाट

 करें  शौर  बित  को  हटा  दें।  सरकार  भले  हो

 पु  सक  ह्  गयी,  लेकिन  यह  लोक  स  मरा  नपुंसक
 नहीं  है,  इस  बिल  को  ना मंज ुर  कर  के  तोकसमा

 को  वह  साबित  कर  देना  चाहिये  ।

 Shri  D.  0.  Sharma  (Hoshiarpur):
 There  is  a  proverb  which  says  that  a
 man  should  beware  when  everyouc
 speaks  well  of  him,  i  think  a  amUar
 thing  can  be  said  about  this  Bill  or
 something  else  when  everyone  speaks
 ill  of  it.  I  have  listened  to  the  de-
 bates  on  many  occasions  in  the  House
 but  I  have  never  before  found  such  a
 unanimous  disapproval  of  any  bill  ८5
 of  this  Bill.  From  every  point  of
 view,  it  ig  a  very  ill-conceived  Bill.
 It  is  a  Bill  which  is  not  going  to  do
 good  to  anybody.  It  is  an  {i  wind
 that  does  mot  blow  any  good  or  does
 not  do  any  good  to  anybody,  and  this
 Bill  is  not  going  to  do  any  gocd  to
 anybody.  Will  it  tide  over  a  crisig  in
 any  effective  way?  I  think  it  has
 not  taken  into  accoumt  the  textile
 crisig  that  exists  in  this  country  and
 on  which  so  much  of  our  employment
 dependa.  Has  it  taken  into  account
 the  sentiments  and  feelings  of  those
 people  who  are  wedded  to  the  cuit  of
 swedeshi?  I  don't  think  eo.  I  think
 there  are  several  persons  who  have



 ~33  Dhoties

 {Shri  9.  ९.  Sharma]
 spoke:  against  the  Bill  on  the
 strength  of  its  being  almost  anti-
 swadeshi  in  spirit.  Has  it  taken  into
 account  the  point  of  view  of  the  con-
 sumer?  |  don’t  think  so.  I  think  the
 ronsumer  is  going  to  be  hit  hard  by
 this  Bill  because  of  the  additiona:
 burden  that  w.ll  be  put  upon  him.
 The  mill-owners  are  not  going  to
 suffer  on  account  of  this  additional

 Jevey  of  fine  and  they  will  find  some
 way  to  dea)  with  the  situation  so  tha:
 the  burden  will  be  put  on  the  con-
 sumer.  I  think,  Sir,  that  this  Bil?  is
 not  going  to  do  anything  useful  to
 any  section  of  consumers,  public  or
 business  people.  We  would  like  tv
 ask  the  hon.  Minister  what  is  going
 to  be  the  policy  of  the  Government
 in  this  matter.  4  think  the  os:ensibic
 object  of  the  Bill  is  to  help  the  hana-
 loom  industry,  but  is  this  going  to
 help  that  industy?  I  don't  think  so.
 There  were.certain  amendments  that
 were  put  before  the  House  about  tie
 name  of  the  Biil,  about  the  definition
 of  dhoti.  about  the  definition  of  rate:
 and  about  the  way  in  which  the  money
 collected  through  this  duty  shoul¢l  be
 utilised.  and  I  had  atways’  thought
 that  the  hon.  Minister  had  an
 open  mind,  but  while  he  was
 dediing  wth  this  Bill,  I  think  he
 was  giving  the  example  of  a  close<l
 mind.  There  were  ceriain  amend-
 ments  which  he  couild  have  accepted
 without  the  least  harm  =  and_  those
 amendments  might  have  improve)
 the  Bill.  For  instance,  the  definition
 of  dhoti  that  is  given  in  the  Bill  is.
 to  say  the  leas:,  obsolete.  !  come
 from  a  State  where  dhoti,  which  ha:
 not  a  coloured  border,  ig  used  very
 much_by  widows  and  persons  who
 are  not  of  the  fashionable  type.  The
 hon.  Minister  hag  held  this  out  of
 order  and  by  thia  he  has  opened  the
 flood  gates  for  those  people  who  Sill
 try  to  circumvent  the  provisions  of
 the  Bili,  Again,  I  say,  Sir,  that  I  talk
 about  the  State  which  ured  to  be
 No,  3  5७  far  as  the  handloom  weavers
 are  concerned.  Madras  was  No.  l,
 Assam  No.  2  and  my  State  was  No.  3.
 and  even  in  spite  of  the  partition,  my
 State  is  not  badly  off  so  far  as  ‘his
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 kind  of  industry  is  concerned.  4  think
 this  kind  of  Bill  fa  not  going  to  do
 any  good  to  those  weavers  who  ire
 there,  and  I  think  it  ia  going  to  harm
 them  definitely,  because  |  feel  that
 all  kinds  of  cloth  under  the  counter-
 feit  name  of  ‘dhoti’  will  come  on  the
 market  and  they  will  take  away  that
 market  which  the  handloom  industr:
 is  now  having.

 One  thing  more  I  want  to  say
 The  Bili  should  have  been  presented
 in  a  more  comprehensive  form.  After
 all  the  problem  in  india  at  this  time
 is  to  limit  the  sphcre  for  industrial
 productiion  and  the  sphere  for  hand-
 loom  production.  I  think  this  kind  of
 tinkering  with  these  matters  will  not
 do  us  any  good.  Somcthing  should  62
 done  on  a  comprehensive  scale,  as
 has  been  pointed  out,  that  will  limit
 this  sphere.  That  will  help  us  7
 think  the  handloom  industry  has  no
 right  to  thank  the  hon.  Minister  for
 whatever  he  has  done.  I  think  he
 must  have  done  this  in  good  faith.
 but  I  am  sorry  in  the  implementation
 of  that  good  faith  it  has  not  been  as
 effective  as  it  should  have  been  3
 therefore  think  that  this  Bill  should
 not  be  welcomed  at  al!  and  I  say  that
 it  should  not  be  passed,

 शी  जांगड़े  (बिलासपुर--रक्षित--
 झनझूचित  जातियों)  :  उपाध्यक्ष  महोदय,

 मुझे  इस  बात  का  दुःख  है  कि  माननीय  मंत्री

 महोदय  ने  सब  सदस्यों  द्वारा  इस  जिद  का

 विरोध  किये  जाने  पर  भी  उसकी  एक  पति  मर

 भी  बात  को  नहीं  माता  कौर  उन्होंने  धोता

 में  सफेद  किनारे  के  सम्बन्ध  में  या  दूसरे  सूत
 लगाने  के  सम्बन्ध  में  जो  संशोधन  कराया

 था  उसको  भी  स्व्रोफार  नहों  किया  ।  उस

 विधेयक  में  लोगों  की  राय  थी  कि  पैनाल्‍टी

 इलाज  या  दंड  की  धारा  होनी  चाहिये,  इस

 बाल  को  भी  उन्होंने  नहीं  माना,  क्योंकि  साठ

 परसेंट  कन्सेशन  हम  उनको  दे  रहे  हैं,  उसके

 उपरान्त  हम  पर्रामसिबल  कोटा  का  साढे

 बारह  परसेंट  ,  पच्चीस  परसेंट  या  पचास
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 परसेंट  तक  हम  उनको  कंसेशन  दे  रहें  हैं  ।

 बया  में  यह  समलूं  कि  बाप  जो  प्रत्तिरिक्स  ऐक-

 साइज  पूरी  लगा  रहे  है,  वह  केवल  अ्तिशिक्ति

 कोटा  के  बाद  उत्पादित  किये  जाने  वाले  कपड़ों
 चर  लगाई  जायेगी  या  साठ  प्रतिशत  के  अन्दर

 जो  बैद।  किया  जाने  वाला  कपड़ा  है  उस  पर

 भी  वह  लादी  जायेगी  ?  इसका  खुलासा
 में  माननीय  मंत्री  जो  से  चाहता  हूँ,  क्योंकि

 मुझे  शक  है  कि  जो  प्रत्तिरिक्स  कर  साठ  प्रति-

 चात  के  ऊपर  लगाया  जा  रहा  है,  उसका  बोझ

 साट  प्रतिशत  के  अन्दर  पैदा  किये  जाने  वाले

 कपड़े  पर  लादा  जायेगा  घोर  नोना  यह
 होगा  कि  हमारे  किसानों  शोर  गरीब  कंस्यूमर्स
 को  जो  दत्त  कहें  को पहुनेंगे,  उनको  उतरा

 मार  सहता  पड़ेगा  और  हम  लोगों  को  गांवों

 में  सबकी  भत्संता  सहनी  रहेंगी,  क्योंकि  हमें
 सो  झपते  निर्वाचन  क्षेत्रों  में  जाना  है  शौर

 उनमें  काम  करना  भौर  रहना  है  ,  हां  गाने-

 मेंट  मले  हो  इस  भर्त्सना  को  सुनने  से  बच  जाय,
 उसको  तो  इ  लेबनान  के  समय  दही  सब  कुछ  सुनना
 शौर  सहना  पडता  है  T

 कपड़ों  की  की  मत  कौर  कंट्रोल  के  सम्बन्ध

 में  में  आपको  बत।ऊं  कि  जब  कपड़े  पर  कंट्रोल
 था  तो  होता  यह  था  कि  कई  कीड़े  छूट  पर

 ये  दिये  जाते  थे,  भाम  तौर  पर  रहो  कारों  को

 छुट  पर  दिया  जाता  था  t

 प्रिया  कपडा  जो  छूट  के  लिये  दिया  जाता
 था  उसको  भो  कंट्रोल  में  शामिल  किया  जाता

 था।  राज  कपडे  पर  कंट्रोल  नहीं  है,  तो  प्राय

 जाने  जो  भ्र ति रिक्त  कर  लगता  है,  या  दो

 जाने  याद  जानें  लगता  है,  साढ़े  बारह
 दरसेंट  या  पच्चीस  परसेंट  ,  दो  धाने  चार्ज

 करेंगे,  चार  भाने  चार्ज  करेंगे  या  &  भाने,  कोई

 पैदाइश  नहीं  है,  क्‍योंकि  कंट्रोल  न  होते  के

 का  रण  वे  लोग  एक  रुपया  ,  डेढ  ह्यया  लक

 हमारे  कज्यूयस  से  gua  सकते  हैं।  भाप  कहते
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 हैं  कि  कई  मिलों  में  कार्प  चालित  बढ़  गई,
 या  घट  गई  उसके  अपुर्व  हमने  द्ग  कानू
 को  बनाया।  है  ।

 आज  जो  हेंडलूम  वर्कर्स  की,  करने  पर  कपड़ा

 बुनने  वालों  को  क,य॑  शक्ति  घट  गई,  उसका

 व्यापार  धौर  राडार  घोषा  घौर  मेंदा

 हो  गया,  इसीलिये  उत्तकों  थोमो  चाल  को

 बात  के  लिप  ,  उसको  कार्य  शाक्ति  को  बढ़ाने
 के  लिए  या  कपड़े  के  उत्पादन  को  बढ़ाते

 के  लिये  शाप  कौन  से  कार्य  कर  रहे  हैं,  में  मंत्री

 मोदी4  से  जानना  चाहत।  हूं  कि  इस  विषय

 में  बह  क्य।  प्रमाण  कौर  प्राध्वासत  जनता

 को  देता  चाहते  हें?  कपड़े  को  कमो  के  समय

 हर  एक  तरफ  से  झावाँ  गातो  थो  कि  अधिक

 घोती  पेश  कीजिये,  लेकि  कित्ता  मिल  वाले

 ने  अधिक  घोतियां  पैर  नहीं  कीं,  घोती  के

 पहनने  वाले  केवल  हमार  काक  ही  लोग

 हैं,  मुश्किल  से  विदेश  में  घोती  पहिने  व।ले

 दो,  तीन  या  चार  तलास  होंगे,  उन  दिनों  में

 जब  बहुत  तंगी  थी  मित  थालों  ने  पर्याप्त

 मात्रा  में  घो  मियां  तैयार  नहों  की,  लेकिन  शझा

 क्या  कारण  है  जो  वह  भाषिक  घोती  तैयार

 करने  पर  मजबूर  हो  रहे  हैं,  उन  दिनों  में  हमनें
 उससे  प्रतीक  घोतो  तैयार  करने  को  कहां
 लेकिन  उन्होंने  तैयार  नहीं  कों,  फिर  राज

 क्या  कारण  हूँ  जो  वह  भाषिक  धोती  लोगार

 करने  पर  तुले  हु  ये  हैं?  कारण  यह  दिलाई देता देता
 है  कि  भोवर  प्रोडक्शन  हो  गया  है  कौर

 मुनाफ़ा  हो  रहा  है,  कपड़ा  मित  के

 मालिकों  को  घर  है  कि  कहीं  वह  दि  7  प्रा

 जाय  कि  हेंडलूम  इंडस्ट्री  तरक्की  धौर  धार

 कर  जाय  धौर  उन  के  दिन  तद  थीं,  इसलिये
 सरकार  के  पास  क़िल्लतें  करते  है  कि  यह  कानून
 बदला  जाय  झोर  दुर्भाग्य  की  बात  यह  है  कि

 करोड़ों  सीगों  की  प्रावधान  हमारे  मंत्री

 महोदय  के  पास  नहीं  पहुंचती  धौर  उत  के

 कानों  में  जूं  तक  नहों  रमती  कि  वह  ६ 1:8  प्रो
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 ध्यान  दें,  लेकिन  हमारे  एक  दो  पूंजीपति
 भाई  लोग  मंत्री  महोदय  के  पास  पहुंच  जाते

 हूँ  शौर  मिन्‍नत  करके  भ्र पति  बात  मनवा  लेते

 हैं,  दस  बात  का  मुझ  बहुत  दु:ख  है  |  बस,
 हस  समय  में  केवल  इतना  हो  कहना  चाहता

 ह्

 Shri  Bhagwat  Jha  (Purnea  cum
 Senta!  Parganas):  I  appreciate  the
 sentiments  ang  the  motives  that  have
 moved  the  hon.  Minister  to  introduc:
 this  Bill  in  this  House.  I  also  ::ck-
 nowledge  the  forces—the  lesser  cuoun-
 terparts  in  the  various  States—  that
 have  forced  his  hand  to  introduce
 this  Bil.  I  also  know  the  result  of
 our  discussion,  but  yet,  I  want  to  re-
 gister  my  own  voice  with  many  of
 the  voices  that  have  been  expressed
 in  this  House  while  speaking  on  this
 Billi,  It  has  been  said  9६  the  outset
 by  the  hon.  Min‘ster  that  his  only  idea
 to  bring  this  Bili  in  this  House  is  to
 encourage  and  help  the  handloom
 weavers.  May  I  ask.  how.  by  passing
 this  Bill,  he  proposes  to  give  the  han:j-
 loom  weavers  beyond  that  60  per
 cent.—40  per  cent,  is  reserved  for  the
 hand!oom  weavers-—and  09  putting
 un  additional  excise  duty  for  it?
 Does  he  mean  _  that  by  putting  this
 duty  he  will  be  able  to  check  the
 millowners  from  producing  more
 than  60  per  cent?  Is  it  not  within
 the  millowners’  right  and  power  to
 sell  cloth,  which  is  produced  over  the
 60  per  cent.  at  a  lesser  price  in  the
 market  and  thereby’  underseli  the
 handloom  weavers?  We  are  definitely
 of  the  opinion  that  by  passing  this
 Bill.  the  handloom  weavery  are  in  0
 way  going  to  be  helped.  This  is  just
 another  way  of  getting  profit  and
 other  advantages  for  the  millowuers.
 Beyond  60  per  cent.  they  will  produce,
 whatever  duty  is  put  over  that  limit,
 They  will  produce  it  and  they  will
 float  it  in  the  open  market.  The
 common  man  and,  I  say,  even  the
 shopkeepers  do  know  the  theory  of
 economics.  the  theory  of  demand  and
 supply.  The  shopkeeders  in  my  vil-
 lage  will  say:  ‘Here  is  the  cloth  which
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 hag  been  produced  over  the  60  per
 cent.  limit.  [  have  only  this  stack
 You  have  it  or  you  do  not  have  it.”
 The  common  man  will  have  it  and  he
 will  pay  the  cost—instead  of  Rs.  @
 per  pair,  he  will  pay  Rs,  i2  per  pair
 and  it  is  a  simple  thing.  I  suprise
 that  all  the  friends,  e‘ther  here  0
 there.  have  unanimously  said  that  by
 passing  this  Bill  we  are  not  going  tu
 help  the  handloom’  weavers,  So.
 while  appreciating  the  sentiments  and
 the  motives  of  the  hon.  Minister,  we
 feel  constrained  to  say  only  that
 much.  and  not  what  I  would  hive
 said  of  this  Bill  if  it  would  have  deer
 framed  otherwise.  With  these  words
 Sir,  I  conclude.

 थो  बलवन्त  सिह  महता  (उदयन  )
 उपाध्यक्ष  जी,  में  आपका  बहुत  प्रनुगढ़ीत

 हूं  कि  आपने  मुझे  अपने  विचार  रखने  का  इस

 समय  भ्र वसर  दिया  |  में  प्रारम्भ  में  हो

 कह  द्‌  कि  बिल  जिस  रूप  में  इस  सदन  में  पास

 हो  रहा  है,  इससे  बिल्कुल  भी  बुनकरों  को

 राहत  मिलने  वालो  नहीं  है  ।  यही  एक

 ऐसा  बिल  यहां  पर  वेश  सभा  हैं  जिसमें

 सामूहिक  रूप  से  इसके  प्रति  विरोध  प्रकट  किया

 गया  है,  फिर  भी  यह  पास  किया  जा  रहा

 है  ।  झगर  जनता  से  इस  के  विषय  में  राय

 ली  जाय  तो  में  समझता  हं  कि  एक  भी  बच्चा

 इसके  पक्ष  में  नहीं  होगा,  लेकिन  फिर

 भी  यह  थोपा  जा  रहा  है  उन  लोगों  के  नाम

 वर  कि  इसके  द्वारा  बुनकरों  की  सहायता
 की  जा  रही  है।  में भ्रापसे  अपने  प्रांत

 क॑  विषय  में  अर्ज  करना  चाहता  हूं  कि  जहां
 तक  राजस्थान  का  सवाल  है,  वह  सारा  का

 सारा  प्रांत  घोती  वाला  प्रदेश  है  भौर  उसमें

 करीब  ६९  फीसदी  लोग  धोती  पहनते  हें,  वहां
 की  भाग्यवादी  का  €०  प्रतिशत  लोग  किसानी

 का  काम  करते  हें  भ्र ौर  वह  बिता  किनारी  की

 घोती  पहनते  हें  ‘  ow  इस  बिल  के  द्वारा

 क्या  होगा,  इस  विधेयक  के  पास  हो  जाने

 से  जितने  भी  बुनकर  हें  जो  इस  प्रकार  की
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 घोती  वर्ग रह  बनाया  करते  हें,  उन  सब  का

 धंघा  नष्ट  हों  जायगा  |  आज  बुनकरों  को

 हालत  पहले  से  बहुत  ही  खराब  हैँ,  कौर  राज-

 स्थान  में  बनकर  सबसे  ज्यादा  संख्या  में  रहते

 हैं,  उनकी  हाल।  पहले  ते  ही  खराब  हैँ  झोर

 उस  पर  हस  विधेयक  क॑  पास  हो  जाने  से  राज-

 स्थान  को  एक  बहुत  बडा  धक्का  लगने  वाला

 हैं  a  राजस्थान  को  करो  शद  करोड़  की

 जनता  में  बुनकरों  की  बहुत  बड़ी  संख्या  है  कौर

 में  समझता  हूं  कि  ध्रादश्यकता  इस  बात  की  है
 कि  मंत्री  महोदय  एक  ऐसा  बिल  सावे  जिस

 से  वास्तव  में  दूसरों  की  सहायता  की

 जा  सके  कौर  जिसक  द्वारा  हैन्इसूप  हेडली
 जौर  वादो  उघोग  को  प्रोत्साहन  मिले  ।  जब

 तक  ऐसा  बिल  नहीं  पायेगा  तस  तक  हम  न

 तो  उन  लोगों  को  राहत  पहुंचा  सकेंगे  कौर  न

 जो  बेकारी  बहुत  विकराल  रूप  में  फैली हुई  है
 उस  को  ही  दूर  कर  सकेंगे  ।  मेरा  विचार

 है  कि  झगर  वे  इस  बिल  को  पास  कराने  पर

 उतारू  ही  हैं  तो  वे.  जल्दी  से  जल्दी  एक  बिल

 लायें  जिस  के  द्वाराहम  वास्तव  में  बुनकरों की
 सहायता  कर  सके  |  ,  सब  से  अच्छा  तो

 पह  हो  कि  पहले  ऐसे  प्रतिबन्ध  मिल  वालों

 पर  लगा  दिये  जायें  कि  वह  टेन  काउन्टी

 तक,  एक  खास  तरह  क॑  प्रां कके  मृत  के  ऊपर

 कपड़ा  न  बना  सकें  जब  तक  ऐसा  नहीं  किया

 जाता  तब  तक  वास्तव  में  न  हम  उद्योग  धंधों

 को  फायदा  पहुंचा  सकेंगे  झोर  न  लाखों

 आदमियों  को  राहत  पहुंचा  सकेंगे  जिनको

 हम  राहत  पहुंचाना  चाहते  हें  t

 इसके  झतलावा  में  श्राप  कं  द्वारा  भपने

 कामसे  मिनिस्टर  से  यह  भी  दरख्वास्त  करना

 चाहता  हूं  कि  कब  तक  हमारा  जो  काटेज

 इन्डस्ट्री,  उधोग  कंधों  का  सामान  है  उसकी

 ढिल्लन  खपत  नहीं  हो  रही  है  कौर  वह  ढेरों

 पड़ा  हुमा  है,  इस  लिये  स्थानीय  झोर  केन्द्रीय

 गवर्नमेंट  उस  सामान  को  उठावें  फ्लोर  उस

 को  पल  कर  के,  हेन्हलूस  $  बने  हुए  सामान
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 को  लौट  शादी  &  सामान  को  मिलों  क॑

 कपड़े  के  साथ  पूल  करके  हमारे  जिसने  भी

 सरकारी  कर्मचारी  हूँ,  हमारे  मिनिस्टर्स  हूँ,
 पार्लियामेंट  के  ब्रदर्स  हें,  लेजिस्लेचर्स

 क मेम्यर्स  हें,  उन  सब  को  वह  कपड़ा  राशन

 के  रूप  प्र  थोड़ा  थोड़ा  बेचे  ।  इस  मस॑  में

 समझता  हूं  कि  अस्तिव  में  उन  लोगों  को

 साम  होगा  |

 इतना  ही  कह  कर  मं  झपने  भाषण

 को  समाप्त  करता  हूं  ।

 Dr.  M.  M.  Das:  During  the  discus~
 sion,  rather  long  and  heated  discus-:
 sion,  during  first  reading  of  the  Billi.
 my  State  West  Bengal  has  been  fea--
 ‘ured  very  prominently  by  frequent
 references  to  it.  Pandit  Thakur  Das
 Bhargava,  an  eminent.  senior  aid
 esteemed  Member  of  this  House  and
 some  other  speakers  referred  io  the
 speech  delivered  by  one  of  the  Mem-
 bers  from  West  Bengal  and  express
 their  surprise  that  a  spokes-
 man  from  West  Bengal,  Ben~
 gal  which  ted  the  Swadeshi  meve-
 ment  and  preached  the  boycott  of
 foreign  goods,  should  speak  against  a
 measure  calculated  to  benefit  the  cot-
 tage  industries  of  the  country.

 Sir.  it  is  true  that  the  Bengal  of
 the  past,  the  Bengal  which  my  hon.
 friend  Pandit  Thakur  Das  _  Bhargava:
 knew,  does  no  longer  exist.  It  hrs
 been  effaced  from  the  map  of  Tndia
 A  small  truncated  province.  reduced
 to  one  third  of  its  former  size,  inha-
 bited  by  thirty  lakhs  of  unforitaate
 refugees,  West  Bengal  is  but  a  relic
 of  its  own  glorious  past.  Sir.  frust-
 ration,  poverty,  unemployment  and’
 hunger  are  sweeping  today  through
 the  length  and  breadth  of  that  unfor-
 tunate  truncated  State,

 Shri  B.  K.  Das  (Contai):  Not  so
 bad!

 Dr.  M.  M.  085:  My  hon.  friend  from
 Bengal  says:  ‘Not  so  bad’,  but  ए
 hold  a  different  opinion  from  him.

 [  wish  to  tell  my  hon.  friend  Pandit
 Bbargava  and  others  that  Bengal  may
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 have  lost  in  stature,  but  Bengal  has
 not  lost  in  patriot  sm;  Bengal  has  not
 lost  her  love  for  the  motherland:
 Bengal  has  not  lost  her  spirit.  of  self-
 sacrifice  for  a  noble  cause.

 Sir,  I  appeal  to  my  hon.  friend  Pan-
 ‘dit  Bhargava  and  others  to  under-

 stand,  to  appreciate  the  difficulties,
 ‘the  knotty  problems  that  the  West
 Bengal  Government  have  {io  face  due
 ‘to  the  promulgation  of  this  restric-
 tion  order.

 Several  hon.  Members  of  the  Hou:e
 referred  to  the  so<alled  misbehaviour
 -of  the  textile  mills  of  West  Beng:l
 ‘and  asked  why  adequate  actio.  was
 not  taken,  why  condign  and  deterrent
 punishment  was  not  meted  out  to
 these  texille  mills  in  West  s3engal.

 ‘Some  of  my  hon.  friends  here  _  also
 pointed  out  the  tacit  support  which
 the  West  Bengal  Government  gave  to
 the  mills.  I  wieh  my  hon.  friends  to
 understand  the  implications,  the  re-
 sults,  the  effects.  of  the  restriction
 order  upon  the  cloth  market  in  Cal-
 «utta  and  other  places  in  West  Ben-
 ‘al.  Sir,  as  soon  as  the  restrictlon
 ‘order  was  promulgated,  dhotis_  be-
 ‘came  scarce  in  the  Calcutta  market
 and  the  price  shot  up  by  30  to  40
 ‘per  cent.  The  people  of  West  Bengal.
 unfortunately,  are  8  politically  cun-
 ‘scfous  people.  They  saw  that  by  an
 act  of  indiscretion  and  want  of  fote-
 :sight  on  the  part  of  the  Central  Gov-
 ernment  this  ar-ificlal  scarcity  in  the
 -cloth  market  had  been  created.  Sir,
 ‘the  common  people  of  West  Senga!
 ‘driven  to  desperation  by  poverty,  un-
 ‘employment  and  hunger  were  not
 prepared  to  take  this  situation  lying
 down  calmly.  The  Government  of
 West  Bengal,  grown  wiser  by  the  bit-
 ter  experience  of  the  past,  fett  the
 pulse  of  the  people  and’  they  knew
 ‘that  a  storm  was  coming.  They  ar-
 ‘proached  the  Central  Government,
 they  pleaded  with  them.  they  implor-
 ed  them  to  help  them.  so  that  this

 <risis  may  be  staved  off.

 Sir,  that  was  not  all.  The  West
 Bengal  Government  had  to  go  90  far
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 as  to  impose  a  temporary  ban  upon
 the  export  of  all  mill-made_  cioth
 from  tha:  State.  I  want  my  hon.
 friends  to  understand,  to  appreciate,
 the  situation  which  the  West  Bengal
 Government  had  to  face  at  that  time.
 Sir,  I  shall  be  failing  in  my  ctuty  if
 I  do  not  express  my  thanks,  my  ap-
 precia:ion  and  gratitude  to  the  Minis-
 try  of  Commerce  and  Industry  at  the
 Centre  for  the  consideration,  for  the
 sympathy,  for  the  understanding
 which  they  showed  towards  the  Gov-
 ernment  of  West  Bengal  in  those  diffi-
 cult  days.

 Sir,  we  are  told  by  many  _  hon.
 Members  in  this  House  and  by  the
 hon.  Minister  for  Commerce  ani  In-
 dustry  that  the  first  suggestion  to  res-
 trict  the  production  of  the  mills  came
 from  Rajajl,  our  great  Chief  Minister
 of  the  State  of.  Madras;  because  he
 wanted  to  do  something  which  wouid
 benefit  the  handizom  weavers  of
 Madras.  There  was  a  difference  of
 opinion,  Sir,  among  the  administra-
 tors  of  this  country  about  this  pro-
 posal,  but  the  dissentlent  voices  were
 silenced,  the  opposition  was  ruled  out
 and  the  suggestior  was  given  effec*
 to.  As  a  Member.  coming  from  West
 Bengal  I  must  submit  to  this  Huuse
 and  to  the  Government  that  a  pulicy
 which  may  solve  to  a  small  extent
 the  problem  of  one  State,  but  would
 at  the  same  time  create  difficulties  and
 knotty  problems  for  the  others,  should
 not  be  given  effect  to  by  Government.

 ad  मत .  डी ०  ण्य,  (  जिला  बुलन्द धा हर):
 उपाध्यक्ष  महोदय,  इस  बिल  की  देख  कर  मुझे
 बड़ा  अफसोस  हो  रहा  है  कि  ore  et
 सामने  इस  किस्म  का  बिल  हमारी  कांग्रेस

 मिनिस्ट्री  ला  रही  है  में  ३३  साल  से
 कांग्रेस  में  काम  कर  रहा  हूं  भौर  कांग्रेस  में

 रह  कर  हमारा  सब  से  बड़ा  ध्येय  वह  रहा

 है  कि  हम  इस  देश  के  गरीबों  को  रोजगार

 दें  1  जुलाहे,  कोरी  यादि  जो  यहां  पर  कपडे।

 बसते  थे  धौर  जिन  की  दस्सक्वारी  नष्ट  हो
 गई  थी,  उनकी  दस्तकारी  को  जिंदा  करें  |
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 बराबर  ३३  सालों  से  हम  को दिदा  करते  रहे
 और  हमको  भाषा  थी  कि  जिस  दिन  स्वराज्य

 हो  जायेगा  नौ  र  गवर्नमेंट  हमारे  हाथ  में  धायेगी

 उसको  लेकर  हम  इस  कार्य  को  तरक्की  दे

 सकेंगे  लेकिन  राज  में  क्या  देखता  हूं  कि  जो

 फ़रा यज्ञ  एक  गवर्नमेंट  को  करने  चाहियें  वह

 यह  गवर्नमेंट  नहीं  कर  रही  है  t  प्रजातंत्र

 के  भ्रमर  प्रजा  के  नुमाइन्दे  जो  अपने  वज़ीर

 खुलते  हें  उनका  काम  यह  होता  हे  कि  यह
 किसी  नीति  का  निर्णय  करे  कौर  उसके  बाद

 बह  यह  देखें  कि  जो  निश्चय  उन्होंने  किया

 &  उसका  पालन  एग्जिक्यूटिव  आफिसर्स

 करते  हूँ  या  नहीं।  एग्जिक्यूटिव  आफिसर्स

 का  यह  काम  होता  हैं  कि  जो  निश्चय  मिनिस्टर
 लोग  करें,  जो  कानून  बनायें  उस  कानून  को

 वहू  नकनीयती  के  साथ  पूरा  करें  शौर  जो

 लोग  उस  कानून  के  खिलाफ  जायें  उनके  खिलाफ

 कार्यवाही  करें  ।  प्रखर  वह  अफसर  लोग

 अपने  कर्त्तव्य  में  कोताही  करते  हैं  तो  मिनिस्ट्री

 का  काम  है  कि  वह  यह  देखें  कि  ऐसे

 अफसरों  को  मह॒कमों  से  निकाल  कर  बाहर

 खड़ा  कर  दिया  जाय  कौर  उतसे  कहा  जाय

 कि  तुमने  gq  पने  काम  को  पूरा  क्यों  नहीं  किया  |

 हम  यह  देखते  हैं  कि  हमारे  मिनिस्टर  साहब
 ने  यह  ते  किया  कि  यहां  पर  ६०  परसेंट  बोलियां

 जिलों  से  तैयार  की  जायं  कौर  ४०  परसेंट

 बुनकरों  के  लिये  छोड़  दी  जायेंगी  ।  हमारे

 जो  एग्जीक्यूटिव  अफ़सरान  हैं  उन्होंने  अपनी

 डयूटी  पूरी  नहीं  की  शौर  उन्होंने  यह  नहीं
 देखा  कि  मिलें  ६०  परसेंट  से  एक  घोती  भी

 ज्यादा  त  बनाने  पायें  कौर  हमारे  मिनिस्टर

 साहब  ने  भी  यह  नहीं  देखा  कि  इन  अफ़सरान

 ने  अपनी  ड्यूटी  पूरी  की  या  नहीं  ।  उन

 प्रफसरान  के  खिलाफ  कार्यवाही  करने  के

 बजाय  हमारे  मिनिस्टर  साहब  उल्टे  इस

 लिये  एक  बिल  लाते  हें  कि  हमारे  भ्फसराम

 ने  हमारे  हुक्म  की  तानीस  नहीं  की  श्लोक

 चूं डी पतियों  नें  भी  हमारे  हुक्म  तानीस
 542  9.  5.  0.
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 नहीं  की  इसलिये  यह  कानून  पस  किया  जाय  |

 राज  जो  हम  लोग  शहर  पहनते  हैं  तो  इसी

 लिये  पहनते  हें  कि  हम  यह  दिखलाना  चाहते

 हैं  कि  हम  देशो  रोजगार  को  बढ़ाना  चाहते  हैं

 हम  चाहते  हैं  कि  हमारे  अफसर  लोग  शहर
 केप्तिठांत  को  समझें।  में  जब  से  पीलिया  मेंट'
 में  कराया  हूं  तब  से  देख  रहा  कि  मिनिस्टर

 साहिबान  कौर  बहुत  से  चेम्बर  सा हिया तन  लहर
 पहनते  &  लेकिन  हमारे  ध्रफफरान  शहर  नहों

 पहनते  हैं  ।  उनपर  हमारे  हर  भारत

 करने  का  कोई  असर  नहीं  हमा  ।  जब

 अंग्रेजी  जमाने  में  हुम  उनसे  कहते  थे  कि  आप

 शहर  पहनें  तो  वह  कहते  थे  कि  क्या  करें

 नौकरी  का  मामला  है,  हम  शहर  कसे  पहन
 सकते  हें  झगर  हम  शहर  पहनेंगे  तो  हम
 को  निकाल  दिया  जायेगा  ।  लेकिन  श्व

 हम  समझते  थे  कि  यह  भी  लहर  सुनेंगे  ।

 लेकिन  में  देखता  हूं  कि  इस  पर  दो  मत  हैं  ।

 कांग्रेस  के  लोग  तो  चाहते  हें  कि  देशी  रोजगार

 खले  शौर  गरीबों  को  रोजगार  मिले  लेकिन

 जो  हमारे  प्रकार  लोग  हें  जो  कि  परिश्रमी

 दिला  पाये  हुए  हें  वह  इस  को  पसन्द  नहीं  करते

 हैं  7  यह  पूंजीपतियों  क॑  साथ  हें  ।  मिनिस्टर

 साहब  ने  कानून  बनाया  कि  ६०  पर  सेंट  से

 ज्यादा  धोती  मिल  वाले  न  बनायें  खेती

 हमारे  प्रसन्न  ने  मिल  वालों  को  तरजीह
 दी,  उनको  बढ़ावा  दिया  कि  बह  जितना

 चाहें  बनावें,  कोई  बात  नहीं  है,  देखा  जायेगा,
 जब  बाल  करायेगी  तो  मिनिस्टर  साहब  से

 कह  देगें  कि  कानून  बदल  दिया  जाय  |  इस

 लिये  मिलों  ने  काफी  घोतियां  बना  डालीं  |

 हब  यह  कानून  लाया  जा  रहा  है  कि  भूंगी
 मिल  वालों  नें  ज्यादा  माल  बना  लिया  है
 इसलिये  उनसे  कुछ  पेस।  ले  लिया  जाय  ।

 अगर  पैसे  का  ही  रुपाल  होता  तो  हम  लहर
 क्यों  पहनते  ।  क्‍या  हम  सस्ती  धोती  नहीं

 पहन  सकते  थे  t  में  देखता  हूं  कि  जो  गरीब

 लोग  हैन्डसघूम  से  गुजर  करते  थे  उन  जुलाहों
 के  पास  काम  नहीं  है  ।  वह  भूखे  मर  रहे  हे,
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 [  भी  कार  ढी०  मित्र  |
 कोई  भाम  बेच  रहा  हें  कोई  गाजर  बेच

 रहा  है  उनके  पास  रोजगार  नहीं  है  ।

 पहले  उनको  सूत  नहीं  मिलता  था  जब  सूत
 की  सुविधा  हुई  तो  मिल  मालिकों  ने  उनका

 भ्रन्पाषुत्छ  मुकाबला  शुरू  कर  दिया  |  मिल

 मालिकों  ने  जब  यह  देखा  कि  यह  लोग  धोती

 बनाने  लगे  हैं  सो  उनको  इधर  हुमा 1
 उन  लोगों  ने  मापक  भ्र फसरों  को  अपनी  तरफ

 मिला  लिया  शौर  ज्यादा  माल  बता  लिया  ।

 धौर  इसलिये  हन्डसूम  का  काम  नहीं
 चल  सका  ।  जब  हमारे  जमाने  में  ही

 यह  काम  नहीं  जल  सकता  तो  फिर  कौनसा

 जमाना  जावेगा  जब  कि  यह  हैंडलूम  का

 काम  चल  सकेगा  ।  इस  बिल  से  तो  हम
 देख  रहे  हें  कि  मिनिस्टर  साहब  अपने  काम

 में  फेल  हुए  हें  धौर  उसका  एडमिनिस्ट्रेशन
 निकम्मा  रहा  हैं।  कानून  को  नहीं  माना

 गया  ।  यह  देखना  गवर्नमेंट  का  काम  है  कि

 उसके  हुक्म  को  माना  जाये  |  शाकिर  गवर्नर-

 मेंट  हैँ  किस'  वास्ते  मगर  वह  अपना  हुक्म  ने

 मितवा  सके  ?  क्या  प्राज  गबतंमेंट  प्रति  हुक्म
 को  नहीं  मितवा  सकती  =  ?

 थ्या वू  शिवनारायण  ह्  (हजारीबाग
 पश्चिम  )  ऐसी  सरकार  को  निकास

 दीजिये  ।

 श्री झार०  Go  मिश्र:  में  प्र  करूंगा

 कि  मेहरबानी  करके  इस  निकम्मे  बिल  को

 वापस  लीजिये  प्रौढ़  यह  कोशिश  कीजिये

 कि  आपके  हुक्म  की  पूरी  पाबन्दी  हो  कौर  जो

 पूंजीपति  एक  भी  धोती  ज्यादा  बनावे  उसको

 सजा दी  जिये  कौर  उस  पर  जुरमाना।  की  जिये  |

 उनकी  मोतियों  को  जो  ज्यादा  बन  गई  है
 जयन्त  कर  लीजिये  पौर  उनकी  बेच  दीजिये।

 मगर  श्राप  ऐसा  करेंगे  तो  ग्राहकी  बात  मानी

 जा  सकती  है  1  हम  कांग्रेस  बाले  यह  क्‍यों

 जाये  हें?  क्‍या  हम  गवर्नमेंट  में  रहने  के
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 लिये  प्रिये  हे  ?  हम  देखते  हें  कि  यहां  दिल्‍ली

 में  गांधी  टोपी  को  फका  जाता  है  ऐसा

 किस्‌  तरह  से  होता  है  ?  मह  गवर्नमेंट  के

 अफसरों  की  वजह  से  होता  हें  |  पूंजी  पतियों

 ने  उनको  भ्र पनी  तरफ  कर  लिया  हैं|  यह

 पूंजीपति  नहीं  चाह्ते  कि  शहर  बने  शौर

 हैण्डलूम  का  कपड़ा  बने  ।  यह  लोग  अफसरों

 को  साथ  लेकर  गांधी  टोपी  की  मिट्टी  पलीद

 करवाते  हैं  ।  दिल्ली  शहर  में  यह  हमारे  ही
 सामने  होता  हे  ।  में  चाहता  हूं  कि  हक्का

 यह  महसूस  करें  कि  गांधी  टोपी  इस  तरह
 न॑  फूंकी  जाय  ।  यह  इसलिये  होता  है  कि

 अफ़सरान  खुद  शहर  नहीं  पहनते  हैं  +

 उनका  सह्र  धौर  हैंडलूम  में  विश्वास  नहीं

 है  ।  इसलिये  मे  प्रार्थना  करूगा  कि  शाप

 इस  बिल  को  वापस  लें  ।  हसी  के  साथ

 में  आपसे  यह  दर्ज  करूंगा  कि  आपके  अफसर

 भी  मह  महसूस  करें  कि  सह्र  धौर  हैंडलूम
 से  गरीबों  को  रोजगार  मिलता  है  ।  बहु
 कालर  टाई  छोड़  कर  लहर  कौर  हैण्डलूम  का

 कपड़ा  पहनें।  जब  वह  ऐसा  करेंगे  तब  उन

 को  हैण्डलूम  में  यकीन  हो  जायेगा  शौर  वह

 चाहेंगे  कि  खटर  कौर  हन्डसूम  की  तरक्की

 हो  श्लोक  तभी  हम  अपने  हुक्म  को  पूंजीपतियों
 से  मनवा  सकते  हें  जिस  दिन  अफसर  लोग:

 पनी  पोशाक  को  बदल  लेंगे  उसी  दिन  हम

 हैण्डलूम  शौर  देशी  रोजगार  को  तरक्की

 दे  सकेंगे  धौर  श्राप  देखेंगे  कि  दिन  दूनी
 रात  चौगुनी  तरक्की  होगी  ।

 एक  मिनट  ।

 Mr.  Deputy-Speaker:  No  more
 minute,  Shri  Samanta.  I  will  Arst
 of  all  exhaust  hon.  Members  who
 have  not  spoken  on  this  Bill.

 Shri  8.  C.  Samanta  (Tamluk):  I
 apprehend  that  Government  will  nave
 to  bring  another  measure  to  meet
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 the  defect  that  has  crept  into  this  Bill.
 I  am  referring  to  item  (ii)  of  sub-
 clause  (8)  of  clause  2  which  reads
 “contains  coloured  yarn  on  its  vor-
 ders”  while  defining  dhoti.  By  this
 the  textile  mills  will  go  on  producing
 dhoties—they  will  not  call  it  dhoti—
 with  white  borders.  They  wil]  go  on
 producing  thans  which  will  be  cut
 into  pieces  and  the  borders’  will  be
 dyed  or  stamped  outside,

 Our  Government  is  anxious  to  give
 relief  to  handlooms  and  _  handloom
 labourers  by  cutting  the  quota  of
 dhoties  in  mills.  But  if  in  this  way
 the  mills  go  on  producing  dhoties
 with  white  border—they  will  not  call
 them  dhoties,  they  will  call  them
 thans—then  what  will  the  poor  hand-
 loom  labourers  get?

 Now,  im  spite  of  Me  cut  of  the
 quota  of  dhoties,  the  only  difficulty
 that  handlooms  are  facing  is  the  want
 or  yarn.  They  are  not  getting  suffici-
 ent  yarn.  The  hon.  Minister  in  his
 reply  to  the  debate  said  that  in  differ-
 ent  States  of  India  the  handilooms
 weave  different  things.  Im  one  part
 they  produce  dhoties  and  sarees;  In
 another  part  a  very  small  quantity  of
 dhoties  or  sarees  ig  produced.  So  in-
 stead,  of  putting  this  restriction  on
 dhoties  or  sarees.  if  the  Government
 had  tried  to  supply  the  handlooms
 with  sufficient  quantity  of  yarn  they
 would  have  been  benefited.  My  sug-
 gestion  is,  let  the  Government  come
 forward  to  nationalise  this  textile  in-
 dustry,  If  they  are  not  able  to  do
 that,  let  them  turn  these  textile  mills
 into  spinning  mills  and  allow  these
 handiooms  to  be  provided  with  a  suffi-
 cient  quantity  of  yarn  so  that  they
 May  produce  dbhoties,  sarees  and
 other  things,  so  that  these  handloom
 labourers—wretched  labourers—may
 he  saved  from  the  catastrophe  they
 have  fallen  in.  This  Government  is
 trying  to  put  restrictions  on  these
 textile.  mills  with  different  measures.
 But,  these  clever  people  are  finding
 out  loopholes  and  are  not  allowing
 the  Government  to  help  those  whom
 the  Government  are  very  anxious  to
 help.  My  request  is  that  the  Govers-
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 ment  shouid  see  whether  these  textile
 mills  could  be  turned  into  only  spin-
 ning  milis.

 Shri  Gidwani  (Thana):  Sir,  I  do
 not  want  to  repeat  the  arguments
 which  have  been  advanced  in  this
 House.  Every  section  of  the  House
 has  opposed  this  Bill.  Except  the
 Commerce  Minister,  there  is  not  a
 single  speaker  either  from  these
 Benches  or  those  Benches  that  has
 spoken  in  favour  of  the  Bill.  There-
 fore,  I  feel  that  it  would  be  an  insult
 to  democracy  and  a  murder  of  demo-
 cracy  if  the  Commerce  Minister  pro-
 ceeds  with  the  छाए  and  it  is  not  with-
 drawn.

 Shri  K.  K.  Basu:  He  has  got  it.

 Babu  Ranmnarayan  Singh:  There  is
 no  democracy.

 Shri  Gidwani:  My  Congress  friends
 have  been  saying  that  they  will  not
 be  able  to  face  their  constituencies
 after  this  Bill  is  passed.  May  I  ask
 them,  !f  every  one  of  them  feels  that
 it  is  harmful  to  the  cause  of  the  hand-
 loom  weavers  or  the  handloom  indus-
 try,  why  don’t  they  tell  the  Govern-
 ment  that  they  should  withdraw  this
 Bill.  They  may  go  to  the  Party  or
 their  executive.  After  making  vehe-
 ment  speeches  against  the  Bill,  when
 the  bell  rings  and  the  motion  is  put
 to  vote,  if  they  go  and  vote  for  it,
 they  will  be  murdering  their  con-
 science.

 Baba  Ramnarayan  Singh:  They
 would  not  do  it  this  time.

 Shr]  Gidwant:  I  say,  in  the  name  of
 democracy,  in  the  name  of  service  to
 the  people,  in  the  name  of  Gandhi,  in
 the  name  of  the  Congress,  the  Govern-
 ment  must  withdraw  this  Bill,  One
 hon.  Member  was  finding  fault  with
 the  officers  that  they  were  not  follow-
 ing  their  masters.  The  new  masters
 are  not  their  masters:  I  am  not  enter-
 ing  into  that  matter  now.  The  real
 fact  is  that  the  hon.  Minister  has  a
 capitalist  ‘Athmg’  in  a  body  of
 vanaspati  Congressman.  It  is  high
 time  to  realise  the  whole  situation  in
 its  proper  perspective  and  make  an
 effective  change  im  the  persamel  af
 the  Government.
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 Shri  Sarangedhar  Das:  Mr.  Deputy-
 Speaker,  Sir,  knowing  full  well,  com-
 ing  at  the  fag  end  of  the  debate,  that
 the  caravan  will  go  on  in  a_  few
 minutes,  I  still  oppose  this  Bill,  and
 very  strongly  also.

 In  doing  this,  I  wish  to  refer  to  a
 country  about  which  I  read  this  morn-
 ing.  Our  Textile  Commissioner  had
 been  to  Japan  and  he  has  come  back.
 He  has  delivered  a  lecture  somewhere
 in  Bombay  about  the  way  in  which  the
 textile  industry  there  co-operates  with
 all  sorts  of  cottage  industries.  There
 the  small  industries  and  the  large
 industries  are  so  well  co-ordinated
 that  they  go  on  together,  and  both  of
 them  show  true  patriotism.  Then,
 again,  later  in  the  forenoon,  I  heard
 our  hon.  Member  Shrimati  Ammu
 Swaminadhan  about  her  experiences
 when  she  said  the  same  thing.  I  am
 myself  reminded  of  what  I  had  seen
 40  years  ago  in  Japan.  There,  because
 of  the  intense  patriotism  in  that  coun-
 try,  the  capitalist  mill  owners,  big
 fellows,  do  not  try  to  swallow  up  the
 little  fellows.  They  co-operate  with
 them  so  that  Japan  becomes  big  and
 prosperous.  As  you  know,  Sir,  before
 the  First  World  War  Japan  had
 captured  the  cheap  market  all  over
 Asia  and  in  parts  of  Africa  also,  be-
 cause  of  that  co-operation  between
 the  big  fellow  and  the  small  fellow.
 Also,  the  steamship  companies  that
 carried  the  goods  to  the  foreign
 markets  so  co-operated  with  the  pro-
 ducers  that  there  was  a  specially  low
 rate  of  freight  for  the  Japanese  goods
 going  to  foreign  markets.  Unfortu-
 nately,  in  our  country,  that  universal
 patriotism  does  not  exist.  I  have  also
 known  another  big  capitalist  country
 that  my  hon.  friends  say  is  an  imperia-
 list  country,  and  compared  with  them,
 our  Indian  capitalists  are  absolutely
 self-centred  and  they  want  to  aggran-
 dise  everything  for  themselves.  We
 see  particularly  in  the  textile  indus-
 try,  during  the  last  5  or  6  years,  some-
 times,  there  is  scarcity  of  cloth,  but
 there  is  yarn  enough  for  the  handloom
 industry  and  handloom  cloths  come  to

 ithe  market.  Then,  the  mills  produce
 cloth  and  the  stocks  of  handloom  cloth
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 accumulate.  Then  again,  something
 happens  and  the  mill  cloth  goes  out
 to  foreign  markets  and  then,  there  is
 scarcity.  Sometimes,  they  do  not
 sypply  enough  yarn  to  the  handloom
 weavers.  During  the  present  Com-
 merce  Minister's  predecessor's  time,
 there  were  processions  here  and  there
 and  he  was  mobbed  in  Nagpur  or  some
 place  in  Madhya  Pradesh  because  they
 held  him  responsible  for  not  getting
 sufficient  yarn.  If  there  is  yarn  and  if
 they  produce  cloth,  there  is  more  pro-
 duction  here.  A  restriction  order  was
 passed.  I  do  not  agree  with  many  of
 my  friends  who  have  spoken  against
 this  Bill  that  the  officers  concerned
 are  to  blame.  I  blame  the  Govern-
 ment  itself.  As  far  4s  I  can  see,—in
 the  sugar  industry  we  had  seen  some
 years  ago  and  also  in  this  textile  in-
 dustry  the  Government  is  run  by
 these  mill  owners,  whether  it  is  in
 sugar  or  in  textiles,  whether  they  are
 jin  Bengal  or  U.P.  or  Madras.  Capita-
 lism  does  not  know  any  provincial
 barriers;  they  are  of  the  same  breed
 all  over,  and  that  breed  is  ruling  this
 country  through  this  Government.  I
 therefore  make  this  constructive  sug-
 gestion  that,  instead  of  patching  up
 here  and  there,  handling  a  situation
 today  and  then  again  another  situa-
 tion  next  year,  the  Government  must
 nationalise  the  textile  mill  industry.
 When  I  say  this,  many  of  my  friends
 will  say,  where  is  the  money  to  pay
 the  compensation.  (Some  Hon.  Mem-
 bers:  No  compensation.)  You  know,
 Sir,  and  every  one  else  knows  that
 many  of  the  mills  in  Bombay  and
 Ahmedabad  are  30  or  40  or  50  years
 old  and  they  have  paid  their  capital
 hundreds  of  times  over.  Those  mills
 that  are  are  new  have  some  value.
 The  compensation  must  be  calculated
 on  the  basis  of  the  condition  that
 mills  are  in.  If  that  is  done,  the  com-
 pensation  will  not  be  very  much.  But
 whatever  it  is,  whether  you  pay  full
 compensation  or  a  small  compensation,
 for  the  public  goud,  acquire  these
 mllls  and  then,  so  regulate  that  that
 patriotism  of  Japan  will  be  manifest
 in  the  Government  here.  And  then
 only  the  mill  industry  can  be  regula-
 ted  and  tbe  handloom  and  spinning
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 industry  and  Khadi  industry  will  pro-
 duce  such  lines  that  they  are  most
 capable  of  doing.  The  mill  industry
 will  produce  goods  that  can  be  ex-
 ported  and  that  can  cater  to  the  needs
 of  a  particular  class  of  people  who
 wear  fine  and  superfine  cloth  and  so
 on.  In  this  way  only  this  eternal  con-
 flict  of  the  last  number  of  years  bet-
 ween  the  mill  industry  and  the  hand-
 loom  industry  will  disappear.  Other-
 wise,  this  patching  up  will  not  do,  and
 I  will  have  the  chance  to  say  again
 that  this  Government  is  run  by  these
 mill-owners,  whether  it  is  sugar,
 textile  or  rubber  or  any  other  indus-
 try,  that  the  Government  is  always
 looking  to  the  interests  of  the  big  peo.
 ple  and  not  the  small  people.  I  say
 this  again  because  in  this  case,  where
 they  have  gone  beyond  a  certain  limit
 in  producing  cloth,  why  is  it  that
 those  who  transgress  the  law  are  not
 punished?  There  are  many  laws  that
 a  poor  man  infringes.  Do  you  let  him
 go  scot-free  and  give  him  a  reward  in
 another  way?  You  don’t.  It  is  only
 the  vested  interests,that  you  protect.

 Mr.  Deprty-Speaker:  There  does  not
 seem  to  have  been  a  law.  empowering
 Government  to  impose  any  punish-
 ment.

 Shri  Sarangadhar  Das:  Well,  the  law
 should  have  been  there.  They  don’t
 do  it.

 In  the  sugar  debate  I  remember  we
 were  told  there  was  an  agreement
 between  the  Government  and_  the
 sugar  mill-owners  that  they  cannot
 sell  beyond  Rs.  28-8-0  per  maund,  but
 later  on  it  became  known  that  there
 was  no  written  agreement.  It  was  a
 gentlemen’s  agreement  and  the  Sugar
 Syndicate  said  that  Rs.  28-8-0  was  the
 minimum  price  and  they  could  not
 prevent  any  mill  from  raising  the
 price  beyond  that,  and  that  the  maxi-
 mum  was  not  Rs.  28-8-0.  So,  in  that
 way,  loopholes  are  kept  by  this  Gov-
 ernment  so  that  the  producers,  the
 big  producers,  the  mill-owners,  can
 have  the  advantage,  and  any  time,
 some  loophole  which  is  discovered,
 then  again  something  else  is  wrong
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 which  will  result  in  another  loophole
 being  discovered  next  year.

 This  is  all  I  have  to  say,  and  mine
 is  the  only  constructive  way  in  which
 you  can  enforce  patriotism  on  the  mill-
 owners  as  well  as  the  people,  and  this
 js  the  only  way  in  which  the  mill-
 industry  and  the  handloom  industry
 and  the  Khadi  industry  can  prosper  in
 this  country.  Otherwise  there  is  no
 hope.

 Shri  Kelappan  (Ponnani):  I  do  not
 agree  with  my  friend  Shri  Gidwani.
 Iam  not  troubled  on  the  score  of  de.
 mocracy.  Democracy  consists  in  say-
 ing  what  you  please  and  in  voting  as
 you  are  told.  If  there  is  going  to  be
 a  division  on  this  Bill,  you  will  see
 how  people  vote.

 I  agree  with  the  Minister  of  Com-
 merce  and  Industry  that  this  is  a  very
 simple  measure.  It  only  proposes  to
 levy  a  graded  duty  on  dhoties  pro-
 duced  in  the  mills  in  excess  of  the  60
 per  cent.  they  are  allowed.  From
 that  point  of  view  it  is  simple.  But  if,
 as  the  Statement  of  Objects  and  Rea-
 sons  says,  it  is  in  pursuance  of  the
 decision  to  help  the  handloom  indus-
 try,  then  it  is  a  very  disappointing
 one.  This  Bill  waters  down  the  pro-
 mise  that  has  been  given  to  the  hand-
 loom  industry.  The  problem  that
 faces  us  is  not  simply  how  to  find  a
 market  for  the  handloom  products-—
 that  is  easily  solved,—but  how  to  re-
 suscitate  and  revitalise  the  handloom
 industry  which  is  already  dying.  It
 is  not  simply  a  decent  burial  that  it
 deserves  as  the  hon.  Minister  thinks.
 Our  problem  is  how  to  expand  this
 cottage  industry  and  solve  the  problem
 of  unemployment.

 It  Js  said  that  there  are  29  lakhs  of
 handlooms  in  this  country.  Here  is  a
 cottage  industry  which  is  capable  of
 considerable  expansion  and  can  pro-
 vide  work  for  a  hundred  lakh  of
 weavers  or  more.  The  handloom  in-
 dustry  properly  organised  can  give
 work  and  food  for  8  crores  of  people.
 Viewed  in  that  light,  this  measure  is
 a  reactionary  measure  which  amounta
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 to  a  betrayal  of  the  handloom  indus-
 try.  I  know  the  Industries  Minister
 is  a  friend  of  the  mill  industry  and
 the  business  concerns.  He  does  not
 beliave  in  cottage  industry.  He  may
 not  be  committed  to  the  revival  of  the
 cottage  industry,  but  the  Congress  is,
 I  do  not  wish  to  say  anything  more  on
 that.

 It  was  as  a  result  of  widespread
 agitation  in  the  country  that  the  manu-
 facture  of  dhoties  by  mills  was  restric-
 ted.  The  demand  from  the  State  of
 Madras  was  for  the  reservation  of
 dhoties  and  sarees  to  the  handlooms.
 The  Minister  did  not  see  his  way  to
 do  that.  That  was  the  only  way  really
 to  revive  the  haNdloom  industry.  if
 this  Bill  is  not  intended  as  a_  going-
 back  on  the  original  decision  to  res-
 trict  the  mills  to  60  per  cent.  of  the
 production  of  dhoties,  I  cannot  under-
 stand  why  there  should  be  a  graded
 duty.  The  duty  must  be  a  computa-
 tive  one.  It  is  immaterial  whether
 they  produce  5  per  cent.  or  50  per
 cent.  more.  I  shall  make  it  a  rupee
 per  yard.

 I  concede  it  is  somewhat  indecent
 for  well.fed  people  to  discuss  the
 hunger  of  the  less  favoured,  but  I
 want  to  remind  the  Minister  that
 hunger  was  responsible  for  all  the  re-
 volutions  in  the  world.  It  was  hunger
 that  precipitated  the  Frenct  Revolu-
 tion.  A  mob  of  hungry  women
 marched  to  the  Parliament  House,
 The  politicians  made  good  their
 escape.  They,  joined  by  their  men,
 marched  on  the  Bastille  and  the  fall
 of  Bastille  was  the  inauguration  of  a
 new  era  in  Europe.  The  revolutionary
 movement  in  the  “hungry  forties”  of
 the  29th  century  in  Europe  also  had
 its  origin  in  hunger.  The  revolt  of
 the  East  against  Western  domination
 was  really  due  to  hunger.  And  this
 Government  also  may  take  a  warning
 from  this.  Unemployment  is  going  to
 be  the  rock  on  which  this  Government
 will  crash,

 Shri  हू,  हू,  Basp:  Will  they  make
 good  their  escape?
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 Shri  Pocker  Saheb  (Malappuram):
 In  the  first  place,  I  would  just  remind
 the  House  that  I  have  got  the  greatest
 respect  for  my  colleagues  in  the
 House,  but  it  is  high  time  that  a  con-
 vention  is  established  here  that  the
 voting  should  correspond  with  the
 speeches  made.  If  the  speeches  made
 here  are  taken  into  account,  I  do  not
 think  this  Bill  can  survive  the  debate.

 4  P.M.

 Coming  to  the  Bill  itself,  I  should
 submit  that  it  is  the  most  ill-conceived
 Bill.  It  is  difficult  to  understand  what
 is  really  intended  by  this  Bill.  Is  it
 intended  to  help  the  handloom  indus-
 try?  Certainly,  it  does  not  help  the
 handloom  industry.  Is  it  intended  to
 help  the  consumers?  No,  it  does  not
 help  the  consumers.  If  at  all  it  helps
 anybody,  it  helps  the  millowners
 themselves,  though  it  purports  to  im-
 pose  some  kind  of  a  levy  on  them.

 This  question  of  the  mill  versus  the
 handloom  industry  is  a  chronic  one,
 and  it  has  come  to  a  crisis  now.  If
 you  see  the  thousands  of  persons  roam-
 ing  about  the  country,  particularly  in
 the  south,  it  is  really  a  heartrending
 sight,  and  our  Government  here  do
 not  seem  to  tackle  the  problem
 seriously.  They  are  piaying  with  the
 problem,  and  with  such  a  Bill  as  this
 they  seek  to  tackle  it.  As  has  been
 characterised  by  an  hon.  Member  on
 the  other  side,  this  is  nothing  but  an
 eyewash.

 If  it  is  said  that  this  Bill  purports
 to  help  the  handloom  industry,  I  ask,
 how  does  it  help  the  handloom  indus-
 try?  When  it  is  mentioned  by  some
 hon.  Members  on  this  side  of  the
 House--of  course,  it  might  be  from  a
 Communist  Member—that  so  many
 hundreds  of  persons  are  dying  of
 starvation,  on  account  of  having  been
 thrown  out  of  employment  in_  the
 handloom  industry,  the  hon.  Minister
 meets  it  by  saying  that  whatever
 comes  from  the  communalists....
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 Dr.  Rama  Rao  (Kakinada):  Com-
 munists.

 Shrt  Pocker  Saheb:  I  am  sorry,  I
 meant  the  Communists.  The  ho2t.
 Minister  meets  it  by  saying  that  what-
 ever  comes  from  the  Communists  is  not
 true,  for  he  has  no  faith  in  their  bona
 fides.  I  certainly  do  not  see  eye  to
 eye  with  the  Communists,  and  I  too
 am  one  of  those  who  think  that  they
 are  wanting  in  bona  fides  in  meny
 matters,  but  when  a  Communist
 speaks  the  truth,  it  does  not  cease  to
 ve  truth,  simply  because  it  comes  from
 a  Communist.  I  do  say  that  many
 ‘people  who  have  been  thrown  out  of
 employment  in  the  handloom  industry
 are  dying  of  starvation.  What  have
 the  Government  done  to  save  the
 lives  of  the  many  hundreds  of  people
 who  are  roaming  about  in  Malabar,
 in  Calicut  and  other  places,  where
 gruel  centres  had  to  be  started  for
 months,  in  order  to  save  their  lives?

 The  hon.  Minister  was  saying  that
 no  constructive  suggestion  has  been
 made.  When  a  constructive  sugges-
 tion  was  made  by  no  less  a_  person
 than  that  veteran  administrator,  the
 Chief  Minister  of  Madras,  to  exclude
 the  production  of  dhotis  and  _  इदाड
 from  the  mills,  and  reserve  them  for
 the  handloom  industry  completely,
 what  action  did  the  Central  Govern-
 ment  take?  They  cared  a  twopence
 for  that  suggestion,  and  now  it  is  being
 said  that  no  constructive  suggestion
 has  been  made.  Why  did  they  not  ac-
 cept  that  suggestion,  particularly  when
 it  came  from  the  most  responsible
 person,  from  a  veteran  administrator,
 who  was  in  charge  of  the  Commerce
 and  Industry  portfolio,  in  the  Centre,
 ‘some  time  back,  and  whom  the  _  hon.
 Minister  of  Commerce  and  Industry
 calls  his  erstwhile  leader?  If  the
 Government  were  serious,  they  ought
 to  have  brought  a  Bill  reserving  the
 dhotis  and  saris  completely  for  the
 handloom  industry,  and  excluding
 their  production  from  the  mills.  The
 attitude  of  Government  shows  that
 the  mill  is  their  pet  child,  and  what
 treatment  they  are  giving  to  the  hand-
 Yoom  industry  is  only  one  of  a  step-
 motherly  character,  and  it  is  nothing
 but  an  eyewash.
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 Therefore,  I  oppose  this  Bill.

 Shri  Veeraswamy  (Mayuram—Re
 served—Sch,  Castes):  The  intention
 of  this  Bill  is  to  impose  a  levey  on  the
 production  of  dhotis  over  and  above
 the  permissible  quota  fixed  by  an  Act
 of  Parliament  in  January  last.  Now,
 the  hon.  Minister  wants  to  prevent  the
 mills  from  producing  over  and  above
 the  limit  fixed.  and  also  to  levy  some
 duty  on  the  extra  production.  But
 this  is  not  going  to  help  the  hand-
 loom  weavers  in  any  way,  as  the  hon.
 Minister  has  stated  in  the  Statement
 of  Objects  and  Reasons.  If  he  has
 any  desire  to  improve  the  lot  of  the
 handjoom  weavers,  he  must  have
 brought  in  a  Bill,  reserving  the  pro-
 duction  of  dhotis  and  coloured  and
 bordered  saris,  for  the  handloom,
 industry.

 The  Chief  Minister  of  Madras  State,
 Mr.  C.  Rajagopalachari  has  been
 demanding  from  the  Central  Govern-
 ment  for  the  past  one  and  a  half  years,
 the  complete  reservation  of  the  pro-
 duction  of  dhotis  and  coloured  and
 bordered  saris,  but  the  Central.  Gov-
 ernment  have  been  very  indifferent  to
 that  just  demand.  There  is  a  feeling
 in  the  south,  that  the  Central  Gov-
 ernment  have  not  been  sympathetic
 towards  the  people  of  the  south,  who
 are  suffering.  You  know  that  there
 are  lakhs  of  people,  both  in_  the
 Madras  and  Andhra  States,  who  are
 engaged  in  the  handloom  industry.  In
 Tamil  Nad  alone,  there  are  38  lakhs
 of  people,  who  are  entirely  dependent,
 in  one  way  or  the  other,  on  the  hand-
 loom  industry.  But  since  the  last
 four  years,  they  have  been  thrown  out
 of  employment,  because  of  the  un-
 healthy  attitude  of  the  Central  Gov-
 ernment,  Thousands  of  families  of
 the  handloom  weavers  have  _  been
 broken,  and  thousands  of  people  have
 become  regular  beggars,  and  they  are
 roaming  about  from  one  corner  of  the
 State  to  another,  begging  from  door  to
 door,  even  for  a  handful  of  food.  The
 hon.  Minister  of  Commerce  and  Indus-
 try,  who  hails  from  the  south,  knows
 very  well  the  plight  of  the  handloom
 weavers,  and  surely  he  must  have
 taken  some  radical  steps  to  redress
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 the  grievances  of  the  handloom  weav-
 ers.  Instead  of  doing  that,  he  has  been
 strengthening  the  hands  of  the  mill-
 owners,  not  only  by  this  Bill,  but  also
 by  the  other  Bill  that  has  already
 been  Passed,

 If  the  hon.  Minister  sincerely  and
 honestly  wants  to  redress  the  griev-
 ances  of  the  handloom  weavers
 throughout  the  country,  he  must  tear
 this  Bil!  into  pieces,  and  come  for-
 ward  with  a  fresh  Bill,  reserving  com-
 pletely  the  production  of  dhotis  and
 saris  to  the  handloom  industry,  and
 preventing  the  mills  from  producing
 any  kind  of  dhotis  and  saris,  coloured
 or  bordered.  Let  the  mills  produce
 fine  or  superfine  cloth  for  the  rich
 People  who  are  in  a  position,  to  pur-
 chase  any  kind  of  thing  that  they
 need,  by  paying  a  very  exorbitant
 price.  But  the  poor  people  need
 things  at  a  cheaper  price.  I  am  sure,
 if  the  handloom  weavers  are  given
 employment,  they  will  produce  cioth
 which  will  satisfy  the  needs  of  the
 poor  people.  4  dare  say  once  again,
 that  if  the  handloom  weavers  in  the
 south  are  given  employment,  they
 would  produce  quantity  of  cloth  we
 require.  We  have  already  begun  to
 boycott  mill-made  cloth  in  the  south,
 and  two  years  ago,  we,  of  the  Dravi-
 dian  Federation,  picketed  the  mill-
 made  cloth  shops.  That  is  a  very  well-
 known  thing,  to  the  hon.  Members
 who  are  coming  from  the  south.

 So  if  the  Central  Government  are
 going  on  like  this  and  if  they  are  in-
 different  to  the  sufferings  of  the  south,
 I  warn  them  that  sometime  or  other
 the  fight  that  has  been  going  on  for
 the  past  5  years  for  complete  seces-
 sion  of  the  south  from  the  north  will
 get  a  momentum  and  that  will  decide
 this  issue.

 Mr.  Deputy-Speaker:  Dr.  Rama
 Rao.  After  he  finishes,  I  will  call  the
 hon.  Minister.

 Dr.  Rama  Rao:  Mr.  Deputy  Speaker,
 Sir,  the  discussion  in  the  House  has
 made  one  thing  very  clear,  tat  the
 hon.  Members  are  alive  or  conscious
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 to  the  condition  of  unemployment  and
 starvation  and  the  critical  situation
 amongst  the  handloom  weavers.  I
 do  pot  think  the  hon.  Minister  is
 equally  conscious  of  the  acuteness  of
 the  situation.  He  knows  the  position.
 But  the  situation  worsening  from  day
 to  day  is  really  pathetic.  Because  all
 the  sections  of  the  House,  irrespective
 of  parties,  attack  the  policy  of  the
 Government,  the  hon.  Minister  lets  off
 his  steam  against  the  unfortunate
 Communist  Party.  I  do  not  know
 what  we  on  this  side  of  the  House
 said  which  was  not  said  on  the  other
 side  yesterday.

 One  thing  I  want  to’  make  clear.
 Probably  the  Minister  does  not  know
 that  a  certain  person  in  Bhimavaram
 (in  West  Godavar]  district)  committed
 suicide,  He  had  left  a  letter  behind—
 he  did  not  send  the  letter  to  Mr.
 Gopala  Rao.  But  after  his  death,  the
 letter  was  found.  It  was  addressed
 to  Mr.  C.  Rajagopalachari.  ‘I  do  not
 know  whether  it  was  sent  to  him  after-
 wards  or  not.  He  wrote  that  letter
 after  days  of  starvation  saying  that
 he  was  dying  because  the  Government
 was  not  helping  the  handloom  indus-
 try.

 Secondly,  of  course,  I  do  not  mind
 all  the  compliments  he  paid  us.  They
 come  from  everywhere—from  Syngh-
 man  Ree  to  MacArthy  and  the  British
 Government.

 An  Hon.  Member:  A  symposium.

 Dr.  Bama  Rao:  Leaving  that  alone,
 I  am  astounded  at  his  statement  that
 the  handloom  weavers  do  not  want  to
 work.  Probably  he  does  not  mean  it.
 He  said  that  they  were  previously
 making  money  out  of  the  quota  per-
 mits.  It  is  partly  true.  But  to  say
 that  they  do  not  want  to  work  is
 most  astounding  and  adding  insult  to
 injury.  People  are  ready  to  work  and
 we  all  know—you  know  particularly——
 they  work  for  10,  2  or  4  hours  a
 day  without  a  living  wage.  Facing
 starvation  they  are  prepared  to  work;
 and  what  they  want  is  work  and  @
 living  wage.  Of  course,  they  can  have
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 plenty  of  yarn,  but  without  a  living
 wage  they  have  to  work.

 Before  I  conclude,  I  would  just
 quote  a  prominent  Congressman,
 Pandit  Sunderlal.  He  referred  to  the
 Banarsi  industry.

 Shri  ह क  B  Vittal  Hao  (Khammam):
 Is  he  a  Congressman?

 Dr.  Hama  Rao:  A  Congressman.  I
 would  just  read  it:

 “Industries  which  successfully
 stood  the  shock  of  foreign  rule  for
 over  a  century  are  now  in  danger:
 of  becoming  extinct’.

 And  he  talks  about’starvation  and  all
 that.  I  do  not,  therefore,  need  to  con-
 vince  the  Members—and  it  is  impos-
 sible  to  convince  the  Minister—that
 there  is  starvation  among  handloom
 workers.  Therefore,  I  suggest,  Sir,
 that  this  is  a  serious  problem.  It  is
 not  a  problem  for  a  month  or  two  or
 a  year  or  two.  He  has  to  face  this  for
 a  number  of  years.  There  are  con-
 flicting  interests-—the  millowners,  mill
 workers,  consumers’  and  the  _hand-
 loom  weavers.  Therefore,  we  must
 have  some  compromise.  Some  people
 must  have  to  pay  more  so  that  nearly
 a  crore  of  people  won't  starve  and
 won't  die.  I  saw  recently  some  fami-
 lies.  I  saw  starvation  in  their  face.
 It  is  pathetic.  Some  of  them  come  to
 me  for  medical  consultation,  and  in  the
 usual  routine,  like  a  medical  man,  I
 say  ‘Take  good  food—eggs,  milk,  fruit’.
 But  where  are  eggs  and  milk?  They
 do  not  have  even  ‘kansee’,  Sir.  So  the
 Position  is  very  serious.

 The  first  thing  Government  must
 do  is  to  come  to  a  sort  of  compromise
 between  the  various  interests.  Dhoties
 and  bordered  and  coloured  sarees
 must  be  reserved  for  the  handloom.
 And  I  want  the  Minister  to  think  in
 terms  of  supplying  yarn  at  cheap
 rates  to  the  handloom  weaver.  Any
 amount  of  money  you  supply  is  of  no
 use.  Even  if  you  give  0  crores  of
 rupees  to  the  handlooms,  it  won't  do
 any  good.

 I  am  finishing,  Sir.  They  must  look
 after  the  supply  of  yarn.  The  wily
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 capitalists  may  not  supply  them  with
 yarn  at  cheap  rates.  Therefore.  the
 Government  must  think  and  devise
 some  means  of  supplying  yarn  at
 cheap  rates,  and  the  Government
 should  buy  all  their  requirements  from.
 handloom  cloth.

 Shri  Dhulekar  (Jhansi  Distt—
 South):  I  want  to  speak  for  a  few
 minutes.  I  wish  to  support  the  Bill.

 Mr.  Deputy-Speaker:  I  cannot  allow
 it.

 Shri  Dhulekar:  I  won't  take  much.
 time—not  more  than  five  minutes.

 Mr.  Deputy-Speaker:  The  hon.  Mem-.
 ber  wil]  kindly  resume  his  seat.  I
 did  not  allow  any  hon.  Member  to
 speak  for  more  than  five’  minutes.
 Therefore,  that  is  no  concession  in  my
 favour.  Already  I  allowed  so  many:
 persons  to  speak  in  the  Third  Reading..
 I  took  the  time  much  against  the  deci-
 sion  of  the  Advisory  Committee.
 There  is  the  other  Bill  pending.  Of
 course,  some  people  wanted  to  speak
 yesterday.  Mr,  Rafabhoj  went  away  in
 a  huff.  He  would  also  like  to  speak..

 Shri  Dhulekar  =  rose—

 Mr.  Deputy-Speaker:  All  right.  Mr..
 Rajabhoj.

 |  पो०  एन०  रामोजी  (शोलापुर--
 रक्षित--भनुसूचित  जातियां)  :  उपाध्यक्ष

 महोदय,  में  इस  पर  बहुत  कुछ बोलना  चाहता
 था,  पर  राज  में  झपने  नोट  नहीं  लाया  हुं  I:

 में  काम  मिनिस्टर  साहब  से  यह  कहना
 चाहता  हूं  कि  में  जिस  कांस्टिट्यूएंसी  पानी

 शोलापुर  से  भाता  हूं  वहां  हेंडलूम  से  काम

 करने  बाले  लोग  बहुत  ज्यादा  रहते  हैं।

 मुझे  हर  है  कि  इससे  उनको  कोई  लाम  होगा
 या  नहीं  |  यह  जौ  धोती  की  सप्लाई  का  सवाल

 हे  इससे  ब्लैक  मारकेट  करने  वालों  को  बहुत
 फायदा  होने  वाला  है।  न  मालम  गवर्नमेंट

 क्या  करना  चाहती  है  |  उसके  दिमाग

 में  कमी  कुछ  भाता  है  कौर  कमी  कुछ  भाता  है  >

 हमको  हस  बात  की  ज्यादा  से  ज्यादा  जरूरत
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 है  कि  जो  पैसा  धोती  के  टैक्स  से  प्रवेश  उसका

 उपयोग  हेंडलूम  का  काम  करने  वालों  के

 लाम  के  लिये  किया  जाय  ।  बैकवर्ड  बलास

 के  लोग  जो  कि  वीवर  हूँ,  में  चाहता  हूं  कि

 गवर्नमेंट  उनके  लिये  उस  पैसे  को  सर्च  करे  t

 “उनके  लिये  कोभापरेटिव  सोसाइटियां  बताते

 कौर  जो  उनका  कपड़ा  तैयार  हो  उसको

 'मयतंसेंट  शाप  बनाकर  बचना  चाहिये  |

 अस्पतालों  में  भ्र ौर  मिलिटरी  में  हेंडलूम  का

 कपड़ा  काम  में  लाया  जाय  ।  जिस  तरह
 गयनंमेंट  खादी  के  लिये  कर  रही  है  वैसे  ही

 हेंडलूम  के  वास्ते  करना  चाहिये  t  जैसे  कि

 यह  कर  दिया  गया  है  कि  जो  शहर  की  टोपी

 “पुतेगा  वही  कांग्रेस  का  मेम्बर  होगा  ॥
 बसी  ही  कोई  कड़ी वान  हमारे  मिनिस्टर

 'साहब  हेंडलूम  के  कपड़े  के  लिये  बना  दें  4
 मिनिस्टर  महोदय  मेरी  बातों  की  प्रो  ध्यान

 दें  |  हमारे  काम  मिनिस्टर  साहब  बातें

 कर  रहे  हैं  उनको  सुनने  का  टाइम  नहीं  है  ।

 उपाध्यक्ष  महोदय  :  सुन  रहें  हैं  i  उनके

 कान  प्रापके  साथ  हैं  ।

 थी  पी०  एन०  शालदोज  :  में  भाप  के
 जरिये  मिनिस्टर  साहब  से  पूछना  चाहता

 हूं  कि  क्या  उनके  पास  हेंडलूम  के  लिए  कोई
 स्कोर  है।  मेरे  ख्याल  से  तो  उन  के  पास  कोई
 स्कीम  नहीं  है।  केवल  उन्होंने  एक  छोटा
 सा  बिल  बना  दिया  है  श्लोक  इसके  लिए  उन्होंने
 कोई  शाक्ति  खर्च  नहीं  की  है।  तो  में  उनसे

 कहना  चाहता  हूं  कि  जो  हेंडलू  म  से  काम  करने

 वाले  हें  उनको  लाभ  होना  चाहिए।  उनका

 माल  अस्पतालों  में,  मिलि टरों  में  शौर  जैसा

 कि  राशनिंग  का  कंट्रोल  बना  दिया  था  उसी

 प्रकार  कंट्रोल  बनाकर  खपाया  जाय  ।  यह
 किया  जाय  कि  इतना  इतना  माल  हैंडलूम  का

 लेना  होगा  |  ऐसा  जब  तक  नहीं  होता  है

 26  NOVEMBER  953.  (Additionel  Excise  Duty)  9692
 BU

 तब  तक  इन  लोगों  को  रवाना  सपोर्ट  नहीं
 मिल  सकती  है  t  में  तो  समझता  हूं  कि  जो

 मुहर  की  टोपी  पहनने  वाले  है  उन  पर  टैक्स

 लगा  दिया  जाय  तो  बहुत  अच्छा  होगा  क्योंकि

 यह  तो  गवर्नमेंट  की  निगरानी  है  ।  इतने  लोगों

 पर  टैक्स  लगाना  चाहिए  प्लोर  जो  हमारे

 हैंडलूम  से  काम  करन  वाले  हे  उनको  ज्यादा

 से  ज्यादा  सहूलियत  देनी  चाहिए  ।

 Mr.  Dopoty-Speaker:  Is  khaddar
 manufactured  in  mills?

 को  ची०  एन०  राबबोज  :  शहर  पर

 भी  टैक्स  लगाना  चाहिए  ।  इससे  गवर्नमेंट

 को  पैसा  मिलेगा  ।

 एक  यह  सदस्य  :

 हमतुम  है  1
 यह  भी  तो

 थी  पो०  to  राजमोज  :  वह  तो

 श्व्रस्वा  है  n  चले  और  हेंडलूम  में  बहुत
 फर्क  है  ।

 हेंडलूम  इंडस्ट्री  के
 जो  लोग  हैं,

 उनके  लिए  ज्यादा  से  ज्यादा  लाम  हो,
 इसकी  कोशिका  करने  के  लिए  गवर्नमेंट  के

 पास  कोई  स्कीम  नहीं  है  धौर  वह  कोई  स्कीम

 बनाती  भी  नहीं  है।  मेरे  श्याम  से  यह
 जो  बिल  है,  इसका  कोई  अच्छा  नतीजा

 नहीं  निकलेगा  ।  इस  से  ब्लैक  मार्केट

 वालों  का  फायदा  होगा,  मिल  वालों  को  उबादा

 लाम  होगा  |  सात  रुपये  की  धोती  लेने  को

 कोई  जायेगा  तो  दूसरे  ब्लैक  मार्केट  वाले

 लोग  साढ़े  सात  ौर  शधाठ  रुपया  लेंगे  |  इसका

 नतीजा  हस  तरह  ठीक  नहीं  निकलेगा  ।

 इसके  लिये  गवर्नमेंट  को  कोई  ठोस  स्कोर

 बनानी  चाहिये  जिस  से  कि  जो  ग़रीब  मज़्दूर
 काम  करने  वाले  हे  उन  के  लिये  जो  बड़े  बड़े
 मिल्स  है  उन  में  नोकरी  मिल  सके  |  इस

 के  लिये  सरकार  को  कोशिश  करनी  चाहिये।
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 a  वीविंग  हो  महीं,  कोई  न  कोई  स्कीम

 बनाती  चाहिये  थौर  स्कीम  बनाने  के  बाद

 गरीबों  का  फायदा  होना  चाहिये  यही  मेरा

 कहना  है  |

 शमी  क्या  हालत  है  कि  क्षोलाधुर  में

 बहुत  लोग  बेकार है,  उनकी  काम  नहीं  मिलता

 है,  शिल्पा  नहीं  मिलता  है  -  गवर्नमेंट  कहती

 है  पान  मिल  जायगा,  लक्षित  वह  मिलता  नहीं

 है।  उसकी  हालत  शराब  हो  रही  है  ।

 तो  इस  के  सिये  नवर्तमेंट  की  यूनीफार्म
 पालिसी  नहीं  है  ।  यह  जो  पांच  सात  मिनट

 का  टाइम  था  उस  में  जो  कुछ  कहना  था  बहु

 कह  दिया  |  wa  दूसरा  टाइम  जावेगा  तो

 यात  करूगा  हमने  जो  कहा  है  उसको

 हमारे  काम  मिनिस्टर  साहब  भल्ला  तरह
 से  दिमाग़  में  लाकर  देखें  शौर  हमारो  हैंडलूम

 इंडस्ट्री  के जो  लोग  हे  उन  के  लिय  कन्छी
 स्कीम  बनावें  जिस  से  उन  का  लाभ  हो  ।

 Shri  Dhulekar:  Sir,  I  am  grateful  to
 you  for  giving  me  a  few  minutes  time

 Mr.  Deputy-Speaker:  The  only  diffi-
 culty  that  I  feel  is  that  hon.  Members
 come  once  jn  a  blue  moon  and  as  soon

 as  they  come  they  want  to  catch  my
 eye.  I  find  it  very  difficult.

 Shri  Dhulekar:  I  only  want  to  clari-
 fy  the  atmosphere  that  has  been  made
 very  tense  and  thick  on  account  of
 several  arguments  that  have  been
 brought  in,  although  I  would  say  that
 they  are  not  relevant  at  this  stage.
 The  point  is  very  clear  that  all  sec-
 tions  of  this  House  have  supported  the
 Proposition  that  it  is  very  necessary
 that  the  handloom  industry  should  be
 supported,  and  that  the  handloom
 industry  can  only  be_  supported
 by  giving  it  some  protection.  Now,
 the  Opposition  benches  supported
 the  opinion  of  Sbri  Rajagopala-
 chari  that  all  the  dhoti  quota
 of  this  country  should  be  handed  over
 to  the  handloom  industry.
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 Ap  Hon,  Member:  But  the  Congress
 benches  would  not  support  it.

 Shri  Dhulekar:  If  we  consider  that
 Proposition,  everbody  will  agree  that
 a  full  stop  cannot  be  put  upon  the
 manufacture  of  dhoties  all  over  the
 country  and  therefore  a  beginning  has
 to  be  made.  Now,  we  began  with
 60  per  cent.  and  we  levied  a  duty
 and  also  said  that  there  should  be  a
 quota  which  will  be  60  per  cent,

 Now,  I  put  this  very  straight  ques-
 tion.  What  is  the  objection?  You
 want  60  per  cent.;  I  give  you  60  per
 cent.  as  a  beginning.  Let  the  hand-
 loom  induatry  take  over  charge  of  a
 some  percentage  of  the  dhoties  of
 India  and  later  a  75  per  cent.  quota
 will  be  given  to  them.  Sir,  frst  of
 all  we  passed  the  Khadi  and  other
 Handloom  Industries  Development
 (Additional  Excise  Duty  on  Cloth)
 Act,  1958,  (XII  1953),  Now,  what  is
 the  logical  conclusion?  The  logical
 conclusion  is  that  that  if  any  mills  do
 not  accept  the  request  made  by  the
 Indian  people  that  they  should  help
 the  handloom  industry  by  restricting
 themselves  only  to  a  certain  percent-
 age,  what  should  the  Government  or
 the  hon.  Minister  do?  Some  people
 say  that  people  should  be  sent  to  jail
 and  they  should  be  punished.  I  say
 that  it  is  civil  law  and  you  are  not
 making  an  Indian  Penal  Code.  Mills
 and  Companies  are  not  individuals
 that  particular  persons  can  be  punish-
 ed.  Now,  for  argument’s  sake,  I  put
 this  question.  How  to  punish  them?
 Here  it  is  suggested  that  we  have  to
 fix  a  quota  by  taking  the  average  for
 the  last  year.  The  average  cannot  be
 a  definite  quantity  because  things  are
 produced  from  day  to  day  and  certain
 calculations  have  to  be  made.  There-
 fore  the  mills  cannot  say  that  they
 will  have  only  2  lakhs  or  3  lakhs  of
 dhoties.  That  average  is  indefinite.
 We  have  also  to  make  a  provision  as
 to  what  should  be  done  if  they  made
 a  certain  percentage  above  the  fixed
 one.  Some  people  will  say  punish
 them.  I  say  that  they  have  been
 punished  in  this  very  proper  manner
 that  their  error  will  be  condoned  to  a



 865  Dhoties

 {Shri  Dhulekar]
 particular  extent  and  if  they  do  com-
 mit  that  error  to  a  larger  extent,  then
 they  will  have  to  pay  2  annas,  then  3
 annas,  then  5  annas  and  then  8  annas
 per  yard.  This’  is  the  penalty  they
 have  to  pay.

 Most  of  my  hon.  friends  have  read
 into  this  Bill  a  help  to  the’  mill-
 owners.  I,  Sir,  for  one,  cannot  read
 that  meaning  into  this  Bill  &  all.
 What  do  they  want?  They  want  that
 after  passing  that  Ordinance  we  should
 keep  mum;  we  should  say  that  it
 should  be  60  per  cent.  Suppose  it  is
 more  than  that;  what  should  be  done?
 So,  I  would  say,  whatever  possible  bas
 been  done  and  a  pfovision  has  been
 made.

 Now,  people  talk  of  unemployment,
 want  of  handloom  industries  in
 Rajasthan,  in  Uttar  Pradesh  and  all
 that.  I  do  not  join  issue  with  them
 that  the  handloom  industries  are  not
 In  a  bad  condition.  I  do  not  say  that
 you  should  not  organise  co-operative
 societies  all  over  India  and  help  the
 handloom  industry.  I  do  not  say  that
 they  should  not  do  it  and  the  hon.
 Minister  of  Commerce  also  does  not
 say  that.  I  say  that  every  effort  will
 be  made  to’  organise  co-operative
 societies  for  having  handloom  indus-
 tries  all  over  India  and  within  a  year
 or  six  months  we  shall  have  a  net-
 work  of  handloom  industries  all  over
 the  country.  I  say,  Sir,  that  that
 point  may  be  germane  to  this,  but  to
 say  that  because  handloom  industries
 have  not  been  started,  therefore,  this
 Bill  should  be  thrown  out,  I  cannot
 support.

 With  these  few  words,  Sir,  I  support
 the  Bill.

 Shri  ह  TT.  Krishnamachari:  I
 thought,  that  after  apeaking  for  about
 50  minutes—with  digressions,  un-
 doubtediy—I  had  explained  the  posi-
 tion  in  regard  to  this  Bill.  But  I  am
 sorry  to  see  that  I  have  not  made  my-
 self  clear  again.  May  I  re-state  the
 position,  Sir?
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 In  November  1952,  in  order  to  help
 the  handloom  industry  and  in  res-
 ponse  to  a  demand  that  came,  parti-
 cularly  from  the  South,  Government
 by  the  power  vested  in  them  under
 the  Textile  Control  Order  limited  the
 production  of  dhoties  by  mills  to  69
 per  cent.  of  what  they  produced  dur-
 ing  the  peak  period.  That  order  was.
 in  operation  practically  from  January.
 The  over-all  result  was  that  we  were
 able  to  restrict  the  production  of
 dhoties  to  60  per  cent.  It  came  to
 29,000  bales  a  month  which  was  less
 than  60  per  cent.  of  the  production
 during  the  peak  period  and  about  64
 per  cent.  of  the  normal  period.  The
 result  of  it  was  that  the  price  of  mill-
 made  dhoties  went  up.  It  went  uptc
 40  per  cent.  in  the  case  of  superfine
 and  35  to  30  per  cent.  in  the  case  of
 medium  and  fine.  That  was  the  cul-
 mination  that  was  desired  by  restric-
 tion  of  production.  If  production  is
 restricted,  naturally  the  price  of  that
 commodity  goes  up.

 An  Hon,  Member:  Who  is  benefited?

 Shri  T.  T.  Krishnamachar!:  I  will
 come  to  that.  Then  the  price  went
 up.  As  a  result  of  the  prices  going
 up,  the  handloom  industry  in  South
 India  did  benefit  to  some.  extent.
 It  mtay  be  that  it  did  not  get  the
 amount  of  satisfaction  that  was  neces-
 sary  for  the  handloom  weaver,  but
 there  is  no  denying  that  he  has  bene-
 fited  because  the  consumption  of  mill-
 made  dhoties  in  Madras  had  come
 down  by  80  per  cent.—that  was  what  I
 said  yesterday.  But,  Sir,  the  prices  of
 mill-made  dhoties  in  Orissa,  in  Bengal.
 in  Bihar,  in  Uttar  Pradesh,  in  Rajas-
 than  and  in  the  Punjab  went  up,  and
 so  the  Governments  of  various  States
 did  not  react  very  favourably  because
 the  problem  of  dhoti—handloom  weav-
 ing—-was  not  one  that  was  very  pro-
 minently  before  them.  They  had  the
 problem  of  handloom  weavers  and
 undoubtedly,  every  State  has  it,  but
 it  is  notso  much  aquestionof  dhoties
 and  saris  for  them,  and,  therefore,—
 I  am  not  disclosing  any  secret  which
 ought  not  to  be  disclosed—the  Gov-
 ernments  of  Bengal,  Orissa,  Bihar  and



 267  Dhoties

 U.P.  did  not  like  this  measure  and
 ‘did  protest  against  the  _  restriction.
 ‘They  said  “You  must  make  an  excep-
 tion  in  our  favour”.  Having  agreed  to

 a  policy  which  had  to  benefit  the  hand-
 oom  industry—this  Country  being  one
 and  we  can  only  legislate  for  the  en-
 ‘tire  country—Government  had_  to
 stick  to  their  views.  My  hon.  friend
 on  this  side  from  U.P.,  who  is  a  very
 ammild  and  meek  man,  did  get  excited
 and  angry  with  me.  j  did  not  follow
 all  that  he  said,  but  I  felt  that  he
 was  completely  displeased  because  he
 thought  that  this  was  a  retrograde
 medsure.

 Babu  Ramparayapd  Singh:  Certainly.
 Shri  T.  T.  ®rishnamachari:  Shri

 ‘Ramnarayan  Singh  is  an  old  _  friend
 ‘and  also  an  obstinate  friend  who  will
 never  change.  The  point  really  is
 that  he  did  not  understand  that  I
 have  to  face  his  Government.  His
 Government  is  a  popularly  elected  gov-
 ernment  and  has  probably  aright
 equal  to  the  right  that  he  possesses
 ‘over  me  to  tell  me  “You  are  wrong”
 and  the  Government  has  said  it  in
 so  many  words.  My  position  is  an
 unfortunate  one.  I  might  belive,  as
 Shri  Kelappan  says,  in  large  scale
 industries;  I  might  not  believe  in  small
 scale  industries.  I  might  have  read
 about  the  French  Revolution  as  he  has
 read,  a  little  more  or  a  little  less,  and
 I  know  the  philisophy  of  hunger.  I
 do  not  mind  confessing  here  that  I
 ‘came  here  at  40  minutes  to  2  as  I
 thought  the  question  hour  would  be
 gone  through  quickly  and  this  Bill  will

 also  be  disposed  of  and  I  could  and
 so  I  have  not  had  my  lunch  before  I
 came.  So  I  do  know  the  philosophy
 of  hunger  very  well—the  handloom
 weaver  goes  without  food  for  a  whole
 day  and  I  go  without  my  lunch  or
 coffee,  these  do  not  matter  much—and
 we  all  know  the  same  philosophy  and
 believe  in  it,  but  then  belief  and  prac-
 tice  have  got  to  be  synthesised  in  re-
 lation  to  the  circumstances  that  pre-

 vail.  Here  is  Orissa  from  which  Shri
 Sarangdhar  Das  comes  and  in  his  pro-
 vince,  my  hon.  friend  and  predeces-
 sor  told  me  that  he  cannot  go  into  the
 villages  because  the  prices  of  dhoties
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 have  gone  up  by  40  per  cent.  and  peo
 ple  complain.  It  is  a  grim  fact  and

 I  do  realise  that  the  prices  have  gone
 up  because  we  have  had  a  restriction
 and  it  was  intended  that  the  price  of
 mill-made  600४  should  go  up  so  that
 the  handloom  weaver,  whose  cost  of
 production  is  high  because  the  indus-
 try  is  labour  intensive,  cannot  sell  his

 “goods.  That  is  what  happens  when
 we  try  to  seek  a  short-cut  remedy  and
 to  achieve  quick  results,  and  somebody
 does  suffer—it  is  a  fact—and  the  same
 is  the  case  in  Bengal.  It  is  not  that
 my  friend,  the  Chief  Minister,  wanted
 to  disobey  any  law  but  he  had  to  face
 the  problem  of  his  people  having  to
 pay  30  to  40  per  cent.  more  for  their
 dhoties.  This  was  the  probitem  right
 at  his  doors.  In  practically  the  same
 way,  Shri  C.  Rajagopalachariar  had
 the  question  ofthehungry  handloom
 weaver  right  at  his  doors.  The  pro-
 blems  vary  from  State  to  State.  The
 problem  which  a  Chief  Minister  of  one
 State  has  to  face  is  none  the  less  in-
 tensive,  though  it  differs  from  the  pro-
 blem  in  another  State.  That  is  why  we
 thought  of  putting  an  additional  check
 on  these  mills  by  saying  that  if  there
 is  any  deviation,  that  deviation  will
 be  limited  by  the  force  of  circumstances
 and  the  penal  levy.  Then  the  idea
 that  the  mill-owner  can  make  money
 by  selling  in  black-market,  as  my  hon.
 friend  said,  will  not  carry  him  far.  If
 he  makes  money  by  selling  a  portion
 of  it  at  black-market  prices  he  wit)
 have  to  pay  us  a  portion  of  his  profit
 and  there  is  some  check.  The  powers
 that  the  Government  possesses  under
 the  Textile  Control  Order  still  remain.
 Those  powers  have  got  to  be  tested.
 We  can  prosecute.  Tomorrow  I  can
 reduce  the  percentage  to  50  and  I
 don’t  have  to  come  to  Partiament  for
 it.  though  ultimately  for  every  action
 of  mine  I  am  responsible  to  the  Mem-
 bers  of  Parliament.  We  are  demo-
 cratic  body  notwithstanding  the  fact
 that  my  friend  over  there,  who  looks
 at  it  from  a  warped  angle  naturally
 because  of  circumstances,  in  which  he
 8  found,  thinka  it  is  not  democratic.
 Therefore,  if  I  want  to  reduce  it  to
 850  per  cent.  I  could  reduce  {ft  under
 the  powers  vested  in  me  by  the
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 Textile  Control  Order  if  my  hon.
 friend  from  U.P.  wants  to  reduce
 the  percentage  and  if  he  could
 convince  the  Chief  Minister  and  Minis-
 ters  in  U.P.  that  that  is  proper,  I  am
 prepared  to  reduce  it,  if  necessary  to
 50  per  cent.  So  far  as  this  measure
 is  concerned,  it  will  only  affect  when
 the  mills  manufacture  beyond  60
 per  cent.  But  I  have  got  other  powers
 which  I  could  exercise.  J  can,  for
 instance,  stop  the  supply  of  cotton  to
 a  mill  which  misbehaves.  If  I  do  that,
 what  happens?  Let  me  tell  you
 an  instance.  There  was  a  mill—
 Raj  Kumar  Mill  in  Indore—-
 which  misbehaved  for  a_  different
 reason  and  I  had  to  stop  supply  of
 cotton  to  it.  But  what  happened?
 2,500  labourers  were  thrown  out  and
 I  had  to  eat  the  humble  pie  and  to
 give  the  mill,  cotton  again.  It  is  not
 a  question  of  punishing  the  mill-
 owner,  but  it  is  a  Question  of  punish-
 ing  the  labour.

 Shri  5,  S.  More:  Can  you  not  punish
 the  owner  or  the  manager?

 Shri  T.  T.  Erishnamachari:  I  can  do
 very  much  more  than  Shri  More  thinks
 of  if  I  have  the  power.  Shri  More  is
 8  lawyer  and  a  very  profound  one  in
 that  he  knows  the  Constitution  and
 he  knows  also  that  I  am  fettered  by
 the  Constitution  in  rgeard  to  my  free
 movement.  To  come  back  to  this  Bill,
 this  is  not  a  support  to  any  mill-owner.
 It  does  not  help  the  capitalist.  You
 may  say  that  it  does  not  help  the
 handloom  weaver  anything  more  than
 what  the  Order  of  November  3952  has
 done.  It  is  true.  This  does  more  or
 less  crystallise  the  position  of  my
 Order  of  November  i952  in  that  I
 have  compelled  the  mills  to  stick  to
 60  per  cent.  and  for  marginal  adjust-
 ments  they  will  have  to  pay  penalty.
 If  the  mills,  however,  go  beyond  the
 limits  of  penalty,  I  can  take  other
 measures.  It  may  be  by  cutting  down
 the  supply  of  cotton  to  them.  There
 are  other  methods  also  to  which  I  can
 take  action.

 Shri  Kelappan:  Why  can  you  not
 make  the  duty  prohibitive?
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 Shri  T.  T.  EKrishnamachari:  I  can
 make  it  so,  but  Shri  Kelappan  is  look-
 ing  at  the  problem  from  one  point  of
 view  t  only,  namely,  the  handloom
 weayer’s  point  of  view.  He  does
 not  appreciate  that  it  means
 that  we  would  then  punish  the
 consumer,  That  is  why  in  spite  of  my
 ideological  differences  with  a  person
 like  Shri  Hiren  Mukerijee,  I  do  realise.
 the  words  uttered  by  him,  “We  are
 suffering  from  illusions  and  we  fee}
 that  those  illusions  will  be  realised  by
 sbort  cuts.”  He  is  right  and  I  cannot.
 but  acknowledge  that,  but  the  whole
 trouble  is  that  the  world  is  so  diff-
 erent,  economic  factors  are  so  varied
 and  problems  vary  from  State  to
 State.  so  much  so  even  Providence:
 fails  sometimes,  to  find  a  remedy
 suitable  to  all.  I  am  afraid.  I  will
 give  this  assurance  to  hon.  Members
 if  they  have  any  misconception  on
 this.  This  is  not  sliding  down  from
 the  position  taken  in  November  ‘1952;
 on  the  other  hand  it  is  strengthening
 that  position.  If  I  find  that  the  posi-
 tion  is  really  deteriorating,  let  me  give
 the  assurance  to  hon.  Members  in  all
 solemnity  that  I  have  other  powers  to
 compel  the  mills  to  see  that  they  do.
 not  transgress  the  stipulated  limits.
 If  I  want  more  powers,  I  will  come
 and  tell  the  hon.  Members  that  I  want
 more  powers.  But  for  God’s  sake  let
 them  not  misunderstand  the  position.
 There  is  no  need  for  alarm  even
 though  the  position  of  the  handloom
 weaver  is  bad.  Mr.  Kelappan  is  not
 right  in  saying  that  I  have  got  an  in-:
 human  heart.  It  is  not  a  stony  heart,
 and  I  wisb  to  say  it  is  as  soft  as  he
 possesses.  There  is  no  use  his  accus-
 ing  me.  I  know  Mr.  Kelappan  would
 not  say  or  use  a  language  which  ls.
 improvised  for  the  time  being  as  my
 friend  Mr.  Gidwani  did  as  what  he
 said  that  it  is  a  patent  abuse  and
 nothing  else.  Yes;  he  stated  something:
 about  vanaspathi  as  if  he  is  the  only
 person  to  have  the  right  to  be  patri-
 otic.  But  I  am  sorry,  Sir,  that  being
 psychopathological  is  not  patriotic.  I
 do  not  want  to  exchange  any  more
 words  with  him,  Sir.  Finally,  I  give
 thls  assurance,  to  hon.  Members.  Let
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 them  not  have  any  doubt  about  it:  the
 position  of  the  handloom  weaver  will
 not  deteriorate  by  this  measure  and
 we  hope  that  it  will  be  strengthened.
 If  it  does  deteriorate,  {  shall  come  and
 tell  the  Members  that  it  has  deteriora-
 ted  and  then  we  must  seek  other  re-
 Mmedies  to  strengthen  the  position.  But
 then  jet  them  understand  that  in
 strengthening  the  position  of  the  hand-
 loom  weaver  by  means  of  this  restric-
 tion  we  cannot  escape  the  inescapable;
 that  is  all  such  measures  raise  the
 price  of  mil]  dhoties  to  weavers  in
 very  many  areas  where  mill  dhoties
 are  used.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bil]  be  passed”.

 The  motion  was  adopted.

 INDUSTRIAL  DISPUTES  (AMEND-
 MENT)  BILL,  953

 Me.  Deputy-Speaker:  The  House
 will  now  take  up  the  clause  by  clause
 consideration  of  the  Industrial  Dis-
 putes  (Amendment)  Bill.

 Clause  2.-~(Amendment  of  section  2)

 Shri  K.  K.  Desai  (Halar):  I  beg  to
 move:

 In  page  q  line  2,—

 omit  “paid  or"

 In  page  I,  line  24,—
 omit  “paid  07"

 Shri  K.  P.  Tripathl  (Darrang):  I
 beg  to  move:

 In  page  2,—

 Gi)  in  line  3,  for  “uninterrupted
 service”  substitute  “uninterrupted  em-
 ployment  which  has  not  been  earlier
 terminated  expressly  by  the  em-
 ployer”;  and

 (ii)  omit  lines  4  to  7.

 Shri  A.  N.  Vidyatankar  (Jullundur):
 I  beg  to  move:

 In  page  2,  line  3,—

 for  “uninterrupted  service”  sudsti-
 tute  “uninterrupted  employment”.
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 Shri  8.  8.  More  (Sholapur):  I  beg
 to  move:

 In  page  2,—

 for  lines  3  to  7  substitute—

 “(eee)  ‘continuous  service’  means
 uninterrupted  service,  and  _  in-
 cludes  service  which  may  be  in-
 terrupted  merely  on  account  of
 sickness,  or  accident,  or  such
 absence  on  account  of  family
 events  88  may  be  prescribed,  or
 military  service,  or  the  exercise  of
 civi]  rights  and  duties,  or  changes
 in  the  management  of  the  under-
 taking,  or  intermittent  involun-
 tary  unemployment  if  the
 duration  of  the  unemploy-
 ment  does  not  exceed  a  pres.
 cribed  limit  and  if  the  person
 concerned  resumes  employment,
 or  pregnancy  and  confinement  if
 her  absence  does  not  exceed  a
 prescribed  period.”

 Shri  T.  B.  Vittal  Rao  (Khammam):
 I  beg  to  move:

 In  page  2,  line  6,—

 after  “illegal”  insert  “or  lock-out,
 or  closure,  or  lay  off”

 Shri  A.  N.  Vidyalankar:  I  beg  to
 move:

 In  page  2,  line  6,—
 after  “illegal”  insert  “or  lay-off,

 lock-out  or  closure,  or  due  to  unavoid-
 able  climatic  reasons”

 Shri  D.  C.  Sharma  (Hoshiarpur):  I.
 beg  to  move:

 In  page  2,  line  6,—

 after  “illegal”  insert  “or  lock-out  or
 lay  oft’

 Shri  N.  Sreekantan  Nafr  (Quilon.
 cum  Mavelikkara):  I  beg  to  move:

 In  page  2,  line  ,—
 after  “expressions”  add  “including

 lock-out”

 Shri  K.  हू,  Desaf:  I  beg  to  move:

 In  page  2,  line  14,—

 omit  “similar”
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 Shri  5.  5.  More:  I  beg  to  move:

 In  page  2,  line  4,—

 omit  “similar”

 Shri  T.  8,  Vittal  Rao:  I  beg  to  move:

 In  page  2,  lines  6  and  7,—

 omit  “and  who  has  not  been  retren-
 hed”

 Shri  S.  8,  More:  I  beg  to  move:

 In  page  2,  line  W—

 after  “retrenched”  add  “for  valid
 ‘and  proper  reasons”

 Shrt  Bhagwat  Jha  (Purnea  cum
 Santal  Parganas):  I  beg  to  move:

 In  page  2,—

 omit  lines  8  to  24.

 Shri  A.  N.  Vidyalankar:  I  beg  to
 move:

 In  the  amendment  proposed  by  Shri
 ‘Vv.  V.  Giri  printed  as  No.  27,  in  list
 ‘No.  2—

 in  the  second  proviso  to  the  Expla-
 nation—

 for  “for  that  part  of  the  day”  substi-
 tute  ‘‘for  the  whole  day”.

 Shri  K.  P.  Tripathi:  I  beg  to  move:

 In  page  2,  line  2l,

 after  “and”  insert  “is  refused  work,
 -or”

 Shri  N.  Sreekantan  Nair:  I  beg  to
 move:

 In  page  2,  line  3i,—

 after  “workman”  insert  “before  the
 sage  of  superannuation”

 Shri  8.  S.  More:  I  beg  to  move:

 (i)  In  page  2,  line  33,—

 before  “age”  insert  “prescribed”.

 (ii)  In  page  2,  line  35,—

 after  “behalf”  add  “and  if  the
 sworker  is  found  to  be  physically  un-
 Ait  to  carry  on  his  work  with  _  his
 aasual  efficiency”
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 Shei  A.  N.  Vidyalankar:  I  beg  to
 move:

 In  the  amendment  proposed  by  Shri
 V.  V.  Giri  printed  as  No.  29  in  the  list
 No,  2—

 a
 ‘in  part  (ii),  after  "जा  health”  add—

 “of  not  less  than  six  months’
 duration,  and  certified  by  the  Civil
 Surgeon”.

 Shri  Bansal  (Jhajjar-Rewari):  I
 beg  to  move:

 In  page  2,—

 after  Jine  35  add—

 “(c)  termination  of  the  service
 of  a  workman  on  the  ground  of
 continued  ill  health,

 (d)  completion  of  service  at  the
 end  of  a  specified  period  of  en-
 gagement.”

 Shri  V.  Missir  (Gaya  North):  I  beg
 to  move:

 In  page  3,  line  4,—

 omit  “or  provident  fund’’.

 Mr.  Deputy-Speaker:  Amendments
 moved:

 In  page  l,  line  2,—
 omit  “paid  07",

 In  page  2,  line  24,—
 omit  “paid  or”.

 In  page  2,—
 (i)  in  line  3,  for  “uninterrupted

 service”  substitute  “uninterrupted  em-
 ployment  which  has  not  been  earlier
 terminated  expressly  by  the  em-
 ployer”,

 (॥)  omit  lines  4  to  7.

 In  page  2,  line  3,—
 for  “uninterrupted  service’  substi-

 tute  “uninterrupted  employment”.

 In  page  2,—

 for  lines  3  to  7  subdstitute—
 “{eee)  ‘continuous  service’  means

 uninterrupted  service,  and  _in-
 cludes  service  which  may  be  in-
 terrupted  merely  on  account  of
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 sickness,  or  accident,  or  such
 absence  on  account  of  family
 events  as  may  be  prescribed,  or
 military  service,  or  the  exercise  of
 civil  rights  and  duties,  or  changes
 in  the  management  of  the  under-
 taking,  or  intermittent  involun-
 tary  unemployment  if  the  dura-
 tion  of  the  unemployment  does
 mot  exceed  a  prescribed  limit  and
 if  the  person  concerned  presumes
 empléyment  or  pregnancy’  and
 confinement  if  her  absence  does
 not  exceed  a  prescribed  period.”

 In  page  2,  line  6,—

 after  “illegal”  insert  “or  lock-out.
 or  closure,  or  lay  off”.

 In  page  2,  line  6,—

 after  “illegal"  insert  “or  lay-off,
 lock-out  or  closure,  or  due  to  un-
 avoidable  climatic  reasons”.

 Tn  page  2,  line  6,—

 after  “illegal”  insert  “or  lock-out  or
 jay  off”.  .

 In  page  2,  line  ,—

 after  “expressions”  add  “including
 lock-out”.

 In  page  2,  line  4,—
 omit  “similar”.

 In  page  2,  lines  6  and  7,-—
 omit  “and  who  has  not  been  re-

 trenched”.

 In  page  2,  line  7,—

 after  "retrenched”  add  “for  valid
 and  proper  reasons”.

 In  page  2—

 omit  lines  8  to  24.

 In  the  amendment  proposed  by  Shri
 V.  V.  Giri  printed  as  No.  27,  in  list
 No.  2—

 in  the  second  proviso  to  the  Expla-
 nation—

 for  “for  that  part  of  the  day"  sub-
 stitute  “for  the  whole  day”.
 442  P.  S.  D.
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 In  page  2,  line  21,

 after  “and”  insert  “is  refused  work,
 or”.  *

 In  page  2,  line  3l,—

 after  ‘‘workman”  insert  “before  the
 age  of  superannuation”,

 In  page  2,  line  32,—

 before  “age”  insert  “prescribed”.

 In  page  2,  line  35,—

 after  “behalf”  add  “and  if  the
 worker  is  found  to  be  physically  un-
 fit  to  carry  on  his  work  with  his  usual
 efficiency".

 In  the  amendment  proposed  by  Shri
 V.  V.  Giri  printed  as  No,  29  in  the  list
 No.  2—  ‘

 in  part  (il),  after  “ill  health’  add--

 “of  not  less  than  six  months’
 duration,  and  certified  by  the
 Civil  Surgeon”.

 In  page  2,—

 aféer  line  35  add—

 “(c)  termination  of  the  service
 of  a  workman  on  the  gruund  of
 continued  il]  health,

 (७)  completion  of  service  at  the
 end  of  a  specified  period  of  en-
 gagement.”

 In  page  3,  line  4,—

 omit  “or  provident  fund".

 I  will  call  upon  the  hon.  Minister
 first  to  speak  in  relation  to  his  amend-
 ments,  Hon.  Members  will  speak  on
 the  clause  and  on  al]  the  amendments

 that  have  been  moved—not  only  on
 their  own  amendments  but  on  other
 amendments  also  under  this  clause—
 so  that  once  for  all  the  debate  would
 go  along.  I  would  not  give  them  an-
 other  chance  even  in  respect  of  their
 own  amendments  in  this  clause.
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 The  Minister  of  Lahour  (Shri  ९  V.  Mr.  Deputy-Speaker:  Amendments
 Giri):  My  amendment  No.  27  is  self-  moved:
 explanatory.  I  beg  to  move:

 in  988९  2,--
 In  page  2,—

 for  lines  8  to  24,  substitute:  ,  for  lines  8  to  24,  substitute:

 “Explanation.—Every  work-
 man  whose  name  is  borne  on  the
 muster  rolls  of  the  industria)  es-
 tablishment  and  who  presents
 himself  for  work  at  the  establish-
 ment  at  the  time  appointed  for  the
 purpose  during  normal  working
 hours  on  any  day  and  is  not  given
 employment  by  the  employer  within
 two  hours  of  his’  80  presenting
 himself  shall  be  deemed  to  have
 been  laid-off  for  that  day  within
 the  meaning  of  this  clause:

 Provided  that  if  the  workman,
 instead  of  being  given  employment
 at  the  commencement  of  any
 shift  for  any  day  is  asked  to  pre-
 sent  himself  for  the  purpose  dur-
 ing  the  second  half  of  the  shift
 for  the  day  and  is  given  employ-
 ment,  then  he  shal)  be  deem-

 ed  to  have  been  laid-off  only  for
 one  half  of  that  day;

 Provided  further  that  if  he  8
 Not  given  any  such  employment

 even  after  so  presenting  himself,
 he  shall  not  be  deemed  to  have
 been  laid-off  for  the  second  half
 of  the  shift  for  the  day  and  shall
 be  entitled  to  full  basic  wages
 and  dearness  allowance  for  that
 part  of  the  day.”

 This  amendment,  Sir,  is  intended

 ४
 “Explanation.—Every  work-

 man  whose  name  is  borne  on  the
 muster  rolls  of  the  industrial  es-
 tablishment  and  who  presents
 himself  for  work  .at  the  estadlish-
 ment  at  the  time  appointed  for
 the  purpose  diifing  normal  work-
 ing  hours  on  any  day  and  is  not
 given  employment  by  the  employ-
 er  within  two  hours  of  his  so  pre-
 senting  himself  shal]  be  deemed

 to  have  been  laid-off  for  that
 day  within  the  meaning  of  this
 clause:

 Provided  that  if  the  workman,
 instead  of  being  given  employ-
 ment  at  the  commencement  of
 any  shift  for  any  day  is
 asked  to  present  himself  for
 the  purpose  during  the  second
 half  of  the  shift  for  the
 day  and  is  given  employment,

 then  he  shal]  be  deemed  to  have
 been  laid-off  onty  for  one  half  of
 that  day;

 Provided  further  that  if  he  ह
 not  given  any  such  employment

 even  after  so  presenting  himself,
 he  shall  not  be  deemed  to  have
 been  laid-off  for  the  second  half
 of  the  shift  for  the  day  and  shall
 be  entitled  to  full  basic  wages
 and  dearness  allowance  for  that

 to  enable  ful]  -work  being  glven_  in  part  of  the  day.”
 the  second  half  of  the  shift.  I  do  not  In  page  2,—
 want  to  make  a  speech:  it  is  so  clear.

 I  also  beg  to  move:

 In  page  2,—

 (i)  in  line  35,  add  at  the  end
 “or:  and

 (Si)  after  line  35  add—

 (i)  in  line  35,  add  at  the  end
 “or”,  and

 (ii)  after  line  35  add—

 “(c)  termination  of  the  service
 of  a  workman  on  the  ground  of
 continued  ill  health.”

 Shri  K.  K.  Desal:  Sir,  I  have  moved
 three  amendments.  My  amend-
 ment  No.  2]  seeks  to  omit  the  words
 “paid  or”  from  sub-clause  (i}  (aa).
 Similarly  I  want  to  omit  these  words
 from  line  24.

 “(e)  termination  of  the  service
 of  a  workman  on  the  ground  of
 continued  il]  health”.

 I  have  nothing  to  say  on  this
 amendment.
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 If.  ‘paid  or’  is  retained  in  the  clause
 I  am  afraid  it  may  90  happen  that  in
 certain  periods  the  wages  paid  may
 have  been  less.  This  Bill  ls  meant  to
 meet  an  emergency  which  may  arise
 -in  future.  The  amendments  which  I
 have  moved  are  very  clear  and  I  hope
 the  hon.  Minister  will  accept  them.

 The  third  amendment  which  I  have
 ‘moved  seeks  to  omit  the  words  ‘“simi-
 lar”  from  line  14.  This  is  also  impor-
 tant,  because  if  the  word  similar  is  not
 deleted,  the  worker  is  likely  to  suffer.
 There  are  so  many  cases  in  which

 ‘a  lay-off  takes  place  for  reasons  be-
 ‘yond  the  contro!  of  the  worker.  For
 example,  there  are  heavy  rains  and  a
 ‘particular  department  is  flooded  and
 it  is  closed  down.  The  worker  pre-
 senfs  himself  at  the  mill  gate,  but

 he  is  not  able  to  work  because  there
 3s  flooding  in  the  department.  In
 such  cases  the  worker  should  be  paid,
 because  he  is  absenting  not  on  his
 own  volition,  but  for  reasons  beyond
 his  control.  As  a  matter  of  fact  he
 presented  himself  at  the  mill.  but

 was  not  given  work.  I  think  the  in-
 tention  of  the  Bill  would  be  better
 served  if  this  amendment  also  is  ac-
 cepted  by  the  hon.  Minister.

 {Panptt  THAKUR  Das  BHARGAVA  in
 the  Chair]

 Shri  Bansal:  Sir,  with  regard  to  the
 amendment  No.  27  moved  by  the  hon.
 Minister  I  would  just  like  to  ask

 him  if  this  is  in  keeping  with  the
 Fourteen  Point  Agreement.  As  I  will
 ‘point  out  later  on  while  discussing
 other  2mendments,  it  Is  not  proper
 to  make  drastic  changes  in  any  tri-
 partite  agreement  that  might  have
 been  arrived  at.  I  am  not  able  to
 understand  quite  clearly  whether  this
 amendment  No.  27  does  not  violate
 the  spirit  of  that  agreement.  If  the

 hon.  Minister  thinks  thet  it  {s  in  con-
 formity  with  that  agreement  and  is
 merely  of  an  explanatory  nature,  I
 would  support  this  amendment.

 I  support  his  amendment  No.  29
 and  along  with  that  my  amendment
 No.  73  which  I  have  moved.  The  first
 gart  of  my  amendment  is  the  same

 as  that  moved  by  the  hon.  Minister.
 The  second  part  of  my  amendment
 reads:

 “completion  of  service  at  the
 end  of  a  specified  pericd  of  शान
 gagement”.

 Now,  Sir,  this  clause  reads  thus:
 ‘retrenchment’  means  the  ter-

 mination  by  the  employer  of  the
 service  of  a  workman  for  any
 reason  whatscever,  otherwise

 _than  as  a  punishment  inflicted  by
 way  of  disciplinary  action,  but

 does  not  include—

 (a)  voluntary  retirement  of  the
 workman;  or

 (b)  retirement  of  the  work-
 man  on  reaching  the  age  of  super-
 annuation  if  the  contract  of  em-
 ployment  between  the  employer

 and  the  workman  concerned  con-
 tains  a  stipulation  in  that  behalf.”

 According  to  the  amendment  of
 the  hon.  Minister  sub-clause  (९)  which
 is  sought  to  be  added  would  read

 ‘thus:

 “(c)  termination  of  the  service
 of  the  workman  on  ४९  ground

 of  continued  ill-health”.

 According  to  my  amendment  (9)
 would  read  thus:

 “(d)  completion  of  service  at
 the  end  of  a  specified  period  of
 engagement.”

 The  reason  for  my  moving  _  this
 amendment  is  this.  In  a  number  of
 concerns  young  people  offer  themselves
 for  jobs  either  as  apprentices  or  for
 contract  jobs  to  start  with,  Again
 there  might  be  small  or  big  concerns
 which  ‘might  have  in  hand  a  piece

 of  job  which  might  come  to  an  end
 within  8  period  of  six  months,  a  year

 .or  two  years  and  the  person  concern-
 ed  may  de  employed  for  that  specified
 period.  If  that  is  the  case  then  I  do
 not  think  termination  of  service  at
 the  end  of  that  specified  period  should
 be  treated  as  retrenchment.  That  is  a
 simple  amendment  that  I  want  io
 move.
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 {Shri  Bansal)
 §  pM.

 I  have  not  been  able  to  follow  any
 of  the  amendments  moved  by  my
 friend  Shri  Khandubhai  Desai.  He
 wants  the  deletion  of  the  words  “paid
 or”.  I  read  the  clause  which  says
 that  ‘average  pay’  means  the  average
 of  the  wages  -paid  or  payable  to  a
 workman.  Now,  if  the  words  “paid
 or”  are  removed  it  wil  mean  pay-
 able  to  a  workman.  I  do  not  see
 what  difference  it  will  actually  make.
 Now  two  options  are  heing  glven
 namely  wages  paid  or  payable-~
 whichever  is  higher,  in  my  opinion—
 and  therefore  it  is  to  the  advantage
 of  the  worker.  I  think  that  Is  the  in-
 terpretation  which  will  be  borne  out

 by  any  court,  Therefore  I  think  that
 these  words  should  remain.  But  if
 the  House  is_  of  opinion  that  my  in-
 terpretation  is  wrong  and  if  the  Min-
 ister  accepts  the  amendment  of  Shri
 Khandubhal  Desai  I  will  not  oppose
 it,

 But  I  do  oppose  his  other  amend-
 ment  for  the  deletion  of  the  word
 “similar”.  Because  in  that  case  this
 will  become  a  very  omnibus  and  wide
 clause  and  I  am  not  able  to  envisage
 the  possibilities.  Here  agaln  I  would
 like  to  know—Shri  Khandubha!  Desai
 was  a  Yarty  to  that  fourteen  point
 agreement—if  this  will  not  be  going
 absolutely  against  the  spirit  of  that
 agreement.

 Shri  K.  K.  Desai:  It  was  a  general
 agreement  to  pay  lay-off.

 Shri  T.  B.  Vittal  Rao:  Sir,  the  four-
 teen  point  agreement  has  been  refer-
 red  to  by  Mr.  Bansal.  We  would  like
 to  have  a  copy  of  it.  Otherwise,  if  the
 Minister  goes  on  referring  to  it  we
 would  be  in  a  difficult  position.

 Mr.  Chairman:  He  should  have  seen
 the  agreement  before  he  came  to  the
 House.  It  was  not  an  agreement  to
 which  Parliament  {s  a  party;  it  was
 between  employers,  employees  and
 Government.

 Shri  Kasliwal  (Kotah-Jhalawar):
 Copies  of  it  are  available  in  the  Li-
 brary.
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 Mr.  Chairman:  He  should  have
 made  himself  acquainted  with  it.

 Shri  S.  S,  More:  May  I  make  a  sub-
 mission?  Some  of  the  reports  of  the
 tripattite  conferences  have  ,been  cire
 culated  already.  But  the  latest  report
 in  which  this  particular  matter  is
 supposed  to  be  embodied  has  not  been
 circulated.  Since  the  previous  docu-
 ments  have  all  been  circulated  I  think
 we  would  not  be  wrong  if  we  ex-

 pect  this  particular  document  also  fc
 be  circulated.

 Shrl  V.  V.  Girl:  It  was  placed  9७
 the  Table  of  the  House.

 Shri  S.  S.  More:  But  the  previous
 documents  have  been  circulated  to
 every  one  of  the  Members.

 Mr,  Chairman:  This  Was  placed  on
 the  Table  of  the  House.

 Shri  S.  S.  More:  I  do  not  know  whe-
 ther  the  Government  is  out  for  gen-
 uine  economy.  But  if  the  previous
 documents  were  circulated,  this  one
 which  is  in  line  with  the  previous
 documents  should  also  be  circulated
 to  us.  Of  course  we  know  that  when
 it  is  laid  on  the  Table  we  can  go  to
 the  Library  and  see.  But  the  report
 of  1952  for  instance,  a  big  volume,
 was  circulated.  So  I  do  not  know  why
 this  has  not  .been  circulated  unless
 we  take  it  as  the  intention  of  the
 Government  to  embark  on  economy
 meesures,

 Mr.  Chairman:  It  Is  rather  too  late.
 For  instance  it  haopened  yesterday
 when  papers  were  belng  laid  on  the
 Table  and  some  Members  said  that
 they  should  be  circuiated,  and  they

 were  circulated.  Now  it  Is  too  late.

 Shri  Bansal:  Sir,  on  a  point  of  in
 formation.  My  hon.  friend  from  that
 side  said  that  I  have  referred  to  the
 fourteen  point  agreement.  It  was  not
 I  who  quoted  it  for  the  first  time.
 The  hon.  Minister  made  a_  detailed
 reference  to  them  the  other  day.

 Mr.  Qiaalrman:  It  makes  no  differ-
 ence,
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 Shri  8,  8,  More:  Sir,  I  have  moved
 certain  amendments  (Nos.  64,  66,  67,
 70  and  7).  I  seek  your  permission  to
 speak  on  clause  2.

 Mr.  Chairman:  Certainly.

 Shri  8,  S.  More:  |  will  indicate  the
 Purpose  of  every  one  of  my  amend-
 ments,  but  before  that  I  should  like

 to  make  5  few  observations  regarding
 amendment  No.  27  which  has  been
 moved  by  the  hon.  Minister.  In  the
 Bill  as  it  has  been  introduced  the  Ex-
 planation  provides  that  the  worker
 concerned  will  have  to  present  himse!f
 at  a  particular  time  for  the  purpose

 of  seeking  employment  and  if  he  is
 not  engaged  or  given  any  employ-
 ment  on  that  presentation  then  he

 shall  be  deemed  to  have  been  laid  off.
 Now  according  to  the  amendment  of
 the  hon.  Minister  the  worker  will  have
 to  present  himself  twice,  first  at  the
 #eginning  of  the  first  half  of  the  shift
 and  over  and  above  that,  if  he  is  not
 given  any  employment,  he  will  have
 to  repeat  his  performance  and  pre-
 sent  himself  during  the  second  half  of
 the  shift.

 I  think  this  is  imposing  an  addition-
 al  burden,  making  the  concession
 more  onerous  than  it  should  be.  I
 should  like  to  take  a  case,  At  the  be-
 ginning  of  the  day  the  worker  presents
 himself  at  the  door  of  an  employer
 and  the  employer  tells  him  “Well,  for
 ene  week  there  is  no  chance  of  your
 being  engaged”.  But  in  spite  of  such

 a  categorical  reply  by  the  employer,
 according  to  the  origlnal  clause  and

 worse  still  according  to  the  latest
 amendment,  the  poor,  unfortunate,
 half-starving  empkoyee  wil!  have  to
 walk  the  distance  and  perform  a  sort
 of  ritual  and  present  himself  at  the
 ‘unsympathetic  doors  of  the  hard-
 hearted  employer...

 Sorl  K.  K.  Desaj:  Would  you  5९९
 the  last  two  lines  of  the  amendment?

 An  Hon.  Memher:  Your  amendment?

 Shrl  K.  K.  Desal:  The  same  amend-
 tment,

 Shri  8,  S,  More:  He  is  referring  to
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 this:
 “Provided  further  that  if  he  is

 not  given  any  such  employment
 even  after  so  presenting  himself,
 he  shall  not  be  deemed  to  have
 been  laid-off  for  the  second  half
 of  the  shift  for  the  day  and  shall
 be  entitled  to  full  basic  wages
 and  dearness  ailixwance  for  that
 part  of  the  day.”

 Even  this  reinforces  my  own  argu-
 ment,

 Shri  V.  ४,  Giri:  He  is  certainly  bene-
 fited  by  presenting  himself.  ,

 Shri  8.  S.  More:  As  far  as  taking
 some  exercise  is  concerned  he  will  be
 surely  ‘benefited.  But  some  walking
 exercise  for  a  famished  and_half-
 starved  man—it  may  be  good  for
 Mr.  Giri—but  it  will  not  do  any  good
 to  the  half-starved  worker.  My  sub-
 mission  is  if  the  employer  is  candid
 enough  and  says—he  might  not  have
 received  the  yarn  he  wants  to  weave
 into  cloth  or  the  raw  material  neces-
 sary  for  manufacturing  8  particular
 article  and  does  not  expect  to  receive
 it  for  a  particular  period—he  gives
 the  worker  frankly  to  understand  that
 for  a  particular  period  there  is  no
 chance  of  his  being  engaged  in  that
 particular  factory,  then,  Sir,  why  should
 it  be  necessary  for  him  to  go  every
 day  and  present  himself  in  spite  of
 that  categorical  reply  by  the  employ-
 er?  I  speak  subject  to  correction.  But
 as  I  am  able  to  read  and  interpret
 these  provisos  and  this  particular  Ex-
 planation  as  amended,  I  feel  it  will
 be  a  categorical  obligation  on  the  part
 of  the  employee,  and  If  he  fafls  even
 for  a  single  day  to  present  himself  in
 accordance  with  this  provision  then
 he  shall  be  suffering  the  penalty  or
 the  evil  consequences  of  such  failure.
 I  would  make  a  very  earnest  request
 to  the  Minister  that  he  should  look
 into  it  and  should  not  add  to  the
 crushing  burden  on  the  lean  shoulder
 of  the  worker.  If  he  wants  to  give
 a  good  concession  let  him  give  it  in  a
 good,  friendly  manner.

 Then,  Sir,  I  would  ge  te  my  own
 amendments.  By  my  amendment  No.
 64,  I  seek  to  substitute  this  definition
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 fShri  S.  5.  More]
 given  on  page  2,  of  continuous  ser-
 vice.  I  need  not  deal  with  this  defini-
 tion  of  mine  ‘because  when  I  spoke
 at  the  First  Reading,  I  quoted  a  docue
 ment  of  the  International  Labour
 Organisatlon  of  which  you  were  a

 party.  According  to  the  present  provi-
 sion  in  the  Bill,  only  if  sickness  or
 authorised  leave  or  an  accident  or  a
 strike  which  is  not  Illegal  were  res-
 ponsible  for  the  absence  of  the  work-
 ers,  they  wil!  not  be  counted  as  break-
 ing  continuity  of  service.  I  have  al-
 ready  quoted  extensively  from  the
 document  and  in  tune  with  this  dec-
 laration  of  the  International  Labour
 Organisation  to  which  we  are  parties,
 {  have  presented  this  particular
 amendment.  I  need  not  say  anything
 further.

 Regarding  amendment  No.  66,  I
 know  that  Shri  K.  K.  Desai  has
 given  a  similar  amendment  that  the
 word  ‘similar’  ought  to  be  deleted
 from  this  particular  clause.  Otherwise,
 the  presence  of  this  word  ‘similar’  is
 rather  sinister  as  it  restricts  the  sphere
 within  which  this  particular  clause
 will  otherwise  operate.  I  have  repeat-
 ed  this  amendment  because  on  many
 occasions,  the  Congress  people  have  a
 knack  of  pressing  some  amendment  in
 their  speeches  and  at  the  crucial  mo-
 ment  of  withdrawing  those  amend-
 ments  leaving  us  in  a  sort  of  lurch.

 That  should  not  happen.  As  a
 5070  of  insurance  and  safeguard,  I
 move  this  particular  amendment.

 Shri  Aleu  Rai  Shastri  (Azamgarh
 Distt.—East  cum  Ballia  Distt.—West):
 That  is  very  wise,

 Dr,  Lanka  Sundaram  (Visakhapat-
 nam):  Double  talkers,  you  are.

 Shri  S.  8.  More:  Then,  I  go  to  am-
 endment  No.  67.  In  this  amendment,
 I  seek  to  add  the  words  ‘for  valld  and
 proper  reasons’  after  the  words  ‘and
 who  has  not  been  retrenched’.  Even
 on  this  point,  I  have  made  my  com-
 ments  in  my  first  speech.  Otherwise,
 if  these  words  are  kept  there  unquall-
 fied.  the  employer  will  try  to  get  over
 thts  clause  by  retrenching  the  worker.

 I  have  tried  to  qualify  these  particu-
 lar  words  by  the  addition  of  the  words
 ‘for  valid  and  proper  reasons’.  If  the

 retrenchment  is  maliclous  and  is  done
 with  the  purpose  of  avoiding  the
 operation  of  this  particukar  clause  on
 some  flimsy  grounds,  that  aort  of  re-
 trenchment  should  not  operate  to  rese
 trict  this  particular  clause.

 Then,  I  come  to  amendment  No.  0.
 I  have  stated  that  the  word  ‘prescrib-
 ed’  be  introduced  in  this  particular
 clause.  I  will  refer  you  to  page  2,
 sub-clause  (iv)  (00).  It  is  stated  that
 retrenchment  mdans  the  termination
 etc.  To  that  there  are  some  exceptions;
 “Voluntary  retirement  of  the  work-
 man;  or  retirement  of  the  workman

 on  reaching  the  age  of  superannua-
 tion  If  the  contract  of  employment
 between  the  employer  and  the  work-
 man  concerned  contains  a  stipulation
 in  that  behalf,”  I  have  provosed  that
 the  word  ‘prescribed’  should  be  _  in-
 serted  before  the  word  ‘age’,  that  is,
 retirement  of  the  workman  on  reach-
 ing  the  prescribed  age  of  superannua-
 tion.  I  do  admit  that  my  knowledge  of
 labour  laws  is  not  as  perfect  as  it

 ought  to  be.  I  do  not  know  whether
 there  is  any  other  provision  in  some
 other  enactment  where  a  certain  age
 has  been  prescribed  for  retirement  on
 reaching  the  age  of  superannuation  of
 a  worker.  If  that  prescribed  age  is  not
 there,  the  employers  will  try  by  way
 of  agreement  to  see  that  a  particular
 worker,  the  moment  he  reaches  the
 age  of  30  years  or  40  years  will  be
 deemed  to  .be  ripe  for  superannuation.
 That  is  likely  to  happen.  The  earlier
 the  superannuation  age  of  a  worker.
 the  employers  will  get  a  sort  of  an
 advantage  in  dispensing  with  his  ser-
 vices.  He  may  try  to  have  in  the
 agreement  certain  clauses  by  which

 a  worker  shall  be  treated  to  be  ripe
 for  superannuation  even  earller  than
 ordinary  normal  age  of  55  88  it  ob-
 tains  In  the  case  of  Government  em-
 ployees.

 Dr.  Lanka  Sundaram:  If  I  may  inter-
 rupt  my  hon.  friend.  Sir,  there  are:
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 different  types  of  superannuation.  In
 the  Port  Trust  it  is  60  years;  in  other
 places  it  is  55,

 Shri  s.  S.  More:  That  is  why  I  said
 that  my  knowledge  of  these  labour
 laws  is  not  as  perfect  as  that  of  Dr.
 Lanka  Sundaram.  I  pay  my  compll-
 ments  to  him  for  his  very  accurate

 knowledge.  I  accept....

 Or.  Lanka  Sandardm:  Why  is  the
 hon.  Member  so  chary  of  welcoming
 such  assistance?

 Shri  S,  S,  More:  I  welcome  the  assis-
 tance  as  a  matter  of  fact,  particularly
 when  it  comes  so  vountarily.  My
 submission  is  that  Government  should
 come  out,  if  possible.  with  a  certain
 declaration.  Possibly,  for  different  in-
 dustries,  the  age  of  superannuation  is
 different.  Different  categories  will
 have  different  ages  of  superannuation.
 If  there  is  some  prescribed  age,  that
 age  should  not  be  whittled  down  by
 virtue  of  any  agreement  entered  into
 by  the  employer  with  the  employee.
 Because.  I  tave  already  stated  that

 the  owner  of  a  factory  Is  in  a  posi-
 tion  to  dictate  and  the  unfortunate
 empioyee  who  is  there  seeking  some
 employment  jo  relieve  a  long  spell

 of  unempioyment,  may  not  be  in  a  po-
 sitlon  to  assert  his  will  and  90,  he
 will  be  forced  to  enter  Into  some
 agreement.  That  agreement,  as
 you  know,  Sir.  even  under  the
 Centract  Act,  will  be  treated
 as  an  agreement  under  duress.
 Even  though  the  proposal  is  accept-

 ed  by  the  other  party.  the  two  parties
 are  not  on  the  same  plane  and  the
 unfortunate  worker  who  is  forced  to
 accept,  I  may  say,  strange  or  high-
 handed  terms  of  the  employer,  may
 not  be  in  a  position  to  take  8  stand
 against  this  term.  My  submission  is

 that  the  Government  should  prescribe
 a  particular  age  for  the  different  cate-
 gories,  and  even  when  an  agreement  is
 pushed  forward  for  the  purovose  of
 whittling  own  or  lowering  that  par-
 ticular  age.  that  sort  of  agreement
 should  not  be  accepted  and  it  should
 be  treated  as  something  invalid  and
 opposed  to  public  policy.
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 Then,  Sir,  I  refer  to  my  amendment
 No.  7l.  In  page  2,  line  35,  I  want  to
 add  something  more.  The  clause  says:
 retirement  of  the  workman  on  reach-
 ing  the  age  of  superannuation  if  the
 contract  of  employment......  I  want  to
 add:  “and  if  the  worker  is  found  to  be
 physically  unfit  to  carry  on  his  work
 with  his  usual  efficiency”.

 It  is  quite  possible  that  in  certain
 industries,  even  when  the  prescribed
 age  is  something  lower,  a  worker  may
 be  physically  At  at  that  particular
 age.  He  may  be  abie  to  carry  on  the
 Particular  work  that  he  is  entrusted
 with  with  the  usual  efficlency.  He  may
 be  endowed  with  extra  vigour  or
 physical  fitness  even  though  he  has

 crossed  the  bar  of  superannuation
 and  as  a  matter  of  fact,  he  may  be
 able  to  do  full  justice  to  his  engage-
 ment.  I  further  want  that  if  it  is
 found  at  a  particular  age  that  he  has
 not  got  the  physical  fitness  that  is
 necessary  for  his  usual  efficiency,  then
 and  then  alone  he  should  be  debar-
 red  from  getting  the  benefit  of  this
 particular  clause.  These  are  some  of
 my  amendments.  I  press  them  with
 the  hope  that  they  will  be  acceptable
 first  to  the  hon.  Minister,  and  if  not
 to  the  hon.  Minister,  then  to  the
 House.

 Dr.  Lanka  Sundaram:  Why  this  in-
 vidious  distinction?

 Shri  K.  P.  Tripathi:  The  amendment
 which  I  have  moved  is  to  sub-clause
 (ii)  (eee).

 Mr.  Chairman:  WIli  he  kindly  indi-
 cate  the  number?

 Shri  K.  P.  Tripathi:  Amendment  No.
 |  list  I.

 Mr.  Chalrman:  Oniy  i  or  there  are
 others?

 Shri  K.  P.  Tripathi:  I  have  sald  that
 the  words  “uninterrupted  service”  will
 be  replaced  by  “uninterrupted  employ-
 ment”  and  the  rest  of  the  clause  will
 ‘be  omitted.  My  amendment  is.  conti-
 nuous  service  means  uninterrupted  em-
 ployment  which  has  not  been  earlier
 terminated  expressly  by  the  employer.
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 {Shri  K.  P.  Tripathl]
 The  reason  why  I  move  this  amend-
 ment  is  this.  As  I  understand,  the  pur-
 pose  of  providing  compensation  for
 lay-off  is  that  whenever  a  lay-off  oc-

 curs,  the  workers  should  be  provided,
 because  the  contract  between  the  em-
 ployer  and  empioyee  subsists.  In  the
 case  of  retrenchment  the  contract  is
 terminated  and  therefore,  there  is  no
 longer  any  abiding  duty  to  continue
 to  pay.  But  in  the  case  of  lay-off  that
 contract  remains,  Because  the  contract
 remains  the  worker  cannot  leave  his
 post.  If  the  worker  cannot  leave  his
 Post,  if  the  worker  is  expected  to  con-
 tinue  to  be  at  his  post,  then  there

 is  no  reason  why  he  should  not  be
 Paid.

 Dr.  Lanka  Sundaram:  Fully  paid.
 Sari  K.  P.  Tripathi:  If  he  is  a  tem-

 porary  worker.  if  he  is  a  casual  work-
 er,  any  type  of  worker,  and  if  you  ex-
 pect  him  to  come  and  stand  at  your
 beck  and  call—next  Monday  you  may

 cali  him  and  he  may  come  up—then
 why  shall  you  not  pay  him?

 Dr.  Lanka  Sundaram:  Fully?

 Shri  K.  P.  Tripathi:  That  is  the
 point.  The  whole  point  is  that  the  pay-
 ment  should  be  full.  But  here  you  are
 providing  only  for  half  payment.  Is

 there  any  reason  on  earth  why  you
 should  not  pay  him  fully  as  you  pro-
 vide  here  when  you  expect  him  every
 Monday  to  wait  there  for  you.

 In  the  plantations  of  Nilgiris  when
 I  went  there  what  did  I  see?  I  saw
 workers  had  been  laid  off  for  one  week
 because  there  was  no  rain.  In  the  Nil-
 giris  when  the  workers  are  laid  off,
 they  cannot  go  anywhere,  they  cannot
 find  any  subsidiary  employment.  For
 one  full  week  the  worker  waited  there
 starving,  and  next  Monday  ne  was  ex-
 pected  to  be  in  a  fine  state  of  health,
 in  perfect  physical  condition  and  put
 in  the  maximum  amount  of  work  as
 he  did  the  previous  Monday!  Is  it  pos-
 sible.  I  ask  you.  It  is  not  possible.
 Therefore,  the  very  principle  of  lay-
 off  must  not  have  been  confused  with
 other  provisions  under  the  Provident
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 Fund  Act  or  the  permanent  benefits
 like  earned  leave  with  which  it  has
 been  confused.  The  distinction  between
 these  two  is  very  patent  and  obvious.
 In  the  case  of  Provident  Fund  you  are
 giving  him  an_  additional  benefit.
 It  is  not  that  he  is  dying
 because  of  want  of  the  Provident  Fund.
 In  the  case  of  earned  jeave,  you  are
 giving  him  an  additional  benefit.  Even
 if  he  does  not  get  the  earned  leave
 he  will  not  die  he  will  not  starve.
 But  in  the  case  of  lay-off,  for
 the  period  of  the  lay-off  he  starves,
 Therefore,  to  bring  in  here  concepis  of
 Provident  Fund  and  earned  leave  bene-
 fits  in  which  such  phraseology  is  used
 is,  I  think,  incorrect.

 I  have  tried  to  look  up  the  tripartite
 agreement  in  which  I  find  that  the
 scope  of  the  agreement  is  wider  where-
 as  in  this  draft  it  has  become  narrow-
 er,  because  in  the  agreement  it  was
 said  that  Badli  and  casual  workers
 shall  not  be  eligible  for  compensation.
 That  was  one  of  the  items  of
 the  agreement.  That  shows  that
 the  only  thing  which  the  _  agree-
 ment  thought  should  not  come
 within  the  purview  of  this  is  Badal
 and  casual  worker.  Badli  is  very  well
 understood  by  everybody  here.  Casual
 is  very  well  wnderstood  by  everybody
 here.  Therefore,  all  other  types  of
 workers  should  eget  the  benefit  of  this
 compensation.  That  was  the  intention.
 But  what  have  you  done  here?  By  pro-
 viding  this  sort  of  definition  of  conti-
 nuous  service,  you  are  debarring  other
 types  of  workers  who  would  almost
 have  completed  240  days  that  you  have
 provided,  but  perhaps  not  completed.
 They  are  otherwise  entitled  to  it,  but
 because  you  have  put  in  this.  defini-
 tlon  they  will  not  be  entitled.  It  is  for
 this  reason  that  I  thought  the  very
 purpose  of  the  compensation  for  lay-
 off  was  misunderstood.  To  whom  shoul
 compensation  be  paid?  The  position  is
 very  well  explained  in  Clause  5  of  the
 agreement.  It  says:

 “Compensation  will  be  payable
 only  to  permanent  workers  on  the
 muster  roll  of  the  factory.”
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 The  criterion  is  that  the  worker
 Must  be  on  the  muster  roll  of  the  fac-
 tory  or  the  establishment.  If  he  is  on
 the  muster  roll  of  the  factory,  if  he
 is  not  a  casual  or  Badli  worker  and  if

 -he  is  permanent,  then  he  shouid  be
 made  entitled,  Therefore,  by  putting  in
 this  sort  of  restriction  you  have  gone
 against  the  spirit  of  this  agreement
 and  limited  it  in  a  way  you  should
 not  have  done.  It  is  for  this  reason
 I  have  tabled  my  Amendment  which

 says  that  continuous  service  means  un-
 interrupted  employment  which  has  not
 been  earlier  terminated  expressly  by
 the  employer.  If  it  has  been  terminat-
 ed,  obviously  he  does  not  zet  the  bene-
 fit,  but  if  it  has  not  been  terminated
 expressly  by  the  employer  and  if  he
 continues  on  the  muster  roll,  then  ob-
 viously,  he  is  the  person  to  be  given
 the  compensation.  By  putting  in  other
 ‘types  of  distinction  it  should  not  be
 further  whittled  down.  Therefore,  I
 have  put  in  this  amendment.

 If  you  accept  this  amendment  you
 also  avoid  all  possibilities  of  conflict

 between  the  employer  and  the  worker
 which  would  arise  Dut  of  every  phrase
 empioyed  here.  There  are  so  many

 strange  phrases  and  every  phrase
 would  be  a  cause  of  contention,  and
 therefore  if  you  omit  all  these  phrases
 and  only  put  in  as  I  have  put  in,  all
 the  conflict  will  go  and  this  will  be  in
 consonance  with  the  spirit  of  the
 agreement  arrived  at  and  the  worker
 will  be  protected.

 The  difficulty  is  when  8  worker  is
 Jaid  off  he  has  no  money,  and  if  he
 does  not  get  the  wages  immediately,
 if  he  has  to  wait  for  conciliation  and
 arbitration,  what  is  the  use?  There  is
 no  use  in  providing  lay-off  compensa-
 tion  in  that  case.  Therefore,  whatever
 Jegislation  you  make  in  the  case  of
 lay-off  must  be  a  simple  measure  and
 abundantly  clear  so  that  there  is  no
 recom  for  conflict.  As  I  was  saying  the
 other  day,  it  should  be  qg_fool-proof
 legisiation.

 Siri  S.  8.  More:  Employer-proof  also.
 Don’t  call  it  fool-proof.

 Shri  K.  P.  Tripathi:  He  corrects  me.
 I  accept  the  phrase,  It  should  be  effec-
 tive,  because  if  the  lay-off  is  for  one  or
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 two  months  and  it  is  not  effective  iny-
 mediately,  then  it  is  a  dead  letter  for
 the  worker.  It  is  for  this  reason  that
 I  insist  on  the  hon.  Labour  Minister
 who  is  looking  quizzically  at  me  to
 consider  accepting  this  amendment.

 Shri  S,  S.  More:  Don’t  be  misled  by
 his  nodding  head.

 Shri  K.  P,  Tripathi:  No,  I  will  not  be
 misied.

 I  find  from  the  proceedings  of  the
 same  tripartite  conference  that  Mr.
 Subrahmanian  proposed  that  a  work-
 er  putting  in  more  than  one  year’s  ser-
 vice  should  not  be  treated  as  a  Badli
 worker  and  suggested  that  on  the  lines
 of  the  Provident  Fund  Scheme  any
 person  who  has  put  in  240  days  of
 attendance  should  be  given  that.  That
 shows  that  even  the  Labour  Secretary
 was  thinking  in  these  terms.  He  was
 also  thinking  that  some  sort  of  device
 should  be  found  out  which  automati-
 caily  entitles  the  worker  to  this  con-
 sideration.  So,  this  automatic  consider-
 ation  has  been  one  of  the  things  which
 has  been  in  the  mind  of  the  Labour
 Secretary,  which  has  been  in  the  mind
 of  every  labour  worker  and  should  be
 in  the  mind  of  every  legislator.  It  is
 for  this  reason  I  am  putting  this  auto-
 matic  clause.  If  accented,  it  will  do
 good,

 Then,  with  regard  to  the  two  Amend-
 ments  moved  by  Shri  K.  K.  Desai.  I
 support  them  for  obvious  reasons  which
 have  been  explained.

 The  other  Amendment  which  I  have
 moved  is  No.  28  by  which  I  have  tried
 to  put  in  ‘is  refused  work,  or”  after
 “and”  in  the  Explanation  clause.  The
 idea  is  that  if  a  man  comes  anid  he  is
 immediately  refused,  then  lay-off
 starts  at  once.  There  is  no  point  in
 waiting  for  two  hours.  ff  he  is  not
 refused  but  if  he  is  made  to  hang
 on,  then  ‘at  the  expiry  of  two  hours
 it  should  be  automatically  deemed  that
 he  js  laid-off.

 Shri  S,  S,  More:  For  the  whole  day,
 not  for  the  first  half.

 Shr]  K,  P.  Tripathi:  Then  I  come  to
 the  famous  amendment  of  Mr.  Giri,  a
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 {Shri  K.  P,  Tripathi]

 very  long  amendment  in  which  he  ias
 put  in  two  provisos  to  the  Explanation.
 Under  this  the  position  is  slightly  bet-
 tered  in  the  case  of  those  workers
 who  are  cajled  for  the  second  shift,
 but  here  egain  I  find  there  is  a  con-
 flict  between  these  provisos  and  the
 Minimum  Wages  Act.  I  had  a  discus-
 sion  with  Mr.  K.  K.  Desai  who  told
 me  that  these  provisions  will  not  apply
 to  factories  where  there  ia  only  mini-
 mum  wage  payment.  but  I  do  not  know
 how  far  that  will  be  true,  because  it:

 is  Quite  possible  that  it  may  apply  to
 them  aiso.  I  refer  to  Section  45  of  the
 Minimum  Wages  Act.  It  says:

 “If  an  employee  whose  minimum
 rate  of  wages  has  been  fixed  under
 this  Act  by  the  day  works  on  any
 day  on  which  he  was  employed  for
 a  period  less  than  the  requisite
 number  of  hours  constituting  a
 normal  working  day,  he  shall,  save
 as  otherwise  hereinafter  provided,
 be  entitled  to  receive  wages  in  res-
 pect  of  work  done  by  him  on  that
 day  as  if  he  had  worked  for  a  full
 normal  working  day.”

 That  says  that  if  a  man  works  less
 than  the  normal  hours—and  the  less
 working  is  not  because  of  himself,  but
 because  of  certain  other  causes—he  is
 entitled  to  full  wages.  By  this  amend-
 ment,  you  are  giving  him  full  wages
 only  for  the  second  shift.  You  are  not
 giving  him  for  the  first  shift.  although
 you  made  him  wait  for  all  the  first
 shift.  and  asked  him  to  come  back
 and  take  the  second  shift.  If  the  Mini-
 mum  Wages  Act  is  applicable,  you  will
 be  reducing  his  wages  from  what  he
 fs  entitled  to.  Obviously  in  those  fac-
 tories  where  the  Minimum  Wages  Act
 fs  not  applicable,  where  the  workers
 are  getting  higher  than  the  minimum
 wages,  thls  Explanation  will  not  apply.
 I  wouid  request  the  hon.  Minister  to
 find  out  whether  this  lay-nff  compen-
 sation  will  8009  to  those  factories
 where  there  is  minimum  wage  pay-
 ment.  If  it  applles,  then  a  difficulty
 would  arise.

 There  is  an  amendment  by  Shri
 Bansal,  which  reads.
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 ‘In  Page  2,—
 after  line  35,  add,—

 “(c)  termination  of  the  service
 ef  a  workman  on  the  ground  of
 ‘continued  il!  health,

 (d)  completion  of  service  at  the
 end  of  a  specified  period  of  engage-

 ment.”’
 As  regards  (c)  above,  [  find  that  2
 similar  amendment  has  been  moved

 by  the  hon.'  Minister.  With  regard  to
 (d)  above,  namety  termination  by
 agreement,  ie.  the  period  of  engage-
 ment  being  over.  I  would  say  _  that
 there  are  many  contracts  under  which
 there  is  no  complete  termination.  but
 there  is  an  option  of  renewal.  If,  there-
 fore,  there  is  an  option  of  renewal  in
 a  contract,  obviously,  the  worker  has:
 a  right  to  renew  the  contract.  If  yotr
 lay  him  oft  at  that  time.  or  retrench
 him  at  that  time,  then  it  is  incorrect
 interpretation  of  the  contract.  Whenever
 there  is  any  option  of  renewal,  that
 provision  should  be  taken  into  account,
 and  so  I  would  not  support  the  part
 (d)  which  Shri  Bansal  has  proposed.

 With  regard  to  termination  on  the
 ground  of  continued  ili-health,  who
 would  be  the  determining  factor.
 about  ill-health?  Sometimes,  we  find.
 that  the  employer  becomes  the  dicta-
 tor  about  our  health;  he  says,  you  are:
 good,  you  are  bad,  or  you  are  Indiffer-:
 ent.  The  whole  point  Is  that  if  a  work-
 er  {s  really  ill,  obviously  it  is  for  him
 to  decide.  If,  however,  he  ६5  not  ill.
 but  the  employer  thinks  that  he  ls  ii?
 and  he  should  go  out.  this  would  cre-
 ate  difficulties.  Unless  and  until  there
 is  a  provision  to  determine  how  this
 ill-health  should  be  determined,  I  think
 this  proviso  will  go  against  the  work-
 er.  So,  we  have  to  be  very  careful  in
 accepting  this  amendment.

 है  think  I  have  met  all  the  points
 which  I  wanted  to  meet.  I  commend
 my  amendments  to  the  House,  and  हैं
 would  request  the  hon.  Minister  to
 find  out  whether  there  Is  reaily  that
 legal  difficulty  which  was  mentloned
 earlier.  with  regard  to  the  amendment
 which  he  has  moved.



 895  Industrial  Disputes  26  NOVEMBER  953  (Amendment)  Bill,  953

 श्री  qo  एन०  बविंदालंकार  :  चेयरमैन

 साहब,  में  इलाज (६०  ई  ईन)  में  कन् टी न्यूड
 सरदिस  को  डेफीनीदात  में  प्रमेंडमेंट  करना

 चाहता  हूं भाम  तौर  पर  मजदूरों  के  मामले

 में  यह  शिकायत  रहती  है  कि  उन  के  काटी-

 न्यूड  सर्विस  के  राइट  को  कई  दफा  कई
 करोड़ों  से  रद  कर  दिया  जाता  है  जिससे

 कि  बह  उन  फायदों  से  महरूप  हो  जाते

 हैं  जो  कि  उन  को  मुख़तलिफ़  कानूनों  के

 ध्त्दर  मिलने  चाहिए  ।  इसलिए मे  यह

 चाहता  हूं  कि  जहां  पर  लफ़्ज़  'इल् लीगल'  है
 उस  के  बाद  वह  प्रताप  बढ़ा  दिये  जायें

 “or  Jay-off,  lock-out  or  clo-
 sure;  or  due  to  unavoidable
 climatic  reasons.”  wire  प्राय

 इजाजत  दें  तो  में  प्रश्न  इस  'भ्रमेंडमेंट'  यह
 इजाफा  करना  चाहता  हूं  “wrongful
 suspension  or  wrongful  dis-

 missal”  ग्राम  तौर  पर  भ्रमर  किसी  वजह
 से  'डिसम्मिसल'  या  'सस्पेंशन'  हो  धौर  बाद

 में  कोई  'ट्रायबुनल'  या  “बोर्ड!  यह  फैसला

 दे  कि  वह  सस्पेंशन'  या,  'ढिसमिसल

 “रांग फुल'  था,  गलत  था,  तो  उस  सूरत  में

 मजदूर  की  सर्विस'  कॉन्टीन्यूज़  सर्विस'  मानी

 जानी  चाहिए  ।  प्रगर  श्राप  इजाज़त  दें  तो

 में  इसको  झपने  'भमेंडमेंट'  में  जोड़  दूं  1

 दूसरे  जो  *प्रकेंडमेंट'  श्री  धीरूभाई  देसाई
 ने  पेश  किया  है  कि  वह  ले  साफ'  की  डे  फीनेशन

 में  से लफ्ज़  “सिक्किम  को  उड़ा  देना  चाहते

 हैँ  उसको  भी  में  “सपोर्ट”  करता  हूं।  मेरे  दोस्त

 श्री  बंसल  ने  कहा  था  कि  प्यार  यह  लफ्ज

 हटा  दिया  जायगा  तो  इसका  नतीजा  वह  होगा
 कि  वह  एक  बहुत  ही  वसीय  मानों  में  छे  लिया
 जायगा  शौर  झगर  किसी  भी  तरह  मजदूर
 कॉम  पर  नहीं  लगाया  जा  सकेगा  तो  उस  को
 ने  श्राफ'  की  डेफीनेशन  में  लाया  जायगा  |
 शरीर  हम  हस  कानून की  स्पिरिट  को  लें  तो

 तीन  तरीके  से  किसी  वरक़ कर  को  कारखाने

 896-

 से  बाहर  किया  जाताहै।  एक  डिसमिस,

 उनको  हम  लि  ऑफ'  में  नहीं  लेते,  दूसरे  रिट्रेंच-
 मेंट  हो,  उसके  लिए  हमने  इस  कानून  में  सरल-

 सदा  'प्रोवाइड'  किया  है।  ढ'रिट्रेंचर्मेंट'
 शर  डिसमिसल'  के  ग्र लावा  किसी  भी

 वजह  से  एक  वर कर  को  कारखाने  से  बाहर
 किया  जाय  वह  &  श्राफ'  की  डैकोनियन  में

 भाना  चाहिए  |  इसलिए  में  चाहता  हूँ  कि

 लफ्ज  'सीनियर'  को  निकाल  दिया  जाय  |

 झगर  बाद  में  सिम्मी'  की  'डेफीसीशन'

 की  जायगी  तो  उनमें  बहुत  गलत-

 फहमी  की  गुंजाइश  होगी  ।  इसलिए
 में  समझता  हूं  कि  जब  कि  हमारा
 मकसद  यह  है  कि  डिसचाज  या  डिसमिसल

 शौर  “रिफ्रेशमेंट”  को  छोड़  कर  प्रखर  किसी

 भरकर  को  जिसका  नाम  'मिस्टर  रोल  पर

 है  बाहर  किया  जाय  तों  उसको  'प्रोटेक्शन'

 दिया  जाय,  तो  हमें  “सीनियर”  के  लफ्ज  को

 निकाल  देना  चाहिए,  शौर  जो  तजवीज

 श्री  ंडूमाई  देसाई  ने  की  है  उनको  मान

 लेना  चाहिए,  वरना  हस  लफ्ज  का  बहुत  गलत

 रोके  से  इस्तेमाल  किया  जायेगा  ।  हमारा

 तजुर्बा  है  कि  'एम्पलायर!  किसी  वर कर
 को  बाहर  कर  देने  के  लिये  कई  रोजर्स'

 “इवेंट'  कर  लेते हैं  शौर  जो  कर कर  इस  तरह

 बाहर  कपि  जायेंगे  उन  के  मामले  में  हमेशा

 इस  बात  पर  बहस  होगी  कि  कराया  जिस  वजह  से

 उनको  बाहर  किया  गया  है  वह  'सीमित'

 के  दायरे  के  प्रकार  ध्वात ाी  है  या  नहीं  |  इस

 लिये  मैं समयंन  करता  हूं.  कि  इस  लफ्ज

 'सिक्किम  कौ  हटा  दिया  जाय  |  कौर

 'डिस्चार्ज'  शौर  'डिसमिस'  के  फतावा

 मगर  किसी  सूरत  में  मजदूर  को  काम  से

 महरूम  किया  जाय  तो  उसको  लि  प्राक्

 की  डेफीनेशन  में  अना  चाहिए  t

 दूसरा  'झभमेंडमें'  जो  कि  श्रीमती

 सुमित्रा  जोशी  ने  रखा  था  मगर  वह  मूल  नहीं
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 [औ  vo  एन०  विद्यालंकार]

 हुआ  1  भ्रमर  उसको  रखा  जाता  तो  में  समझता

 हूं  कि  ज्यादा  बरच्छा  होता  ।  जो  डेफीनीशन
 ले  ग्राफ  '

 की  “स्टेंडिंग  श्रांत"”  में  दी  हुई
 :है  यह  उस  को  ही  हू  बहू  इसमें  मान  लिया

 न्याय  है  ।

 दूसरा  'प्रमेंडमेंट'  जो  मेरा  है  वह  नम्बर

 ६८पर  है।  श्रीगिरी  ने  २७  नम्बर  के  प्रमाण-

 गेंद  के  'एक्सप्लेनेशन'  के  भगन्दर  यह  पोजीशन

 रखी  है  कि  भगर  कसी  मजदूर  को  किसी

 दिन  काम  न  होने  के  कारण  बाहर  रखता

 :है  तो  उसको  ज्यादा  से  ज्यादा  दो  घंटे  तक

 इन्तिज़ार  करना  होगा  ।  तजरबा  हमको

 यह  बुलाता  है  कि  ऐसा  नहीं  होता  कि  जब

 मजदूर  अपने  को  हाजिरी  के  लिए  पेश  करे

 उसी  वक्त  उसको  बतला  दिया  जाय  कि

 'उसके  लिए  उस  दिन  काम  नहीं  है  ग्राम

 सौर  पर  उसको  काफ़ी  दैर  तक  इन्तिजार

 करना  पढ़ता  है,  पोर  यह  दो  घंटे  की  शर्त

 इसीलिए  रखी  गई  है  कि  शरीर  इतना  वक्त

 तक  इन्तिजार  करने  के  बाद  भी  कोई  जवाब

 जहीं  मिलता  तो  वह  ले  अाफ!  की  डंफीनेशत'

 -में  रखा  जायगा  ।  तजरबा  बताता  है  कि

 दो  घंटे  तो  उस  ग्रामीण  की  ठहरता  ही  होगा  ।
 झगर  कोई  मजदूर  दो  धंटे  ठहरता  है  तो  फिर

 यह  किसी  दूसरी  जगह
 '

 एम्प्लॉयमेंट

 हासिल  नहीं  कर  सकता  और  उसको  कम-
 तनखाह  पर  रहना  पड़ेगा  जितनी  देर  तक

 कि  यह  'ले  साफ
 '  की  एनीमिया  के  दायर

 में  रहेगा  in  यह  पने  बाप  में  काफी

 'हार्दिक'  है।  कौर  मगर  इस  दो  घंटे

 के  बाद  उसको  कह  दिया  जाता  है  कि  वह

 “दूसरे  शिफ्ट  में  दावे  तो  वह  बीच  का  पीरियड

 उसका  बेकार  जाता  है  ग्रौर  वह  उसमें

 न  कोई  काम  कर  सकता  है  कौर  न  यह  किसी

 डूसरी  जगह  जा  सकता  है  जब  वह  दूसरे
 लिपट  में  भाता  है  तो  उसको  दो  घंटे  इन्तिजार

 करना  होता  है  कौर  तब  उसको  जवाब  मिलता

 है।  यानी  चार  घंटे  तक  तो  वह  'एम्पलायर'
 के  'डिसपोज्नल'  पर  रहता  है  कौर  बाकी  का

 वक्‍त  उघर  आने  जाने  में  निकल  जाता  है।
 तो  'रेडिकल'  तमाम  दिन  यह  'एम्पलायर'
 के  'डिस्पोजल'  पर  रहता  है।  नतीजा  यह

 है  कि  काम  वह  कुछ  चक्कर  नहीं  सकते  हैं
 न  घर  का  काम  कर  सकते  हैं,  न  कहीं  शौर

 जगह  जाकर  'प्रलटरनेटिव.  एम्प्लॉयमेंट
 कर  के  अपनी  'दत कम'  में  इजाफा  कर  सकते

 हैं  -  यह  बहुत  ज्यादा  'हाशिए'  है  |  इस

 लिये  मे  ने  नम्बर  ६८  ी  श्रमेंडमेंट  पेश  की

 है  फि  झगर  दुबारा  वह  लिपट  के  लिये  जाता

 है घौंर  इस  तरह  से  दो  घंटा  सुबह  ओर  दो

 घंटा  दूसरी  शिफ्ट  में  बिताकर  कुल  चार

 घंटे  इन्तिज़ार  करता  है  और  फिर  भी  उसको

 काम  नहीं  मिलता  तो  उसको  पूरे  दिन  का

 वेतन  मिलना  चाहिये,  क्योंकि  एक  तरह  से

 उसने  चार  घंटे  फार खान  के  दरवाजे  पर

 गुज़ारे  |  श्लोक  कोई  दूसरा  काम  उस  से  नहीं

 हो  सकता  है  ।  में  तो  चाहता  था  कि  जो

 आदमी  'ले  अाफ  किया  जाय,  उस  को  भी

 पूरी  तनखाह  दी  जाय  ।  लेकिन  यह  कहा
 गया  कि  एग्रीमेंट  हुआ  है  झौर  उस  में

 यह  मान  लिया  गया  है,  सभी  पार्टी  की  तरफ

 से,  भभोर  उस  'एलीमेंट'  के जनरल  प्रिसपत्स

 पर  यह  कानून  बनाया  गया  है,  उन  प्रिसि-

 पास  को  इस  में  स्वीकार  किया  गया  है,

 हस़्ती  में  इसके  ऊपर  जोर  नहीं  देता  ।

 लेकिन  यह  जरूर  चाहता  हूं  कि  जो  प्रमेंडमेंट

 श्री  गिरी  जी  ने  रखी  है  उस  में  यह  ज़रूर

 रखा  जाय  कि  अगर  दो  दफा  मजदूर  को

 पुराना  पड़ता  है  कौर  फिर  मी  काम  नहीं
 मिलता  तो  उस  सूरत  में  लाज पी  तौर  पर

 उसे  पूरे  दिन  की  तनखाह  दी  जाय  ।  यह

 ६८  नम्बर  की  जो  अमेंडमेंट  है उस  को  में  ने

 इसी  मतलब  से  पेश  की  है  ।
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 सीखने,  रिफ्रेशमेंट  की डफीनीशन  में

 नम्बर  ७१  की  पर्मेंडमेंट  पेश  की  गई  है,
 जो  लोग  'फिजिकली  प्राफिट'  हों  उन

 को  रिटायर  करना  चाहिए  ।  लेकिन  देखना

 होगा  कि  वे  समुद्र  फिजिकली  प्रति

 हों  7  इस  सिलसिले  में  मेरे  दोस्त  श्री  मोरे

 साहब  ने  जो  भ्रमेंडमेंट  पेश  की  है  उस  को  में

 सपोर्ट  करता  हूं।  लेकिन  जो  २६  नम्बर  की

 गिरी  साहब  की  भ्र सेंड मेंट  है  उस  में  मे  एक

 भमेंडमेंट  पेश  करता  चाहता  हूं  1

 “termination  of  the  service  of
 8  workman  on  the  ground  of
 continued  ill-health”,  यह  दिया
 गया  है,  लेकिन  “कंटीन्यूड  इल  हैल्थ”
 का  फैसला  कौन  करेगा  t  नगर  मालिक

 'एब्फ्तापर,  यह  कहता  है  कि  यह  आदमी

 बहुत  दिनों  स ेबीमार  रहता  है  भौर  इस  वजह
 से  उस  की  सर्विस  को  टरमिनेंट  किया  जाता

 है  तो  उस  ग्रामीण को  किसी  तरह  क्षा  प्राटंक्दान

 नहीं  मिल  सकता  ।  में  .चाहता  हूं  कि  उस  की

 बीमारी  का  फैसला  प्राया  सचमुच  AE

 लम्बे  भरने  से  बीमार  है  मौर  सचमुच  वह
 काम  नहीं  कर  सकता,  दस  के  लिये,  सिविल
 सर्जन  का  सर्टिफिकेट  लेना  चाहिये  शौर  तभी

 उस  की  सर्विस  टीमें  होनी  चाहिये।

 दूसरी  बात  यह  है  कि  लम्बी  बीमारी

 में,  छः  महीने  से  कम'  की  बीमारी  को  शामिल

 नहीं  करना  चाहिये  a  जो  मजदूर  छः  महीने

 से  ज्यादा  बीमार  रहता  है  तो  उस  सूरत  में

 जो  सर्विस  टर्म नेट  हो  उसके  बारे  में  श्री

 गिरी  साहब  का  संशोधन  ठीक  है।  इससे  कम

 बीमारी  हो  तो  सर्विस  के  टर्मिनेटर  के  लिये

 एम्पलायर  को  एग्जन्पशन'  नहीं  सिखाना

 चाहिये  ।

 चेयरमैन  स।|हब,  यह  कुछ  प्रमेंडमेंट्स

 में  पेश  करता  हूं  शौर  उम्मीद  करता  हूं  कि

 रो  गिरी  साहब  इन  समेंडमंट्ख  को  स्वीकार

 करेंगे  1

 Shri  T.  B.  Vittal  Rzo:  I  have  moved
 amendments  Nos.  2  and  4.  Therein  {
 just  wanted  to  make  some  clarification.
 Amendment  No.  2  is  only  a  clarifica--
 tion  amendment.  No  doubt,  the  defini-
 tion  of  ‘lay  off’  is  given  while  comput--
 ing  the  days  of  continuous  service.
 Here  I  want  to  include  ‘lock  out  or:
 closure  or  lay  off’  so  that  it  will  be
 very  clear.  Otherwise,  it  will  be  diffi-
 cult  in  computing  the  days  for  conti-
 tnuous  service.

 By  amendment  No.  4  I  want  to  omit
 ‘and  who  has  not  been  retrenched’,  We
 are  here  only  defining  what  is  lay-off.
 I  do  not  understand  the  necessity  to
 add  these  words  ‘and  who  has  not  been
 retrenched’.  When  we  are  defining  ‘lay’
 off’,  it  is  not  necessary.

 Now,  Sir,  the  hon.  Minister  has:
 moved  certain  amendments  regarding:
 the  worker  presenting  himself  twice.
 I  would  have  had  no  obfection  to  the
 amendment  provided  he  had  said  that
 when  a  worker  who  went  for  the  first
 shift  and  had  heen  asked  to  come  and
 present  himself  for  the  second  shift.
 he  would  be  Paid  the  full  basic  wages
 for  the  day.  This  {is  not  anything  new.
 This  practice  is  obtaining  in  some  in-
 dustries  already.  In  some  _  essential
 works,  if  the  worker  has  to  come  regu-
 larly  in  the  morning  and  if  he  is  ask-
 ed  to  present  himself  at  the  time  of
 the  second  shift  and  even  then  if  he
 does  not  get  work,  he  ls  paid  the  full
 wages  for  the  day.  Whereas  here  the
 hon.  Minister's  amendment  says  he
 will  be  laid  off  for  half  day,  that  he
 wil}  get  only  50  ver  cent  of  the  wages
 for  the  first  half  and  for  the  later
 half  he  will  get  the  full  wages.  If  this
 amendment,  as  laid  down  by  the  Min-
 ister,  is  accepted,  I  am  afraid  the  em-
 ployers  will  use  it  in  such  a  way  that
 they  will  see  that  spare  workers,
 wherever  they  exist,  will  he  discharg-
 ed  or  retrenched,  and  then  these  laid-
 off  workers.  If  any,  will  be  utilised.

 Then,  Sir,  about  the  amendment  he
 hes  moved  regarding  ‘continued  _  iil]
 health’.  There  !s  no  definition.  This  is
 a  thing  which  has  been  agitating  the
 workers  at  the  ‘Kolar  Gold  fields.
 There  the  employers  at  the  very  frst
 sign  of  the  presence  of  silicosis.
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 which  has  not  developed,  dectare  him
 medically  unfit,  because  silicosis  ts  an
 industrial  disease  and  they  will  have
 to  pay  for  medical  treatment.  So  some-
 how  or  other,  they  declare  him  medi-

 cally  unfit.  without  paying  any  com-
 pensation.  If  this  amendment  is  accept-
 ed,  then  those  workers  who  have  got
 the  slightest  attack  of  silicosis  will  be
 retrenched.  And  |  may  add  here,  Sir.
 that  the  very  same  workers  who  have
 been  retrenched  at  the  first  sign  of
 silicosis  are  being  entertained  at  the
 Hutti  Gold  mines  in  Hyderabad.  When
 we  approached  the  Medical  officer,  he
 said.  “There  is  no  sign  of  silicosis.”  So
 if  there  ts  no  proper  Gefinitlon  of  this
 ‘continued  ill  health’  and  if  it  is  left
 as  it  is.  you  will  see  that  many  work-

 -ers  will  be  retrenched.

 One  more  thing.  Here  in:  the  defini-
 ‘tion  of  continuous  service  the  hon.
 Minister  has  put  ‘illegal  strike’.  We  all

 the  provisions.  of  the
 Industrial  Disputes  Act,  1947,
 operate.  Suppose  a  notice  of  strike
 is  given  over  five  demands  or

 six  demands,  the  Government  invari-
 ably  chooses  to  refer  only  the  unim-
 portant  demands  and  then  leave  off
 certain  demands.  Now,  if  the  workers
 go  on  strike,  then  it  is  declared  illegal
 because  they  have  gone  ०  strike
 during  the  pendency  of  conciliation
 proceedings  or  adjudication.  He  has
 put  down  ‘illegal  strike’  in  the  defini-
 tion  of  ‘continuous  service’,  Probably
 it  is  in  the  agreement.  I  would  like
 to  know  whether  it  is  so.  If  it  is  in  the
 agreement,  I  would  only  appeal  to  the

 ‘hon.  Minister  to  say  simply  ‘strike’.
 whether  it  is  legal  or  illegal,  because
 the  provisions  of  the  Act  have  been
 operating  against  the  workers  in  many

 cases.

 Then,  Sir,  our  hon,  friend,  Shri  K.
 K.  Desai  has  moved  890  amendment  to
 omit  ‘similar’  in  page  2,  line  14,  Only
 yegtérday  we  had  an_  instance—in
 reply  to  a  Question  regarding  the  flood-
 ing  of  the  Majrl  mines.  There  is  no
 ‘protection  for  such  cases.  The  mines
 are  flooded  and  three  hundred  work-

 ers  are  thrown  out  of  employment  and
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 there  is  no  compensation  paid  and,  if
 this  ‘similar’  is  not  removed.  then  in
 such  case  the  workers  will  be  depriv-
 ed  of  any  compensation  for  lay-off  or
 Compensation  for  retrenchment.

 I  would  just  urge  the  hon.  Minister
 to  think  of  the  standards  of  wages  of
 the  workers  ir  India,  whether  in  the
 cotton  industry  or  jute  industry.  I  will
 not  talk  about  the  coal  miners  hecause
 the  Ministry  of  Labour  has  got  rather
 a  prejudiced  view  of  coal  miners.

 Shri  V.  V.  Giri:  Not  at  all.

 Shri  T.  B.  Vittal  Rao:  Sis,  my  experi-
 ence  during  the  past  8  months  has
 confirmed  the  view  that  the  Ministry
 of  Labour,  as  it  is  constituted  today,
 has  got  a  prejudiced  opinion  of  the
 coal  miners.

 You  should  view  it  from  the  point
 of  view  of  the  competitive  value.  The
 worker  who  is  getting  less  may  not  &o
 out  of  distress,  and  accept  any  other
 job.  We  _  shoutd  make  _  provisions,
 because  as  J  have  already  pointed  out
 in  my  opening  speech,  in  a  country
 where  there  is  no  unemployment  _ii-
 surance  or  unemployment  relief.  the
 standard  of  the  working  class  or  the
 workers  who  are  already  in  service
 should  not  go  down.

 "With  these  few  words.  Sir,  I  just
 commend  my  amendments.

 Mr.  Chairman:  Shri  D.  C.  Sharma.

 Shri  Bhagwat  Jha:  Mr.  Chairman....

 Mr.  Chairman:  I  have  called  Sbri  D.
 C.  Sharma.  He  is  not  here.  Shrimati
 Subhadra  Joshi.

 Shri  है,  K.  Baau:  Members  who  are
 not  here  need  not  be  called.

 Mr.  Chalrmsa:  I  am  calling  their
 names  because  it  should  be  known  who
 are  the  Members  who  have  moved
 their  amendments  and  yet  are  not  here
 in  the  House,  for  discussing  the  same.

 Shri  N.  Sreekantan  Nair:  Sir,  I  have
 moved  two  amendments  and  the  one
 with  reference  to  lock-outs  has  been
 accepted  by  the  hon.  Minister.
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 Shri  ९,  V.  Girl:  I  have  accepted  the
 zmendment  with  respect  to  (eee)  and
 not  with  reference  to  (kkk).  I  am
 sorry  that  there  has  been  some  wrong
 impression.  It  may  be  that  I  have
 caused  some  misunderstanding,  I  do  not
 know.  I  accepted  Mr.  Vittal  Rao’s  sug-
 gestion.

 Shri  N.  Sreekantan  Nair:  I  have  got
 the  proceedings  here.  Sir,  and  I  can
 Tread  from  it.

 Shri  V.  V.  Giri:  I  want  to  correct
 myself  if  really  have  made  myself
 misunderstood.  I  placed  before  you
 that  I  was  thinking  of  Mr.  Vittal  Rao’s
 suggestion.  I  want  to  correct.

 Sari  N.  Sreekantan  Nair:  Sir,  I  was
 the  first  speaker;  and  when  I  was
 speaking  as  the  first  speaker  I  refer-
 red  to  the  workers  who  have  bee,;  lock-
 ed  out  and  said  that  they  should  also
 get  the  benefit  of  this.  The  hon.  Minis-
 ter  remarked  as  follows...

 ‘May  I  say,  I  am  including  iock-out
 also,’

 Mr.  Chairman:  When  the  hon.  Min-
 ister  has  explained  here  that  when  he
 said  that  he  did  not  have  it  in  mind.
 you  ought  to  accept  it.

 Shri  N.  Sreekantan  Nair:  I  am  just
 reading  it,  Sir.

 Mr.  Chairman:  He  does  not  state  that
 he  did  not  say  that.  He  is  only  stating
 that  when  he  said  it  this  was  not  in
 his  mind.

 Shri  N.  Sreekantan  Nair:  Anyhow,
 Sir,  I  was  happy  over  that  acceptance
 of  the  Minister  at  that  time.  Now,  !
 am  very  sorry  he  has  retracted.

 Shri  V.  ९,  Giri:  I  am  sorry,  I  have
 not  retracted:  it  might  be  due  to  mis-
 understanding.

 Shri  N.  Sreekantan  Nair:  He  has  mis-
 understood  the  whole  thing.  Anyhow
 my  supposition  is  that  lock-out  is  not
 included.  That  is  one  of  my  complaints,
 Sir,  because  lock-out  is  resorted  to  by

 an  employer  for  many  reasons.  ¥or
 jay-off  there  can  be  some  _legi-
 timate  reason  like  shortage  of

 material  etc.  The  employer  can
 justify  it  at  least  morally,  but  for  that
 tie  is  made  to  pay.  But  when  he  is
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 locking  out  without  any  ground  he
 need  not  pay.  That  is  the  wonderful
 Bill  that  is  before  the  House.  If  the
 hon.  Minister  still  thinks  that  tock-out
 without  any  reasonable  ground  should
 not  get  the  benefit  of  this  legislation,
 then  I  leave  it  to  his  judgment  and  to
 the  judgment  of  the  House.

 Another  amendment  is  amendment
 5,  that  is  the  voluntary  retirement  of

 ‘the  workmen  before  the  age  of  super-
 annuation  That  comes  into  clash,  of
 course,  with  amendment  No.  59  of  the
 hon.  Minister.  It  mifftates  against  the
 very  fundamental  justice  that  a  work-
 er  has  to  get.  The  worker  has  cotinued
 ill-health.  If  it  is  a  question  of  absent-
 ing  himself  due  to  continued  _  ill-
 health,  it  is  acceptable  to  some  extent.
 But  even  that  is  not  objectionable
 because  the  Bil)  contains  two  aspects,
 one  compensation  for  laying-off  of  a
 worker  and  the  other  the  termination
 of  services  and  compensation  for  that.
 As  a  matter  of  fact,  it  is  only  a  very
 few  factories  that  give  gratuity  when
 the  services  are  terminated.  If  the  ser-
 vices  are  to  be  terminated  and  if  it  is
 said  that  it  can  be  done  at  the  age  of
 superannuation,  then  naturally  every
 employer  wiil  start  saying,  ‘you  have
 become  superannuated,  you  retire  an‘l
 you  won't  get  any  benefit’.  They  can
 simply  say  that  he  does  not  work.
 he  has  got  better  prospects  and  that
 is  why  he  is  ¢‘hrowing  it  away.  The  hon.
 Minister  in  his  speech  explained  how
 when  a  worker  retires  or  is  retrenched
 and  he  gets  Rs.  ‘1000  or  Rs.  4200  or
 such  amount,  he  may  start  a  littte
 business  or  somehow  make  up  a  living.
 But  in  the  case  of  an  old  man  who
 retires  before  the  age  of  super-annua-
 tlon  that  benefit  is  not  given  to  him.
 He  witl  not  get  it  at  all  if  it  is  not
 given  by  an  Act.  As  a  matter  of  fact.
 in  99.9  per  cent.  of  the  industries  the
 old  man  fs  not  getting  it.  The  provi-
 sion  here  wil!  .se  an  inducement  to

 enter  into  a  contract  that  even  if  he
 works  for  25  or  30  years  he  won’t  ask
 for  any  compensation  when  he  goes  out
 of  employment  at  the  age  of  superan-
 nuation.  Even  agreeing  that  such  «:n
 agreement  is  there,  I  contend  that  it
 is  only  fair  that  he  should  get  a  gratul-
 ty.  It  is  a  generally  accepted  practice
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 that  every  worker  should  be  given  a
 gratuity  when  he  retires.  Greater
 scales  have  been  awarded  by  Tribu-
 nals,  But  they  must  get  at  least  5
 days’  wages  for  every  year  of  service.
 If  that  provision  is  not  there,  naturally
 People  at  ald  age,  after  a  service  of
 40  or  45  years,  will  have  to  go  back
 to  the  streets.  This  will  be  their  fate
 after  serving  the  cause  of  humanity
 for  such  a  long  period.  That  is  a  hu-
 manitarian  view  and  if  that  is  not  the
 view  of  the  hon.  Minister,  I  cannot
 subscribe  to  his  view.  Naturally,  when
 a  man  is  old  and  is  at  the  age  of  super-
 annuation.  he  must  not  be  dismissed
 for  either  inefficiency  or  illness.  If  he
 wants  to  retire  he  must  get  the  bene-
 fit  of  the  gratuity  or  compensation  or
 whatever  it  is  called.  That  is  only  a
 humanitary  provision  and  I  would
 request  the  hon.  Minister  to  consider
 that  position.

 Then  with  regard  to  continued  iIll-
 ness.  I  have  already  explained  that  if
 it  is  continued  absence  due  to  illness
 it  can  be  understood.  Even  there,  I
 would  ask  you  whether  such  a  work-
 er  should  not  get  the  benefit  of  the
 gratuity  or  the  lump  sum  _  payment
 which  he  would  get,  IS  days’  wages
 for  every  year's  service.  He  need  not
 get  the  beneiit  of  the  notice.  That  .bene-
 fit  can  be  taken  away.  The  man  has
 been  ill  and  has  been  absent  for  some
 6  months,  He  need  not  be  given  notice.
 But  if  he  has  put  in  some  40  years  ser-
 vice,  he  must  get  some  gratuity,  seme
 lump  sum.  if  not  for  his  treatment  at
 least  for  maintaining  himself  for  a
 few  years  if  he  is  sick  or  infirm.  He
 ought  to  have  a  right  to  get  a  gratuity
 or  compensation.  So.  I  would  request
 the  hon.  Minister  to  reconsider  the
 question  of  sub-clause  (c).  because  it
 is  blatantly  unjust  and  inh@nan_  0
 bring  in  this  sub-clause.
 6  P.M.

 Regarding  amendment  No.  }  moved
 by  my  hon.  friend  Shr]  Tripathi,  I  ful-
 ly  endorse  his  idea.

 Regarding  amendment  No.  3  of  Shrl
 Khandubhai  Desai  and  also  the  other
 amendments,  I  fully  support  them.

 श्री  भागवत  oA

 मेरा  संशोधन  यह  है  कि  :

 4

 सभापति  जी,

 वेज  नं  ०  २  में  पंक्ति  १८  से  २४  तक

 हटा  दिया  जाय  v

 इसके  पीछे  मेरी  एक  ही  भावना  है  कि

 इन  पंक्तियों  के  द्वारा  सरकार  यह  चाहती

 है  कि  जिन  मजदूरों  को  ले  साफ'  कर  दिया

 गया  है  वह  हर  रोज  झपती  हाजिरी  गे  ट  पर

 जरूर  बजा  ये  ।  इसी  पर  एक  संशोधन मा  नतीय

 मंत्री  महोदय  का  है।  इससे  समस्या  का

 समाघान  तो  होता  है  परन्तु  पूर्णतया  नहीं  ॥

 मेरा  रुपाल  पशु  है  कि  जब  पिता  किसी  दोष

 के  मजदूर  को  ले  ग्राफ'  कर  दिया  जाता

 है  तो  उस  को  यह  अधिकार  होता  चाहिये
 कि  उसे  हर  रोज  हां  जारी  देने  के  लिये  गेट  पर

 न  कराना  पड़े।  उस  को  यह  सूचना  मिलनी

 चाहिये  कि  प्रमुख  से  द्रमुक  समय  तक  हमारे'

 यहां  इन  ददन  करणों  से  काम  नहीं  होगा  कौर

 झमुक  दिन  तुम  हाजिरी  दो  तो  तुमको  काम

 बिल  जायेगा  ।  यह  कहना  कि  हर  रोज

 तुम  दो  घंटे  हाजिरी  जापों  शौर  उसके

 बाद  गर  काम  नहीं  मिलता  है  तो  इसका

 परिणाम  यह  होगा.  कि  उस  को  उस  दिन  कहीं
 काम  नहीं  मिल  सकेगा  ।  में  समझता  हूं  कि

 झगर  हम  यह  नियम  प्रेस  कर  देते  हूं  तौर

 इसके  जरिये  जसे  आधी  पे  मिल  जाय  तो

 कोई  मेह  रखा  नी  हम  उसके  ऊपर  नहीं  करते

 है।  में  प्रा पके  सामने  एक  दृष्टान्त  पेश  करती

 हूं  ।  एक  मजदूर  के  परिवार  में  दस  भादमी'

 हैँ  कौर  उस  मजदूर  को  २००  रुपया  महीना
 मिलता  है।  मगर  दाप  उसका  ले  हाफ
 क  रते  हूं और  यह  रो ज  आपके  गेट  पर  हाजिरी
 बजाता  है  तो  भाप  उसको  १००  रुपया  देंगे  |

 लेकिन  उस  मजदूर  के  परिवा र  में  दस  आदमी

 हैं।  उस  का  काम  कैसे  चलेगा  ?  इस  लिये

 उस  को  यह  शिकार  होना  चाहिये  कि
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 उस  को  यह  सूचना  मिले  कि  इस  समय  तक

 हुमा रे  का  रखाने  में  काम  नहीं  हो  सकेगा!  हस
 लिये  तुम  न भाभो,  ताकि  उसे  यह  प्रचार

 मिले  कि  बहू  ग्रन्थ  किसी  जगह  में  काम  कर

 सके  कौर  उसको  जो  २००  ०  मिलता  है,
 जिस  के  बिना  उस  के  परिवार  को

 कठिनाई  होगी,  वह  उस  की  पूति
 कर  सके  ।  बिना  इस  के  यह  होगा  कि

 उस  को  सौर  किसी  जगह  काम  करते  को

 अवसर  नहीं  मिलेगा  |  इसका  परिणाम  यह

 होगा  कि  आपके  यहां  भी  दो  घंटे  ठहरने  के

 बाद  प्रखर  उस  को  का म  नहीं  मिलता  है  तो

 उसे  स्त्री  १००  रुपये  पर  ही  सन्तोष  करता

 हीरा  ।  मानवीय  मंत्री  महोदय  ने  झपने

 संशोधन  नं  ०  २७  में  कहा  है  कि  प्यार  उस  को

 पहली  दीपक  में  काम  न  मिले  तो  वह  दूसरी
 हिट  में  भाये  ौर  प्रखर  दूसरी  शिफ्ट  में

 भी  काम  न  मिले  तो  समझा  जायेगा  कि  उस

 दीपक  में  उस  का  'ले  साफ'  नहीं  हुआ  शौर

 उस  को  बेसिक  पे  मिलेगी  ।  में  कहूंगा  कि

 धाप  उस  को  पहले  दो  घंटे  इन्तिजार  कराते

 हूं.  उस  के  बाद  प्राय  कहते  हूँ  कि  का मे  नहीं

 है।  तो  चूंकि  समय  निकल  जाता  है  उस  को

 कहीं  काम  नहीं  मिल  सकता  है  t  दूसरी
 'शिफ्ट  में  बाप  उस  को  पुनः  दो  घंटे  के  लिये

 बुलाते  हैं धौर  उस  के  बाद  फिर  उस  को

 काम  नहीं  मिलता  है  भोर  उस  का  सारा  दिल

 बेकार  जाता  है।  उस  के  बदले  में  पार  उसको

 सिफ  एक  शिफ्ट  की  बेसिक  पे  देते  हूँ  कौर

 पहले  की  प्राणी  ।  मेरा  कहना  वह  है  कि

 जो  धर्मे ंड मेंट  विद्याशंकर  जी  ने  मूव  किया  है

 ६८  नम्बर  का  उस  को  मंजू  र  कर  ने  से यह  होगा
 कि  प्यार  मजदूर  दोनों  शिफ्ट  में  भाता  है
 झ्र ौर उसके  बाद  भी  उस  को  का म  नहीं  मिलता

 है  तो  यह  समझ।  जाय  कि  वह  सम्पूर्ण  दिन
 अपने  काम  पर  था  कौर  उसे  पूरे  दिन  के

 काम  को  मजदूरी  मिलती  चाहिये।  दूसरा

 एक  संशोधन  बंसल  साहन  ने  वेश  किया  है
 542  P.S.  0

 जिस  का  नम्बर  ७३  है  जो  कि  वास्तव  में

 सरकार  का  संक्षोषन  नम्बर  २६  है।  उस  के

 भूसा र  यह  कहा  गया  है  कि  प्रण  र  कोई  मजदूर
 बराबर  बीमार  रहे  तो  उसे  कन् टि न्यूड  इल  हैल्थ
 के  ग्राउंड  पर  हटा  दिया  जायगा।  में  ने  जब

 बंसल  साहब  से  कहा  तो  उन्होंने  कहा

 कि  नबी  योर  श्राफ  फैक्ट्स  |  देशभर  इज

 स्टैंडिंग  भाई र  फार  'डिजाइनिंग  इल  हेल्‍थ"

 यह  बाल  सच  है  कि  यह  सदन  बराबर  कानून
 पास  किया  करता  है,  जरगर  उस  को  कानून
 माना  जाय  शौर  यह  स्टैंडिंग  झालर  है  तो

 हाय  हाय  क्‍यों  ?  प्रा पने  देखा  कि  इस  सदन

 ने  एक  धोती  बिल'  पास  किया  है  |  कानून
 बनाया  गया  लेकिन  मिल  वालों  ने  उसे  तोड़
 दिया  और  सदन  को  किर  हाय  हाय  करना

 पड़ा  ।  इसी  लिये  जोस्टेडिंग  प्रायर'  डीवाई-
 लीग  इल  हैल्थ'  का  है  उस  स ेका म  नहीं  चलेगा  y

 are  कन्टिन्यूड  हल  हैल्थ  की  बात  करते  हैँ  ।

 यह  तो  बाप  एक  सम्मी  रस्सी  दे  रहे  हे  उन

 लोगों  के  हाथ  में  जो  मजदूरों  से  स्वयं  यह

 कह  कर  कि  बाप  इल  हैल्थ  के  हैं,  प्राय  का

 स्वास्थ्य  अच्छा  नहीं  है,  उस  को  डिस्चार्ज

 करा  सकते  हे  |  इसलिये  जो  बंसल  साहब
 का  ऐमेंडमेंट  नं०  ७३  है  श्लोक  सरकार  का

 Ho  २६  है  वह  मंजूर  नहीं  होता  चाहिये
 क्योंकि  इस  के  जरिये  हम  मजदूरों  के  मार्ग  में

 एक  नया  रोड़ा  झटका  रहे  है  ।

 इलदाब्दोंके  साथ मे  न  ०  २६  के  ऐ  में  कमेंट

 का  समर्थन  करता  हूं  t

 शो  Wo  faa:  सभापति  जी,  में  ने

 जो  संशोधन  रखा  है  उस  का  नं०  Ec  है  ।

 उस  में  यह  चाहता  हूं  कि एक  दाऊद  हटा  दिया

 जाय  ग्रोवर  वह  है  “प्रॉविडेंट  फंड  का  ।

 उस  को  में  इसलिये  हटाना  चाहता  हूं  कि  बह
 दाऊद  वहां  पर  रखा  ग  था  है  जहां  पर  कम्पेन्सेषान

 न  मिलने  के  कारणों  की  लिस्ट  है  कि किन  किन

 वजहों  से  कम्पेन्सेशन  नहीं  मिलेगा  ।  मुझे
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 को  ऐसा  लगता  है  कि  मंत्री  महोदय  ने  समझा

 है  कि  वह  कोई  दान  है  मजदूरों  के  लिये  या

 उन  को  कोई  द्वताम  प्रा  बंडेल  फंड  से  मिलता

 है।  मेरा  ऐसा  खयाल  नहीं  है।  मरा  खयाल

 है  कि  वह  उन  की  तनख्वाह  का  एक  हिस्सा

 है  I  इस  लिये  कि  जहां  प्राविडेंट  फंड  दिया

 जाता  है  उस  में  मजदूरों  के  ह्ह्स्पि  का  भी

 पैसा  काटा  जाता  है।  मजदूर  अपनी  तनख्वाह
 में  से  दी  पैसा,  चार  पैसा  देता  है  कौर  उस  की

 जगह  पर  मिल  मालिक  भी  उतना  ही  पैसा

 देता  है।  इसलिये  उस  को  तनख्वाह  का

 पैसा  मानना  चाहिये  प्रौढ़  उसक]  भी  हरजाना
 उस  मजदूर  को  मिलना  चाहिये  ।

 मुझ  को  इतना  ही  कहना  है,  इससे

 ज्यादा  कुछ  नहीं  कहना  है  प्रौर  झा शिर  में

 मेरी  यह  अपील  है  कि  मंत्री  महोदय  मेरे

 संशोधन  को  कबूल  क  र  लें  तो  इससे  मजदूरों  का

 लाम  हो  जायगा  |  में  उनसे  इस  लिये  यह
 घप्रिफ़ारिश  कर  रहा  हुं  कि  वह  मजदूरों  के
 नेता  रहे  हें  ,  नौ  र  मजदूरों  की तकलोफ  भा रा  म
 का  उन  को  ख़्याल  होता  चाहिये  |

 Shri  Sinhasan  Singh  (Gorakhpur
 Distt.—Suth):  The  amendment  mov-
 ed  by  Mr.  Misra,  so  far  as  it  relates
 to  lines  8  to  24  may  not  be  accepted
 by  the  House,  but  I  speak  on  that
 amendment  which  intends  to  add  a
 new  sub-clause  c  to  (eee)--deal-
 ing  with  the  termination  of  the  service
 of  the  workmen  on  grounds  of  iil-
 health.  My  friend  Mr.  Bhagwat  Jha
 was  speaking  about  it  and  he  said
 that  as  Mr.  Bansal  had  _  pointed
 out,  he  should  look  into  the
 standing  orders  to  see  _  whether
 there  was  any.  definition  of  con-
 tinued  ilt-health  in  those  standing
 orders  or  in  the  Industrial  Disputes
 Act.  ‘But  I  find  that  in  neither  of
 these  two  places  this  has  been  defined.
 What  is  ‘continued  ill-health’  is  a  mat-
 ter  which  will  remain  only  et  the  dis-
 cretion  of  the  worker.  A  man  may  be
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 suffering  from  jaundice,  but  all  the
 same  he  himself  is  able  to  do  his  or-
 dinary  work,  But  on  that  very  ground
 because  it  is  a  long  and  persistent  ill-

 ness  though  does  not  unable  a  man
 to  do  his  normal  work  he  may  not  be
 called  to  do  work.—He  may  be  deem-
 ed  to  be  in  continued  ill-health  and  so
 he  must  be  dismissed,  but  I  don’t  think
 that  this  can  be  the  intention  of  the
 clause,  It  may  be  a  matter  of  dispute
 under  the  Industrial  Dispute  Act.  So,
 my  humble  submission  to  the  hon.  Min-
 ister  would  be  that  this  point  was  not
 part  of  the  original  Bill  and  so  ‘$t
 should  not  be  pressed,  because  if  it
 comes  to,  we  shall  be  giving  a  handle
 which  may  be  misuséd  at  any  time
 and  which  will  be  to  the  disadvantage
 of  the  employees.

 Then,  Sir,  it  will  go  against  the
 spirit  of  the  definition  given  for  ‘con-
 tinuous  service.’  ‘Continuous  service’  js
 defined  at  page  2,  clause  (eee):

 ‘Continuous  service’  means  une
 interrupted  service,  and  includes
 service  which  may  be  interrupted
 merely  on  account  of  sickness  or
 authorised  leave  or  an  accident  or
 a  strike  which  !s  not  illegal......  ad

 etc,

 Sickness  ia  included  in  that  definltion
 So  if  a  man  falls  sick,  he  will  not  be
 deemed  to  have  discontinued  his  ser-
 vices.  So,  by  adding  this  clause  (c),  we
 are  just  taking  away  the  beneft  that
 was  proposed  to  ,be  given  by  clause
 (ee)  Therefore,  I  would  request  the

 hon.  Minister  to  consider  it  and  if  he
 finds  there  is  any  force  in  my  argu-
 ment  that  the  addition  of  this  clause
 may  be  misapplied  to  the  disadvantage
 of  the  employees,  he  may  accept  it.

 Shrt  V.  V.  Girt:  Sir,  I  do  not  want
 to  take  much  of  the  time  of  the  House
 in  replying  to  the  various  important
 and  constructive  suggestions  that  have
 been  made  by  the  various  hon.  Mem-
 bers  of  this  House.  I  have  beard  with
 attention  the  suggestions  made  by  my
 esteemed  friend  Mr.  K.  छू  Desai,  I
 have  a)so  heard  the  views  of  the  other
 hon.  members  on  the  Question  of  the
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 deletion  of  the  word  “similar”.  After
 discuasing  this  matter  with  many  of
 my  friends  and  in  the  light  of  the
 very  valuable  suggestions  that  have
 been  made  on  the  0007  of  the  House
 regarding  it,  I  have  come  to  the  con-
 clusion  that  that  word  may  be  delet-
 ed.

 As  regards  “paid  or”  I  have  accept-
 ed  the  amendment  proposed  by  my
 esteemed  friend  Mr.  K.  K.  Desai.

 Then  there  are  other  matters  refer
 red  to  by  various  hon.  Members.  My
 good  friend  Mr.  Tripathi  wanted  “‘em-
 ployment”  instead  of  service.  I  beg  to
 submit,  Sir,  that  “employment”  may
 mean  that  one  may  be  on  the  muster
 roll  but  absent  from  service.  What
 the  mover  probably  wants  is  to  in-
 clude  in  continuous  service  unauthoris-
 ed  absence,

 I  want  to  make  quite  clear  what  is
 continuous  service  and  I  would  like  to
 state  the  followlng.

 “Continuous  service”  is  defined  in
 two  ways.  One  way  is  mentioned  in
 clause  (eee).  The  other  is  mentioned
 in  section  25B.  Under  clause  (eee)
 the  requirement  of  continuous  ser-
 vice  is  that  the  worker  must
 have  done  305  days  ‘work.  365  days
 minus  52  Sundays  plus  eight  paid
 holidays.  Towards  this  strength  of  305
 days  an  exhaustive  list  of  exclusion
 ts  allowed,  namely  sickness,  authoris-
 ed  leave,  absence  due  to  accident,  legal
 strike  and  at  the  suggestion  of  Mr.
 Vittal  Rao  I  have  also  used  the  word
 ‘lock-out’,  though.  in  my  view,  lock-
 out,  lay-off  and  all  this  come  under
 cessation  of  work.

 In  section  25B  a  much  lower  stand-
 ard,  namely  240  days  is  adopted’  to
 constitute  one  year's  continuous  ser-
 vice.  As  4  lower  standard  has  been
 adopted  the  exclusion  would  not  te

 as  exhaustive  as  in  the  case  of  (eee):
 only  a  few  limited  exclusions,  Ramely
 kay-off,  leave  with  wages  earned  in
 the  previous  year  and  maternity  leave
 in  the  case  of  female  workers.  This  de-
 clsion  was  arrived  at  in  consultatioa
 with  workers’  organisations  in  connec-
 tion  with  the  Factories  (Amendment)
 Act  and  the  Provident  Fund  (Amend-
 ment)  Act.
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 I  would  like  to  say  that  before  frain-
 ing  this  Bill  (especially  with  reference
 to  lay-off)  as  I  have  already  stated
 there  was  a  Tripartite  Conference  and
 it  was  really  a  welcome  sign  that  the
 workers’  leaders  as  well  as  employers
 came  to  certain  conclusions.  They  also
 said  that  the  public  sector  should

 come  in  and  it  was  ultimately  agreed
 that  certain  things  should  be  done
 within  the  four  corners  of  the  agree-
 ment.  I  am  trying  to  see  how  best
 this  Blll  could  be  framed  and  I  agreed
 to  certain  suggestions  which  do  not  xo
 against  the  spirit  or  the  understand-
 ings  arrived  at.

 Now,  I  would  like  to  say  a  few  words
 with  regard  to  the  suggestion  and  the
 amendment  proposed  by  Mr.  Bansal.
 (No.  78).  So  far  as  his  amendment
 (c)  is  concerned  that  {s  covered  by
 the  official  amendment  (No.  29).  So
 far  as  his  amendment  (d)  is  concern-
 ed  I  am  sorry  it  is  not  acceptable.  The
 object  of  the  Bill  is  to  give  retrench-
 ment  benefits  even  to  persons  whose
 services  are  terminated  on  completion
 of  a  contract  of  a  period  of  years,  on
 the  ground  that  if  he  is  unemployed
 for  a  period  before  securing  alternative
 employment  there  is  every  justification
 for  giving  compensation  to  a  worker
 when  he  is  thrown  out  of  employment
 after  8  period  of  years  though  he
 might  have  been  specifically  employed
 for  a  period.  He  must  be  helped  to
 tide  over  the  period  between  the  termi-
 nation  of  the  previous  service  and  the
 securing  of  fresh  employment.

 I  would  also  like  to  say  this  and
 would  like  to  repeat  what  I  have  said
 before.  So  far  as  this  leglalation  is

 concerned  it  is  in  a  sense  a  deterrent
 legislation.  It  is  a  warning  to  the  em-
 ployer  to  see  that  he  does  not  in  a
 light-hearted  fashion  retrench.  It  is
 also  a  warning  to  the  workers  that
 they  should  be  careful  in  their  work,
 otherwise  they  will  not  have  public
 opinion  on  their  behalf.  My  feellng  is
 that  if  both  sides  realise  their  sense
 of  responsibility  in  all  probability  un-
 necessary,  unjust,  inequitable  retrench-
 ment  can  always  be  avoided.  and  the
 employers  and  workers  can  sit  at  a
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 {Shri  V.  V.  Giri}
 common  table  and  come  to  an  tunder-
 standing  on  these  matters.  It  all  de-
 pends  upon  the  strength  of  the  trade
 union  arguments  that  the  workers
 poSsess,

 For  instance  on  the  question  regerd-
 ing  ill-health  so  many  different  views
 have  been  expressed,  My  feeling  is  this
 that  in  all  these  matters  there  must
 always  be  the  trade  union  rendering
 such  help  as  It  can  to  the  workers
 in  protecting  their  lives,  Apart  from
 that,  if  I  feel  that  the  employer  has
 not  stuck  to  the  real  spirit  of  things
 there  will  be  occasion  for  reviewing
 the  whole  matter.

 As  regards  (eee)  I  am  agreeable  to
 carry  out  the  suggestion  of  Shri  Vittal
 Rao  that  lock-out  should  find  a  place
 after  strike.

 Shri  K.  हू,  Desai:  It  is  covered.

 Shri  V.  V.  Girl:  Whiie  it  is  covered,
 so  far  as  that  is  concerned  I  thought
 it  may  also  be  mentioned.

 Shrl  T.  8.  Vittal  Rae:  Or  lock  out,
 or  closure  or  lay  off.

 Shr!  K.  K.  Desai:  It  will  be  “67  an
 accident  or  lock  out  or  a  strike......  an

 Shri  K.  P.  Tripathi:  Lock  out  not
 qualified  by  ‘illegal’,

 Shri  V.  V.  Girl:  Shri  T.  8.  Vittal  Rao
 said  that  we  should  omit  the  words
 “and  who  has  not  been  retrenched”.  I
 cannot  accept  the  suggestion  The  provi-
 sion  for  lay  off  cannot  have  the  effect
 ot  preventing  retrenchment.

 Then,  Shri  Bhagwat  Jha  referred  to
 the  question  of  muster  rcils.  waiting
 for  two  hours  and  so  on.  I  may  say
 that  this  matter  was  discussed  at  great
 length  at  the  Tripartite  conference  and
 the  parties  have  come  to  the  conclu-
 sion,  unanimous  of  course,  and  we
 should  respect  that  agreement  because,
 after  ali,  we  should  try  to  encourage
 these  agrcements  on  fundamental  mat-
 ters  relating  to  conditions  of  service,
 and  relating  to  disputes  between  the
 employers  and  employees.  Therefore,  I
 regret  I  will  not  be  able  to  agree  with
 the  suggestion  made  by  my  esteemed
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 friend  Shri  Bhagwat  Jha.  I  do  not
 think  that  there  is  anything  more  that
 I  am  called  upon  to  say,

 Shri  Bansal:  On  a  point  of  informa-
 tion.  Sir,  as  regards  lock  outs,  and  the
 addition  of  the  words  ‘lock-out’  so  as

 to  make  it  read  “or  an  accident  or
 lock  out  or  a  strike  which  is  not  ille-
 gal...”,  I  want  to  know  what  the  posi-
 tion  is  if  there  is  a  perfectly  legal  lock
 out,  i

 Shri  V.  ४,  Girl:  Lock  out  which  is  not
 illegal.  If  you  want  to  say,  you  can  say
 the  same  thing  as  you  said  about  a
 strike.  Tt  s  not,  necessary  really.

 Shri  K.  K.  Desai:  Otherwise,  he  shall
 be  repeating  what  is  stated  in  the
 end:  cessation  of  work  which  is  not
 due  to  any  fault  on  the  part  of  the
 workmen.  A  lock  out  is  something
 over  which  the  workman  has  no  con-
 trol.  He  is  simply  locked  out.  If  you
 put  in  the  words  ‘illegal’  it  means  it
 is  modified,  I  say,  lock  out,  whatever
 it  is,  is  there.  Whether  illegal  or  legal
 that  does  not  matter.  It  is  not  the  fault
 of  the  workman  that  there  has  been
 a  lock  out.

 Shri  V.  V.  Girl  I  agree  with  my
 hon.  friend.

 Shri  Gadagil:  Has  it  not  been  defined?

 Shri  Bansal:  A  lock  out  may  be  on
 account  of  the  fault  of  the  workmen.
 Supposing  the  workers  in  a  particular
 factory  are  going  slow.  as  you  know,
 Sir,  in  the  case  of  Indian  iron  recently,
 the  factory  had  to  lock  out.  Then,  what
 is  the  position?  I  am  agreeable  to  the
 suggestion  of  Shri  K.  K.  Desai  because
 the  wording  is  cessation  of  work  which
 is  not  due  to  any  fault  of  the  workmen.
 because,  if  the  lock  out  is  not  due  to
 any  fault  on  the  part  of  the  workmen,
 then.  the  workmen  should  be  entitid
 to  the  reckoning  of  the  period  for  this
 compensation.  But  if  it  is  on  account
 of  the  fault  of  the  workmen  and  the
 lock  out  can  be  associated  with  any
 activity  that  the  workmen  indulge  in.
 then,  I  think  he  should  not  be  entitled
 to  this  lay  off.  I  agree  with  what  the
 hon.  Minister  said.
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 Shri  V.  V.  Girt:  I  can  only  agree  to
 the  word  ‘lock-out’  being  added.  In
 fact  I  thought  the  wording  cessation
 of  work  etc.  includes  jock-out,  closure
 or  lay  off.

 Shri  K.  P.  Tripathi:  I  did  not  get  any
 reply  to  my  remarks  on  amendment  No.
 27  of  his  vis  a  vis  the  Minimum  Wages
 Act.

 Shri  V.  V.  Giri:  I  have  nothing  to
 Bay.

 Me.  Chairman:  Am  I  to  take  it  that
 amendment  No.  2  of  Shri  T.  B.  Vittal

 Rao  seeking  the  addition  of  the  words
 “or  lock-out.  or  closure  or  lay  off’—
 the  entire  amendment—is  acceptable  to
 the  hon.  Minister?

 Shri  V.  V.  Girl:  Yes.

 Shri  Bansal:  What  is  the  decision,
 Sir?

 Mr.  Chairman:  He  accepts  Amend-
 ment  No.  2:

 after  “illegal”  insert  “or  lock-out,  or
 closure,  or  lay  off’!.

 Shri  V.  V.  Girl:  Only  “Lock-out”  is
 agreed  to.

 Mr.  Chairman:  Not  “closure“  or  “lay
 off’?

 Shri  V.  V.  Girl:  That  is  included
 there.  In  fact,  “ocl«-out”  also  is  includ-
 ed.  but  since  a  point  has  been  raised
 I  accept  it.  Really  it  is  not  necessary.
 but  I  accept  it.

 Shri  Bansal;  Where  are  you  adding
 the  word  “lock-out”?

 Shei  V.  ४  Girl:  After  the  word
 “strike”.

 Mr.  Chairman:  It  may  be  put  after
 the  word  “illegal”,  so  that  “illegal”  may
 not  qualify  the  word  “lock-out”.

 Now.  I  put  the  Amendment  to  the
 vote  of  the  House.

 Shrimati  Renn  Chakravarity  (Basir-
 hat):  May  we  just  know  where  that
 word  “lock-out”  comes?

 Mr.  Chairman:  It  would  come  after
 the  word  “illegal”.
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 Shrimatij  Renu  Chakravartty:  He
 says  after  “strike”  and  you  are  saylng
 after  “illegal”’.

 Shri  V.  V.  Giri:  Yes.

 Shrt  Banmi:  You  do  not  want  to
 define  whether  it  is  legal  or  illegal.

 Mr,  Chairman:  I  take  it  the  word
 “lock-out”  will  come  after  the  word
 “illegal”,  because  we  do  not  want  that
 “dNegal”  should  also  define  lock-out.

 The  question  is:

 In  page  2,

 for  lines  २8  to  24,  substitute:

 “Explanation  —Every  workman
 whose  name  is  borne  on  the  muster
 rolls  of  the  industrial  establishment
 and  who  presents  himself  for  work
 at  the  establishment  at  the  time  ap-
 pointed  for  the  purpose  during  nor-
 mal  working  hours  on  any  day  and
 is  not  given  employment  by  the
 employer  within  two  hours  of  his
 so  presenting  himself  shall  be  deem
 ed  to  have  been  laid-off  for  that
 day  within  the  meaning  of  this
 clause:

 Provided  that  if  the  workman.
 instead  of  being  given  employment
 at  the  commencement  of  any  shift
 for.  any  day  is  asked  to  present
 himself  for  the  purpose  during
 the  second  half  of  the  shift  for  the
 day  and  is  given  employment,  then
 he  shall  be  deemed  to  have  been
 laid-off  only  for  one  half  of  that
 day:

 Provided  further  that  if  he  is  not
 given  any  such  employment  even
 after  so  presenting  himself,  he
 shall  not  be  deemed  to  have  been
 laid-off  for  the  second  half  of  the
 shift  for  the  day  and  shall  be  en-
 titled  to  fult  basic  wages  and  dear-
 ness  allowance  for  that  087६  of  the
 day.”

 The  motion  was  adopted.

 Mr.  Chairman:  The  question  is:

 In  page  2.—

 (i)  in  Ine  35,  add  at  the  end
 “or”;  and
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 {Mr.  Chairman}
 (li)  after  line  35  add—

 “(c)  termination  of  the  service
 of  a  workman  on  the  ground  of
 continued  Hl  health”

 The  motion  was  adopted

 Mr.  Chairman:  The  question  is:

 In  page  2,  line  4,—

 omit  “similar”,

 The  motion  was  adopted.
 Mr.  Chairman:  Then  I  come  to

 Amendment  No.  2.  After  (he  word  “ile
 ga!"  the  word  should  be  “a  lock-out”
 bécause  the  Clatsse  reads  “an  accident
 07  8  strike

 The  question  is:

 In  page  2,  line  6,—

 after  “illegal”  insert  “or  a  lock-
 “out”.

 The  motion  was  adopted.

 Mfr.  Chairman:  The  question  is:

 In  page  l,  line  12,—

 omit:  “paid  or”.

 The  motion  was  adopted.

 Why,  Choatrman:  The  question  is.

 In  page  l,  lina  24,—

 omét  “paid  or”.
 The  motion  was  adopted.

 Shri  Gadgil  (Poona  Central):  It  is
 6.30,  Sit.  There  should  be  both  a

 strike  and  a  lock-out.

 Wir.  Ciryafmrman:  The  question  is:

 In  page  2,—

 a)  in  line  3,  for  “uninterrupted
 service”  substitute

 “uninterrupted  emplayment
 which  has  not  teen  earlier  termi-
 natéd-expressly  by  the.  ammmiayer?  ;
 and

 ak  ve
 ii  omit  lines  4  to  7.

 The  motion  was  negatived.

 r.  Chsirmsn:  The  question  ls:

 In  page  2,  line  3,  —-

 for  “uninterrupted  service’  stb-
 ‘  stitute:

 “uninterrupted  employment”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 In  page  2,  line  6,—
 -after  “illegal”  insert  “or  lay-off,

 lock-out  or  Closure,  or  due  to  une
 avoidable  climatic  reasons”.

 The  motion  was  negatioed.

 Mr.  Chairman:  The  question  is:

 In  page  2,—

 for  lines  3  to  7  substitute:

 “(eee)  ‘continuous  service’  means
 uninterrupted  service.  and  includ-
 es  service  which  may  be  inter-
 rupted  merely  on  account  of  sick-
 ness,  or  accident,  or  such  absence
 on  account  of  family  events  as
 may  be  prescribed,  or  military
 service,  or  the  exercise  of.’  civil
 tights  and  duties.  or  changes  in
 the  management  of  the  undertak-
 ing,  or  intermittent  involun-.
 tary  §unem>loyment  if  the

 ‘duration  of  the  unempioyment
 30९5  not  exceed  a  prescribed  limit
 and  if.the  person  concerned  re-
 surtes.  employment,  or  pregnancy
 and  confinement  if  her  absence
 does  not  exceed  a_  prescribed
 perlbd”

 The  motion  was  negatived.

 Mr.  Chairmau:  The  question  is:

 In  page  2  line  6,—

 after  “Segal”  insert  “or  lock-
 out  or  lay  off“.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  2,  fine  ll,—

 after  “expressions”  add  “includ-
 ing  lock-out”.

 The  motion  was  negatived..
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 Mr.  Chairman:  The  question  is:
 In  page  2,  liries  6  and  7,—
 omit  “and  who  has  not  been  re-

 trenched”,
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 In  page  2,  line  7,—

 after  “retrenched”  add  “for
 valid  and  proper  reasons”.

 The  motion  was  negatived.

 Shri  Bhagwat  Jha  (Purnea  cum  San-
 tal  Parganas):  I  beg  to  withdraw  my
 amendment.

 The  amendment  was,  by  leave,  with-
 drawn.

 Mr.  Chairman:  The  question  is:
 In  the  amendmnet  proposed  by

 Shri  V.  V.  Girl  printed  as  No.  27,
 in  List  No,  2--

 in  the  second  proviso  to  the  Ex-
 planation—

 for  “for  that  part  of  the  day”
 substitute  “for  the  whole  day”.

 The  motion  was  negatived.

 Shrl  हू,  P.  Tripathi:  I  would  like  to
 withdraw  my  amendment  No.  28.

 Amendment  wus,  by  leave,  withdrawn.

 Mr.  Chairman:  The  question  is:

 In  page  2,  line  3i,—

 after  ‘‘workman”  insert  ‘‘before
 the  age  of  superannuation”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 In  page  Zz  line  32.—

 before  “age”  insert  “prescribed”,

 The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:

 In  page  2,  line  35,~—

 after  “behalf”  add  “and  if  the
 worker  ts  found  to  be  physically
 unfit  to  carry  on  his  work  with  bis
 usual  efficiency”,

 The  motion  was  negatived.

 Shri  A.  N.  Vidyalankar:  I  would  like
 to  withdraw  my  amendment  No.  72.

 Amendment  waa,  by  leave,  withdrawn.

 Shri  Bansal:  I  would  like  to  with-
 draw  my  amendment  No.  73.

 Mr.  Chairman:  Has  the  hon.  Mem-
 ber  leave  of  the  House  to  withdraw
 his  amendment?  I  would  just  like  to
 say  that  half  of  his  amendment  has
 already  been  accepted,  and  80  even  if
 I  had  put  It  to  the  vote  of  the  House,
 I  would  have  put  only  the  other  half.
 Amendment  was,  by  Mave,  withdrawn,

 Mr.  Chairman:  The  question  is:

 In  page  3,  line  4,—

 omit  “or  provident  fund”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 “That  Clause  2,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  2,  as  amended,  wae  added  to
 the  Bill.

 Mr.  Chairman:  The  House  will  now
 stand  adjourned  and  meet  again  at
 1-80  p.m.  tomorrow.

 The  House  then  adjourned  tili  Half
 Past  One  of  the  Clock  on  Friday.  the
 27th  November,  1953,


